265

BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN

ZONE AT PUNE
Appeal No. 03/2023
Suhas Pabbu Appellant
v/s.
Goa Coastal Zone Management & Ors ........ Respondents

AFFIDAVIT ON BEHALF OF THE GOA

COASTAL __ZONE __MANAGEMENT

AUTHORITY (RESPONDENT NO.1).

I, DR. GEETA S. NAGVENKAR, major in age, Indian National,
the Member Secretary of the Goa Coastal Z‘o;ie ‘Management
Authority (GCZMA), the Respondent No.1 herein having Office at
4" Floor, Dempo Towers, Patto Panaji, Goa most respectfully states

and submits as under:-

1. I say that I am presently working as a Member Secretary of

Goa Coastal Zone Management Authority (hereinafter

o
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taken charge from 22/12/2022 which is the Respondent ?55‘ 1 i \‘

Wiy o
in the present Appeal and I am authorised to file the present Rrg o S,

i‘ "w? "\“\

affidavit on behalf of the GCZMA pointing out the cdl‘rm:t bt 5
‘ .

facts/position as regards the subject matter in the Appeal \n.\ f"{‘s TJW

behalf of the Respondent No.1. I say that the contents herein
are based on the records available in my office and I am able

to depose thereto.

. I 'say that I have perused a copy of the captioned Appeal, and
have read and understood the contents thereof. 1 say that the
present Appeal lays a challenge therein to Order dated
06.12.2022 bearing GCZMA/ILLE-COMPL/22-23/03/2015,
directing the - Appellant herein to demolish structure
admeasuring an area of 240 sq mts situated in NDZ area and
located in survey No. 71/0 of Arambol Village, Pernem
Taluka, Goa, as decided by the authority in its 326" GCZMA

meeting held on 27.10.2022.

. I say at the outset, that I deny each and every allegation in the

captioned Appeal in so far as the same is inconsistent with

-
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the records available in this office and findings arrived yet by
the respondent No.l1 Authority. I say that any allegation
and/or content and/or averment not specifically dealt with
and/or denied by me hereinafter ought not to be construed as

having been admitted for want of specific denials.

. I say that the challenge to the Order dated 06.12.2022 is

majorly premised on the allegation of violation of principles
of natural justice. In this context it is most respectfully stated
that the Appellant herecin were afforded with more than
adequate opportunity to represent his case before the
Authority. It may be relevant that out of total 9 hearing
conducted on four occasions, the Appeliant sought time to
file reply; the appellant filed reply on 07.07.2022; and most
importantly on last two hearings in the proceedings the
Appellant chose to remain absent for the hearings. From the
aforesaid conduct of the Appellant, it is absolutely clear that
the allegations of violation of principles of natural justice are

nothing but an afterthought on the part of the Appellant.

-
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Further, it is pertinent to note that the subject matter
structures are situated in No Development Zone of CRZ
Regulation, infact on the Arambol beach and the nature of
violation are serious in nature (i.e. permanent constructions in
ecologically sensitive NDZ area) and the same are harmful
for the environment and consequently liable to be
demolished. The subject matter construction is permanent
construction carried out within the NDZ area and the same is
without any kind approval/permission from the Goa Coastal

Zone Management Authority.

It is also relevant to note that the documents which have been
relied upon by the Appellant to suggest that the structure in
question is in existence prior to year 1991 are doubtful
documents and the same appears to have been produced in an
attempt to mislead the Authority. The documents produced
are either not relatable to the subject matter structure and/or
are documents which are not in existence in the official

records.
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I say that Authority after taking into consideration all the
reievant documents, which interalia included the expert
member report dated 09.01.2020, the Authority arrived at
the following findings, which makes an amply clear that the
subject matter structure is in NDZ area of CRZ and
constructed in violation of CRZ regulations. The relevant
findings are as follows:-
“The Authority perused the contents of the reply and
documents submitted by the Respondent, the Report of
the Expert Member and the documents furnished by the
intervener along with the arguments of both the parties

and decided as under:-

The Authority noted that the plea taken by the
Respondent regarding ‘the proceedings being closed
earlier’ cannot be relied upon as the Respondent had no
produced any discharge order issued by this Authority.
Hence the Respondent failed to substantiate his claim of

discharged/disposed off the proceedings without any

-

material evidence placed on record.
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The Authority further noted that to the issue raised by the :}
Respondent that the process is mechanical is invalid is . q{"\
false. The Authority noted that the Expert members of \\ \G-":N‘
the Authority had inspected the site bearing Sy. No.71/0

of Arambol Village upon the directions of the Hon’ble

High Court vide order dated 08.01.2019 in Writ Petition

No.1105 0£2019. The Authority observed that the Expert

Members of the GCZMA had noted in their report that,

there was CRZ violation in Sy. No.71/0 carried out by the

Respondent. Further, the Respondent by filing his reply

with documents to prove his case has clearly stated and

Justified that the Respondent had done the illegalities in

Sy. No. has clearly stated and justified that the

Respondent had done the illegalities in Sy. No. 71/0, thus

the Respondent now cannot take a stand that the Show

Cause Notice i1ssued was mechanical.

The Authority noted that the Respondent had relied upon
the following documents to prove his stand that the

Structure in Sy. No.71/0 of Arambol is legal:

-
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. Permission for reconstruction of (restaurant) shop

dated 24.12.1989 bearing Redg. No.VPA/71/9 and
permit No.9/89-90 of the year 1989-90; issued by

the Village Panchayat of Arambol.

. Receipt dated 24.12.1988 issued by the Village

Panchayat of Arambol in respect of Reconstruction

fee.

. Letter bearing No.3/1Per-IV/Tech/07-08/2/39 dated

29.10.2007 issued by the Assistant Engineer,
Electricity Department, Sub Division IV (O & M)

Pernem Goa.

. Old Electricity Bill dated 12.02.1988 issued by the

Electricity Department.

. Recent Electricity Bill dated 05.03.2020 issued by

the electricity Department.

. Occupancy Certificate dated 31.03.1990 issued by

the Village Panchayat of Arambol.

. Certificate dated 02.02.2017 issued by Village

Panchayat of Arambol that House No0.622 and old

House No0.250/1 is one and the same.

F



272

The Authority perused the documents submitted by the

Respondent and noted that:-

1. With regards to the Permission for reconstruction of (restaurant)
shop dated 24.12.1989 bearing Regd No.VPA/71/9 and permit
No0.9/89-90 issued by the Village Panchayat of Arambol. The
permission was issued to reconstruct the restaurant/shop bearing
house No.250/1 at Girkarwada situated in the property baring
Sy. No.71/0. However, the intervener has placed on record an
information sought under RTI from the Village Panchayat of
Arambol wherein they state that, “the house No0.250 at
Girkarwada is registered in the name of Markin Rodrigues and
with regards to the House N0.250/1 no such house number is

registered in Panchayat Records”. The Village Panchayat of

Arambol has categorically stated that no such licence/permission

dated 24.12.1989 bearing Regd No.VPA/71/9 and permit

No.9/89-90 as per construction register maintained by them was

issued.

From the above documents there is a doubt created in the

authenticity of the Permission as infact the issuing Authority i.e.

Village Panchayat of Arambol, has clearly stated that the

.
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permission does not stand registered in their records as such this

permission dated 24.12.1989 bearing Regd. No. VPA/71/9 and

permit No.9/89-90 cannot be taken on record to prove that the

structure existed prior to 1991.

The Authority noted that the date the permission issued was

on the 24.12.1989. and that the 24" of December 1989

incidentally had been a Sunday and a Public Holiday and as such

all the Panchayats remain closed; however, this point also gives

rise to a doubt about the authenticity of the document.

2. With regards to the Receipt issued by the Village Panchayat for

the reconstruction fee of Rs.500/- dated 24.12.1988, the

Authority noted that the Respondent has paid the

Reconstruction fees and obtained a receipt on 24.12.1988. The

concerned Village Panchayat of Arambol issued Permission on

24.12.1989. Now it is noted that the Respondent has paid the

fees one vear prior to the issuance of the Permission towards

reconstruction, there being an ambiguity the same cannot be

relied upon in determining that the structure in existence was

prior to 1991. Moreover, the signatures of the Secretary of

-
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Village Panchayat of Arambol on both the documents i.e. the

permission and the receipt differ.

The Authority from the document i.e. the Register of

Construction License maintained by the Village Panchavat of

Arambol it is record that in the vear 1988-89. for the estimated

cost of construction of Rs.18.000/- then, the Village Panchayat

charged a fee of Rs.140/-, however. in the present case the

estimated cost of the Respondent’s structure was Rs.10,000/-

and fees/receipt dated 24.12.1988 issued by the Panchavat is

that of an amount of Rs.500/- this again is a mismatch for

which the Respondent has furnished no answer. Hence there is

a suspicion about the genuiness of the receipt of reconstruction

fees dated 24.12.1988 submitted by the respondent.

3. With regards to the letter bearing No.3/1/Per-I1V/Tech/07-

08/2/39 dated 29.10.2007 issued by the Assistant Engineer,
Electricity Department, Sub-Division IV (O & M) Pemem Goa

and the Electricity Bill dated 5.12.2020, there seem to be major

—

discrepancies in the same.

10
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This letter dated 29.10.2007 does not bear any house

number nor does it state to which structure this electric

installation is issued for.

The Authority noted that the meter numbers, consumer

number mentioned on all the three documents are

different: on bare perusal it is observed that the bills

belong to different meters.

The documents on record also show that the Respondent

is a resident of Khalchawada Arambol (Harmal) based on

the residence certificate produced by the Respondent. The

Respondent in order to hoodwink the Authority has

produced the documents of his resident as supporting

documents to this illegal structure.

Further, in view of there being no clarity to the letier dated

29.10.2007 and the bill dated 05.12.16 and 05.03.2020 as

to the house number but there is a reference to the ward as

Khalchawada Harmal presumption can be raised that this

house number was issued for the residence of the

respondent; hence in view of the ambiguity the same

cannot be relied upon for considering that the document

pertains to the structure in dispute. 5/

11
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e The Authority noted that the intervener has produced such
a tourism license issued by the Tourism Department
standing in the name of Suhas S Prabhu (the Respondent)
having obtained a temporary permission for erecting a
temporary stall for sale of drinks at Harmal beach right

from the year 1988,

4. With regards to the permission issued by the Village Panchayat
of Arambol bearing No.VPP/SSP/250-/89-90 dated 31.03.1990
the same is issued to the Respondent for the house bearing

No.250/1 situated at Khalchawada Arambol. The authority

firstly, noted that the same Village Panchayat had in their RTI

reply stated the house No.250/1 does not form part of their

records.

Secondly on perusal of the permission dated

31.03.1990 it is noted that there is tampering of the document

with regards to the survey number as the survey number is

owner written hence the document cannot be taken on record to

ascertain that the structure was standing prior to 1991.

Further from the records it is observed that the

Respondent has a shack license issued by the Tourism

S
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Department and while obtaining that shack licence/permission

he had sworn an affidavit dated 22.09.2008 stating that the

Respondents along with his family had no other source of

income and that the temporary shack is there only source of

income and further that they are not directly and indirectly

engaged in any business, vocation or profession or any service

in Government or private. Now claiming that he has a structure

and falsely deposing on oath that he has no_other source of

income amounts to deliberately and willingly lying on oath.

The authority concluded that since the license dated 31.03.1990

has been tempered with and in view that the Village Panchayats

have_stated that the house N0.250/1 does not exists in the

records of the Panchayat, the same cannot be considered or

taken on record to establish that the structure was standing prior

to 1991.

. With regards to the Occupancy Certificate bearing Registration

No.VPA/not legible/89-90 dated 31.03.1990 the same cannot be

relied upon as the Village Panchayat have themselves stated

that the House bearing No.250/1 does not stand registered in

their records. %/

13
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6. With regards to “Certificate bearing No.VPA/PER/cert/2016-
17/1516 dated 02.02.2017 issued by Village Panchayat of
Arambol stating that House No.622 and old house No.250/1 is
one and the same” the Sarpanch has clearly stated that “...... old
house No.250/1 and New House No.622 is one and the same to

the best of my knowledge and belief”, However, it is clear from

this certificate dated 02.02.2017 that the Sarpanch has merely
given his opinion to both the house numbers being the same as
per his knowledge and belief and not as per documents
maintained in the Panchayat records. Unfortunately for the
Respondent this certificate dated 02.02.2017 contradicts itself
with the RTI application bearing ref. no. VPA/PER/RTI/2018-
19/76 dated 16.11.2018 from the Village Panchayat of Arambol
is Sr. No.4 wherein to the query “date of allotment of House
No0.250/1 — the reply states, “No such House Number is
registered in Panchayat records”. The authority has thereby
concluded that in view of the discrepancy this document also
cannot be relied upon in deciding that the structure is prior to
1991.

The Authority noted that the Respondent has not

produced any concrete document to prove that the structure was

o
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standing prior to 1991. In view of the above the Authority has

concluded that the structure having an area of 240 sq.mis.

standing in Sy. No.71/0 as identified by the Expert members in

their report has to be demolished.”

7. From the aforesaid findings it is clear that the subject matter
structure having an area of 240 sq. mts. standing in survey
No.71/0 Arambol Village, Pernem Taluka, Goa, is a permanent
structure which has been illegally constructed within the No
Development Zone of the CRZ Regulations without taking prior
approval from Respondent No.l Authority and consequently
liable to be demolished. In the above circumstances there is no
occasion or reason for any interference with the Order dated

06.12.2022 and the present Appeal is liable to be dismissed.

The copy of the expert member report dated 09.01.2020;
copy of the intervention application alongwith all documents

annexed thereto are marked and annexed hereto as Annexure

R-1 Colly.

8. In respect of para 3, it is stated that the contents therein are

matter of record. V

15
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9. In respect of para 4, it is denied that the Order dated

06.12.2022 is erroneous, misconceived, passed without

jurisdiction and/or jurisdiction with irregularity and also
passed without effective herein to the Appellant and the same
therefore is in violation of principles of natural justice. It is
most respectfully submitted that the Appellant was afforded
adequate opportunity to represent his case before the
Authority and the Appellant had duly filed his reply in the
matter. Further, it is pertinent to note that the Appellant chose
to remain absent for the last two hearings in the proceedings
and therefore any allegations of violations of principles of
natural justice are nothing but an afterthought on the part of
the Appellant. It is further denied that the Order dated
06.12.2022 is based purely conjectures or surmises and by
unfairly disregarding the documents placed on record by the
Appellant. In this context, it is to be noted that all the
documents placed on record are seriously doubtful document
which either do not relate to the subject matter structure
and/or are not available in the official record. It is clear that

the Appellant attempted to mislead the authority by

o




281

producing such documents, of which this Hon’ble Tribunal
should also take serious note. It is stated that the authority

perused each and every document submitted by the Appellant

and the same have been dealt in detailed in the findings of the

authority.
10.In respect of para 5 & 6, the Appellant is put to strict proof.

11.In respect of para 7, it is denied that the permanent
construction admeasuring 240 sq.mts. in survey No.71/0 was
constructed in the year 1985-87. It is clear from the perusal
of the documents on record that the aforesaid construction is
a permanent construction carried out in NDZ in CRZ
regulations, which has been carried out after coming into
force of CRZ regulations and the Appellant had not obtained
any permissions from the Respondent No.l for the said

construction and hence the same is illegal.

12.In respect of contents of para 8, while denying that the
subject matter construction at loco admeasuring 240 sq.mts.

is in existence prior to 1991, it is stated that all the purported

-
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documents mentioned at para 9 have been dealt in elaborate
details by the authority and the findings thereof have been

reproduced at para 6 hereinabove.

13.In respect of para 9 to 11, it is stated that the respondent No.1
has only decided about the illegality of the structure standing
thereupon, which has been constructed without obtaining any
kind of approval/permission from the Respondent No.l

authority.

14.In respect of para 12, it is stated that the plea taken by the
Appellant regarding ‘the proceedings being closed earlier’
cannot be relied upon as the Respondent had no produced any
discharge order issued by this Authority. Hence the
Respondent failed to substantiate his claim of
discharged/disposed off the proceedings without any material

evidence placed on record.

15.In respect of para 13 to 15, it is submitted that it is absolutely
clear from the perusal of expert member report that the

subject construction falls within the ‘“No Development Zone’

e
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and same is a permanent construction constructed with
cement, concrete flooring and superstructure with laterite
masonry and cement and roofing with asbestos sheets on
steel trusses. The said permanent structure has been
constructed without obtaining prior approval from the

respondent No.1 Authority.

16.In respect of para 16, it is submitted that all the documents

submitted by the Appellant vide reply dated 07.07.2022 were
duly considered and dealt with before arriving at the findings
that the same are either not relatable to the subject matter
structure and/or not in existence in official record. In respect
of the subject matter structure the expert member report had
clearly given details as to how the illegal structure has been
illegally constructed in NDZ area and the same is permanent
in nature and that the same has caused ecological

degradation.

17.The contents of para 17 to 21, it is stated that the Appellant

had chosen to remain absent for the last two hearings in the

proceedings and now has an afterthought is attem/pting to

19
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make allegations that there is a violations of principles of
natural justice. It is clear that the Appellant is attempting to

claim premium for his failure to attend the proceedings which

should not be permitted. It is stated that since the Appellant
chose to remain absent in the proceedings that the
Respondent No.1 authority proceeded to decide the matter on
the basis of documents which were available on record,
which interalia included reply of Appellant with documents
thereto; Expert Member Report, documents submitted by the
respondent No.2 herein, which clearly stated that the subject
matter structure is an illegal construction carried out in NDZ

of CRZ area.

18.The contents of para 22 are denied.

19.The contents of para 23 and 24 are matter of record.

20.The contents of para 25, i.e. the grounds raised in the Appeal

are without any basis and/or merits and the same are denied

to the extent the same are contrary to the findings of the

Respondent No.]1 Authority in its order dated 06.12.2022.
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o \\ 21.The contents of paragaraph pertaining to Jurisdiction,

Limitation and Prayers do not warrant any comments.

55;"? 22.1 state that in view of whatever is stated hereinabove, no

relief whatsoever can be granted in favour of the Appellant

and the mater may be dismissed.

23.In the above circums;\ances, it is most respectfully submitted
e oy vl buse e e Ol
__ that the Order_dated. 06.12.2022 does not suffer from any

ged g et b ok o/
infirmity and therefore calls for no interference. Further, the

12 - 1w prdSent Appeal-is-without any merits/basis and liable to be
ol e M :

dismigsed with cost. i R T
GRS

BT A L TR
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24.1 state that whatever has been stated heredn above is true to
mysowh *khowlédgt and based on the documents/records
available with the office of this Respondent to which I have

access and the contests of the same which I believe to be true

and correct.

21
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TR
Solemnly affirmed at Panaji-Goa on this 27" day of March, /# =9 N
2023. mgw
1) .‘; \ > ao” \& o -/b . n'-l.

3 L 8T

DR GEETA S. NAGVENAR .
MEMBER SECRETARY (GCZMA) t\
DEPONENT '

Identified by: 3

E~temnly alfirred before me
D_,Y Geelta . NC'LLﬁUC‘.f)KqY

Who is idcr;!iﬁc‘ before me by'

e

At Panjim - Goa
Sr. Ne, 06/ 03/2023/P
Date, 27/03/2023

Venefrad PP.BC
enefradyC.P.P.B Gracias
NOPARIAE Advocate & Notary Goa State

NOTARIAL 1 NOTARIAL
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10 January 2020.

REPORT OF SITE INSPECTION IN MATTER OF WRIT PETITION NO. 1105
OF 2019 IN SURVEY NO. 71/0 OF VILLAGE ARAMBOL TALUKA PERNEM.
1. As per directions of Hon'ble High Court of Bombay of Goa in order dated
08.01.2019 in Writ Petition no. 1105 of 2019, and as requested by Member
Secretary GCZMA, a site inspection of the property under Sry no. 71/0 of village
Arambol taluka Pernem was carried out on 09.01.2020 by us, Shri Savio
Joaguim Filipe Correia and Shri Flaviano Jose Miranda, Expert Members
GCZMA, alongwith Shri Vinit Tari (Law Officer GCZMA) and Shri Yeshwant

Bicholkar (field surveyor attached to GCZMA).

2. The site inspection commenced at 11.40am at which time the petitioner was
represented by his advocate Shri Sufiyan Sayed and Shri Ernesto Reis Alvares.
The latter produced a letter of authority from Shri Morgan Travasso, _the
constituted attorney of the petitioner; the same was taken on record as

“Annexure A", The respondent no. 3 Shri Nitin Kudav remained present along

[

with Shri Vineet Raut Dessai. .i; s
3. The respondent no. 3 objected to the presence: of said Shri Efnesté Reis

~
Alvares and to the letter of authority produced by him, however we overruled the

same and proceeded with the inspection,

Brief observations prior to commencement of inspection:

4. The property under Sry. No. 71/0 comprises the frontal stretch of Arambol
beach. The property was identified to us by the representatives of the petitioner
and the respondent no. 3 The GCZMA has granted its Permission/NOC for
erection of temporary seasonal structures under no. GCZMA/N/Shack-Hut-Cott-
Teny/17-18/02/1624 dated 6.02.2018 to Shri Nitin Kudav (as conslituted attorney
of Shri Dhirubhai Tandel) for erection of 10 shacks and 98 wooden cottages in
the said property. Copy of the said NOC/Permission and plan is at "Annexure B
colly”.

5. The approved development on the property can be divided into 10 clusters,

with each cluster having a shack and a set of wooden huts, besides other

Page 1 of 2
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structures. Two clusters comprise only of a shack and a single room/hut. For
purpose of our inspection, we identified these clusters based on alphabets shown
in approved plan against the respective shack, i.e. from Shack “A” to Shack “J".
6. Shack “A” is at the northern end of the property and carries the commercial
name “"Acuresta” while Shack “J" is at the southern end carrying the commercial
name "Hang Ouf'. The distance belween the two shacks is about 550 metres.
The entire property falls within 0 — 200 m NDZ. Total area of the Sry no. 71/0 is
96,458 m? as per revenue records.

7. Inspection was commenced from the southern end i.e. Shack "J" (Hang Qut),

and the observations noted are as follows:

I Shack “J" (Hang Out).
GPS Coordinates: 15°40'59" N and 73°42'15" £

Permissible development in cluster as per GCZMA approval:

o 1 shack?,

@ 11 huts and

© 1 room/hut structure.
Total permissible coverage: 480.00 m?
Position in loco:

* Shack: 11.50x 12.50°x 1 no. = 143 m2

* Huts: 4.30 x 6.00 x 10 nos. = 258 m?2

* Setback/distance between some of the huts is less than 3 metres.

* G+1 temporary structure (Being used as 'yoga room”): 4.80 x 7.30 = 35.04

m2,
* Temporary structure with green cloth on roof: 4.5 x 8 = 36 m2,

Violations:

(a) The minimum setback/distance between huts prescribed in the

permission/NOC is not maintained.,
(b} The first floor of the temporary structure at the north-eastern side of the

cluster being used as “yoga room” is not permitted under the approved

* All coordinates were recorded using app GPS Logger, with average accuracy of 4 metres.

? All shacks have common dimension of 18 x 12 and area of each hut is 22 m? {2156/98) as per GCZMA
approved plan, The plan of alt shack and huts are shown to be identical,
* All dimensions are in metres,
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plan, though it may be noted that this structure, together with the shack,
huts and other temporary structure does not exceed the approved
coverage.

(c) The kitchen attached to the shack was found to be producing food items,

which is not permitted under extant Shack Policy.

While proceeding northwards to the next cluster, two shacks were observed
having commercial names "My Space” and "Chandra” with 10 huts located
behind/on their eastern side. It was informed by the respondent no. 3 that these
are not erected by him, and that demolition orders have been issued against
them. Petitioners’ representatives stated that these two shacks and the huts are

not part of their complaint.

1. Shack “I"” (Love Temple).
GPS Coordinates: 15°41'2.50" N and 73°42'15.44" E

Permissible development in cluster as per GCZMA approval:

o 1 shack,

o 26 huts and

© 1 room/hut structure.
Total permissible coverage: 810.00 m?
Position in loco:

» Shack: 10x 18.50 x 1 no. = 185 m?

* Huts: 5x5x25nos. =625 m?
10 x 10 X 1 no. = 100 m?
Flooring of some of the huts is of cement concrete base with IPS layer on
top.

* Setbacks/distance between two huts not maintained.
Other temporary structures:

* 12x12x1n0.t= 144 m?

* 17x17x1nof=289 m?

* 4x5x1no?® = 20m?

* With green net/carpet on roof.
* The frame of this structure is of steel fabrication and asbestos roof.
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= Flooring is of cement concrete base with IPS layer on top.

= One permanent structure with RCC frame and slab and [aterite masonry
walls having area of 16 m?.

Violations:

(a) There is one permanent structure with RCC frame and slab and laterite
masonry walis having area of 16.00 m?. Its approximate coordinates are
15°41'2.48" N and 73°42'17.68" E. This structure appears to correspond to
photograph at page 54 of the petition.

(b) The minimum setback/distance between huts prescribed in the
NOC/approval is not maintained.

(c) Flooring of some of the huts is of cement concrete base with IPS layer on
top. Use of such permanent materials is prohibited within the eco-sensitive
NDZ and in violation of conditions in the NOC/permission. The approved
plan shows the huts on wooden stilts.

{(d) The lotal coverage of all temporary structures is 1363 m?, which exceeds
the approved coverage of 810 m? granted to this cluster.

(e) The three structures under “other temporary structures” above are erected
in excess of the granted permission; in addition, the dimension of one hut
(having dimension 10 x 10) is in excess of the permission, and hence,
these four structures are in violation.

(f) The kitchen attached to the shack was found to be producing food items,

which is not permitted under extant Shack Policy.

n. Shack “H” (Neg;).
GPS Coordinates: 15°41'4.17" N and 73°42'15.05" E.

Permissible development in cluster as per GCZMA approval:

o 1 shack,
o 10 huts anag
o 1 room/hut structure.

Total permissible coverage: 458 m?

Position in loco:

¢ Note 4,
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* There is no “shack” erected, however there is a temporary structure being
used as a "yoga place” having dimensions 8 x 15 = 120 m?

* Huts:4.5x6 x 9 nos.” = 243 m?

= Store Room: 6 x 5 = 30 m?

» Temporary structure® 6.5 x 6 = 39 m?
Violations:
No viclations are noted. Though the temporary structure (Ayurveda Centre} is not
shown on approved plan, the total approved/permissible coverage in this cluster
i3 not exceeded.

v, Shaci-< “G" (Basho).
GPS Coordinates: 15°41'4,95" N and 73°42'15.11" E.

Permissible development in cluster as per GCZMA approval:

o 1 shack,

6 10 huts and

o 1 room/hut structure.

Total permissible coverage: 480.00 m?
Position in loco:

* Kitchen: 8 x 3.50 = 28 m?

* Covered Sit out 1: 5.80 x 4.80 = 27.84 m?

* Covered Sit Out 2: 3.80 x 3.80 = 14.44 m?

* Huts: 4.30 x 3.50 x 9 nos. = 135.45 m?

* Structure used as Yoga Room: 6.90 x 4.50 = 31.05 m?

* Structure used as Yoga Centre: 10 x 11 = 110 m?

* Store/Hut 1: 5.50 x 3.50 = 19.25 m?

* Store/Hut 2: 7 x 4.80 = 33.60 m?

* Setbacks/distance between two huts not maintained,

* The steps at beach entrance of the cluster are constructed using cement

concrete.

' tncluding one hut being used as a store.
* Being used as an “Ayurveda Centre”
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» Although the total number of temporary structures on site exceed the
number permitted under the approved plan, the existing coverage (400
m?) does not exceed the permitted coverage (480 m?).

Violations:

(a) The steps at beach entrance of the cluster are constructed using cement
concrete. Use of such permanent materials is prohibited within the eco-
sensitive NDZ and in violation of conditions in the NOC/permission.

(b) The minimum setback/distance between two huts prescribed in the

NOC/approval is not maintained.

V. Shack “F” (Unnamed).
GPS Coordinates:15°41'6.08" N and 73°42'44.62" E.

Permissible developmentl in cluster as per GCZMA approval:

o 1 shack,

o 8 huts and

o 1 room/hut structure.,
Total permissible coverage: 414.00 m?
Position in loco:

» This cluster does not appear to be operational as on date of inspection.

= No shack is erected.

* Huts: 4.70 x4.70 x 11nos = 243.00 m?

* Temporary structure®; 7 x 11 = 77 m?

= Setbacks/distance between two huts not maintained.

= 4 huts have cement concrete flooring with IPS layer on top.

Violations:

(a) The minimum setback/distance between two huts prescribed in the
NOC/approval is not maintained.
(b) Flooring of 4 huts is of cement concrete base with IPS layer on top. Use of

such permanent materials is prohibited within the eco-sensitive NDZ and

? This temporary structure located on south-eastern corner of the cluster appears to be an old structure
and is being used for storing fishing materials.

Page 6 of 2
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v o
in violation of conditions in the NOC/permission. The approved plan shows

the huts erected on wooden stilts.

VI.  Shack “E” (Pacha de Arambol).
GPS Coordinates: 15°41'6.85" N and 73°42'14.19" E.
Permissible development in cluster as per GCZMA approval:
o 1 shack,
o 8 huts and
o 1 room/hut structure.
Total permissible coverage: 414.00 m?
Position in loco:
= Shack 13.80 x 8.80 = 121.44 m?
* HutType 1: 3.80 x4 x 5 nos. = 76 m?
* Hut Type 2: 5x 6 x 4 nos. = 60 m?
* Hut Type 3: 3.50 x 6.50 x 3 nos. = 68.50 m?
* Toilet and Changing Rooms: (2.40 x 5.80) + (2.20 x 2.20") = 18.76 m?
= Flooring of toilet/changing room is of cement concrete with 1PS tayer on
top.
* Temporary structure 1: 10.80 x 7.80 = 84.24 m?
* Temporary structure 2: 3,80 x 10.80 = 41.04 m?
* Temporary structure 3: 6.50 x 13.00" = 84.50 m?
Violations:
(a) The covered area existing at time of inspection (467.00 m?) exceeds the
covered area permissible under approved plan (414.00 m?).
(b) The toilet/changing room and two temporary structures are not shown on
plan and are in violation.
(c) Flooring of toilet/changing room is of cement concrete base with IPS layer
on top. Use of such permanent materials is prohibited within the eco-

sensitive NDZ and in violation of conditions in the NOC/permission.

' Ladies Changing Room,

* This structure appears to be an old structure being used by fishermen for storing their implements atc,,
hence not included to compute coverage.

Page 7 of 2
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(g) The kitchen attached to the shack was found to be producing food items,
which is not permitted under extant Shack Policy.
VIl.  Shack “D" (Unnamed).
GPS Coordinates: 15°41'9.45" N and 73°42'13.20" E.

Permissible development in cluster as per GCZMA approval:

o 1 shack,

o 8 huts and

© 1 room/hut structure.
Total permissible coverage: 414.00 m?

Position in loco:

This cluster does not appear to be operational as on date of inspection.
No shack is erected in this cluster as on date of inspection.

* Huts: 3.50x5.50 x 4 nos. =77 m?

Temporary toilet wooden structure being used a toilet including a 3.50-
metre-high platform with an FRP water tank atop™: 3.50 x 1.5 = 5.25 m?
Violations:

(a) The above toilet structure is not shown on the approved plan, and is in
violation. No proper sewage disposal arrangement was visible, thus
making it hazardous to the coastal ecology of the locality.

VI, Shack “C” (Horizon).
GPS Coordinates: 15°41°13.91" N and 73°42'12.45" E.

Permissible development in cluster as per GCZMA approval;

o 1 shack,
@ 15 huts and
© 1 room/hut structure.
Total permissible coverage: 568.00 m?
Position in loco:
* Shack: 17 x 12 x 1 no. = 204 m?
* Huts: 3.60x 6.50 x 15 = 351 m?

* Store room/hut 1; 6 x 10 = 60 m2

" This structure is on the north-western corner of the cluster near the lifeguard watch tower.
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* Kitchen®:6x12=72m?
= Storeroom™2:7x3=21m?
* Hut*:35x4=14m?
* Toilet: 8 x2 =16 m?
Violations:
(a) The covered area existing at time of inspection (738.00 m?) exceeds the
covered area permissible under approved plan (568.00 m?2).
(b) The store room/hut; kitchen' store room and toilet Supra are not shown on
approved plan, and are in violation.
(c) The kitchen attached to the shack was found to be producing food items,
which is not permitted under extant Shack Policy.
IX.  Shack “B” {Happiness).
GPS Coordinates: 15°41'14.23” N and 73°42'12.49" E.
Permissible development in cluster as per GCZMA approval:
o 1 shack,
o 1 room/hut.
Total permissible coverage: 238.00 m?
Position in loco:
= Shack: 10.50 x 11 x 1 no. = 115.50 m?
* Kitchen: 10.50 x 10 x 1 no. = 105 m?
* Passage to the kitchen (dimensions 6 x 0.5) is constructed with laterite
stones and cement.
* The tandoor oven base is of laterite masonry.
* Utensil washing place parlly has base of cement concrete.
Violations:
(a) The kitchen in the cluster was found to be producing food items, which is
not permitted under extant Shack Policy.
(b) The passage to the kitchen is of laterite stones and cement, and base of

tandoor oven base and utensil washing place is of cement concrete.

v Attached to the shack.
u]d,

* This appears to be an old structure at the eastern end of the cluster and being used to store fishing
implements.
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Besides these areas not being shown on approved plan, the use of such
permanent materials is prohibited within the eco-sensitive NDZ and in
violation of conditions in the NOC/permission.
X. Shack “A"” (Acuresta)
GPS Coordinates: 15°41'16.13" N and 73°42'12.43" E.
Permissible development in cluster as per GCZMA approval:
c 1 shack,
o 1 room/hut.
Total permissible coverage: 238.00 m?
Position in loco:

*» Shack: 10x 17 x 1 no. =170 m?

* Kitchen: 10 x 11 x 1 no. = 110 m?

* Store:4 x6 =24 m?

« Toilet: 4x3=12m?2

* The toilet flooring has cement concrete flooring.

- Violations:

(a) The covered area existing at time of inspection (316.00 m?) exceeds the
covered area permissible under approved plan (238.00 m?).

(b) The kitchen that ought to be within the shack as per the approved plan,
and the toilet are not shown on the approved plan, and are in violation.

(c) The toilet has flooring of cement concrete. Use of such permanent
materials is prohibited within the eco-sensitive NDZ and in violation of
conditions in the NOC/permission.

{d) The kitchen within the cluster was found to be producing food items, which
is not permitted under extant Shack Policy.

The inspection concluded at 5.45pm. It may be noted that the petitioner's
attorneys representative remained absent during inspections done post-lunch, at
which time only his advocate was present.

Regarding photographs attached to the petition.

8. The photographs attached to the petition were perused. The petitioner’s

advocate and his representative present were asked to identify the structures in

Page 10 of 2




297

the photographs on sile, however, they were unable to do so and expressed their
inability to us. However, in course of the inspection, it was found that the four
photographs at page 54 of the petition pertain to the permanent structure within
cluster under “Shack |I" (Love Temple). It was also found that the second
photograph' at page 58 of the petition is of ongoing erection of structures under
cluster “Shack A" (Acuresta). With exception of photograph i.e. the permanent
structure in cluster "Shack I" (Love Temple), the petitioners’ representatives
were unable to identify the sites of any of the other photographs, and further

stated that they had instruction only regarding the said structure.

Other observations.

9. In course of inspection, major and serious violations were observed with
respect to a shack bearing commercial name "Coco Loco". The coordinates are
15°41'15.23" N and 73°42'12.11" E, and is located between “Acuresta” and
"Happinéss" shacks. The area of the structure is about 240 m2. The flooring of
structure is constructed with cement concrete flooring and superstructure with
laterite masonry and cement and roofing with asbestos sheets on steel trusses,
In our opinion, the structure poses a serious threat to the coastal ecology of the
area.

Both the petitioner and the respondent no. 3 denied having any link with this
restaurant structure.

10. Upon inquiries with the occupant, it was found that the structure is
constructed by one Shri Suhas Prabhu, and that proceedings for its demolition
have been initiated by Deputy Collector Pernem under ref no.
DyColl/PER/CRZ/36/2017. It was informed that the matter has been recently
been forwarded to GCZMA for further action,

Preparation of this report.

11. The two expert members of GCZMA met on 10.01.2020 to prepare the
report. On perusal of the file, Expert Member Shri Savio Joaquim Filipe Correia
noted that the petitioner Shri Miguel Caetano do Rosario Vaz is his close relative

i.e. his wife's paternal uncle. He was unaware of this fact earlier, and desired to

* With tipper truck with white and blye body.
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distance himself from the matter forthwith. Therefore, |, Flaviano Jose Miranda,
Expert Member GCZMA, proceeded to write this report and make my

recommendations, and have signed at the end.

Recommendations:

12. The violations under each cluster have been listed out in the report, Being
committed within the eco-sensitive NDZ area within 200 metres from the HTL,
they pose a serious threat to the coastal ecology of Arambol beach. Authority
must take action to demolish or alter the structures, as the case may be, coupled
with imposition of heavy fines under “polluter pays principle” after hearing the
transgressor and as per law.

13. The proceedings for demolition of the restaurant “Coco Loco” deliberated
under paras 9 and 10 above ought to be expedited and taken to their logical
conclusion.

14. Legality of the two shacks having commercial names “My Space” and
“Chandra” and the 10 huts, located between Shack J (Hang Out) and Shack |

(Love Temple), must also be ascertained and appropriate action initiated if

necessary.

Submitted.

Flaviano Jose Miranda
Expert Member, GCZMA.
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Morgan Travasso

C/o Royal Phoenix Inn, Below Maruti Temaple ,Mala Panjim Goa 403001

To
The CRZ Authority
(The Goa State Costal Zone Management Authority)

Porvorim Goa

Date :- 09/01/2019

Sub:- Authority letter - For inspection along with The Goa State Coastal Zone
Management Authority .

I refer herby authorize Mr Ernesto Reise Alvares whose signature is attested
here below

To be present during inspecation of illegal shacks & huts and other RCC
Structure, iron shade in surey no 71/0 ,72/1 and 65/0 of Arambol in writ petition
number: 1105 of 2019 before hounrable high court of Bombay at Goa

W

(Morgan Travasso) ( Ernesto Reisq Alvaries )
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- 'GOA COASTAL ZONE MANAGEMENT AUTHORITY
e ﬂ,‘ C/o Department of Science, Technology & Environment, (Govt. of Goa)

1" Floor, Pandit Deendayal Upadhyay Bhavan, Pundalik Nagar,Porvorim-Goa.
Email: dir-ste.goa@ nic.in, goacoastal zone @ gmail.com.

Ref. No. GCZMA/N/Shack-Hu(-Cott-TenU]7-18!02/ )& 24 Dated: 4 /02/2018
To, .

Mr. Nitin G. Kudav

H.No. 479-B,

Arambol,Permem-Goa.

Sub: Permission/NOC for erection of temporary seasonal structure i.e. a temporary
shack and huts in Survey No. 71/0 Arambol Village, Pernem Taluka.
Ref: Your application no. nil dated 16/10/2017.

Sir,

With reference to your application on the above mentioned subject, it is hereby conveyed
that the Goa Coastal Zone Management Authority (herein after referred to as ‘the GCZMA", in
short) has examined vour proposal in its 160 GCZMA Meeting held on 17/10/2017 and
subsequently the 167" Meeung held on 09:0172018 in accordance with the provisions of the
Para 8§ (v) (3).CRZ (1i1) of Goa of CRZ Notification 2011 as mﬁe;Fed issued by the Miusin of
Environment, Forests & Climate Change, Governmeni of India, Accordingly, after deiled
deliberation and discussion, the authority decided to grant approval for erection of shack made
of wood and /or natural/biodegradable marterial only in the property bearing Sy. No. 71/0 of
Arambol Village, Pernem Taluka, Goa. 10 shack s having an total area of 2160.00 sq.mirs and
98 huts having an area of 2156 is approved as per plan annexed subject to the conditions as
specified in the Beach Carrying Capacity Report and further compliance of following
conditions:-

I. The provisions of the CRZ Notification 201 1, as aménded, should be strictly adhered to
by you. No activity in contravention to the provisions of the CRZ Notifications shall be
carried out,

2. The project proponent / Applicant shall ensure that during the erection of lcmporaﬁy
seasonal structures, no sand dunes if any, shall be altered under any circumstances, An
adequate setback of at least 3 meters shall be maintained between the dune line and base

of the shacks. The sand dune, if any, on the site should not be disturbed in any way.

(93]

. The beach vegetation (ipomoea creeper) has to be protected by maintaining a buffer of a
least 3 meters between the vegetation line and the base of the shack / structure, so that

vegetation can evolve and rejuvenate itself i, Space and time. The mangrloves if any, on
., ?
the site should not be disturbed in any way.

A

.

DEPARTHENT OF SCIENCE
< \TECHNOLOGY: ENVIRONMENT
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beNgny environmental degradation in this area.
*ESCIGNCE :

WIRGHHE P
'G_EF'-/)TO jeét proponent.

itional access, right of way, easement shall not be blocked by the applicant /

. The project proponent / applicant should not exceed the dimensions of the lemporary

[

seasonal structure Shack as approved.

8. The proposed temporary seasonal structure should be made of wooden or environment
friendly material only and no stone/bricks/ concrete material / cement / iron rods / steel
should be used for the same. No cement / concrete should be used for flooring, No
structure of permanent nature shall be erected,’cons'trqcted.

9. In the event of any change in the project profile, 2 fresh reference shall be made 1o the
GCZMA.

10. The GCZMA may stipulate any additional conditions subsequently if deemed necessary,
for environmental protection which shall be complied with.

1. The office of the GCZMA reserves the right to revoke this recommendation / clearance
without prior intimation for non compliance of any one or more of the aforestated
conditions. -

2. You are required to obtain all the requisite permissions / licences / NOC etc from the
competent Authorities before actual operation of the said temporary structure/ enabling
activities. This NOC is issued without prejudice to any other permission as required
under the law including that of ownership of the property, property dispute, easement
rights, court case etc. Ag such, prior to the erection and operation of the aforementjoned
‘temporary seasonal structures, it will be incumbent upon the applicant to obtain al] the
requisite permission / NOC / licences etc from the Authorities / Departments for any
other authority as required under the law including from the local authority, Goa State

Pollution Contro} Beard, Revenue Autharity, Department of Tourism, ete,

N




4

3-

13. Surprise site inspections shall be carried by the team comprises of the Expert Members of

IF SCIE

VIR
.G

15.

16.

17.

18.
19.

20.

21
22.

23

24,

the GCZMA and or other Authorities / Departments to ensure compliance of aforestated
condition. In case of any non compliance of the terms and conditions stipulated above,
a&tion as deemed fit including that of demolition of structure, disconnection of Power

upply will be taken.

" T,

Any app@;al against this provisional permission shall lie with the Hon'ble National Green

T?ribund{, if preferred within 30 days as prescribea under section 16 of the National Green
T;bunal Act, 2010,

The said structures shouid be one meter above the ground on stilts of wooden poles

-

wherever possible.

Adequate number of bio-toilets/washrooms/waterless urinals of DRDO approved
technology or of equivalent technology to be provided for the visitors/occupants of
shacks/huts/ients etc.

The applicant shall submit 2 copy of his GST registration /company/ firm etc within 2
months from the date of this permission,

The applicant will not wansfer by any mode his premiscs to any other person,.

This permission stands automatically revoked in case of any illegal/unlawful/immoral
acts done by the applicant/proponent and or agent, lawful power of attorney holder |,
authorized person, any person acting for on behalf of the applicant/proponent in the said
structures,

Further thi, permission also shall stand automatically revoked in case of any standing
order of court of law/tribunal, arbitrator, quasi-Judicial authority etc. in force and
suppressed by the applicant/proponent or otherwise.

All temporary structures shall maintain, a standard buffer of 2 minimum of 3 m from
huts/tents/cottages.

Appropriate use of renewable energy such as solar and wind cnergy to be used wherever
possible.

Portable water requirement for domestic and tourist population has to be made available.
The quality of water to be supplied should be meet the nationa] standard. Measures like
rain water harvesting should also be encouraged to have access to clean angd portable
water,

Separate bins for different types of solid wastes( source segregation of solid wastes
biodegradable and non bio-degradable) shall be provided by the operator, It wijl be the
responsibility of the plot owner to dispose the waste generated from their plots to the
respective bins. The Municipality/Village Panchayat or the contractor appointed by the
Department of Tourism, as the case may be, shall collect waste from time to ime and
hand over the nop- biodegradable waste to the Goa Waste Management Corporation,
Solid waste 1o be transported to the soiid Waste Management Facility at Calangute by the

Village Panchayats in Noril, Goa whereas in South Goa it will be responsibj lity of the

mwmerefngi e e




wter demand toilet ( 5 litres per flush), Low volume showers and wash basins

95\325’356 1/3% the conventional) and utilization of grey water for gardening to be

holders any dispute/objection to this permission by any such title holder/holders, this
permission shall stand revoked.

28 You will within 3 months from the grant of this permission, submit the survey plan of the
property showing your structures therein.

29, The validity of this permission is for 5 years from the date of issue. This permission
should abide by the Notification dated 3 May 2017 S$.©-k393(E) issued by Ministry of
Environment, Forests and Climate Change.

30. This permission is liable 1o be revoked, if it is found, at any stage, that the application
contained false information / wrong plans / calculations / documents / misleading or false

information, etc. or documents not submitied as called for in this application.

_ Yours Jaithfully,

.l
(Parag M. Nagarcenkar)

Member Secretary (GCZMA)
Euncl: As above
Copy to:
1. P.A to Principal Secretary (Environment) / Chairman (GCZMA), Secreteriat,
Porvorim.....for kind information. '
2. The Chairman, District Level Committee, Collectorate building, Panaji-Goa .... for
kind information
3. The Director, Department of Tourism, Government of Goa, Patto Panaji Goa.... for
information and necessary action.
4. The Member Secretary, Goa State Pollution Control Board, 1* floor, Dempo Tower,
Patto Panaji Goa....... for information and necessary action.
5. The Commissioner of Commercial Taxes, Vikrikar Bldg. M.G. Road, Panaji-Goa....
for information and necessary action.
6. The Dy. Collector & SDO, (Pernem), Pernem Goa.... for information

The Secretary, Village Panchayat of Arambol, Pernem Taluka ....for information and
necessary action.
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BEFORE THE GOA COASTAL ZONE MANAGEMENT
AUTHORITY, PORVORIM, BARDEZ-GOA

In the matter of Suhas Prabhu/
Satish Prabhu WP.No. 1105/2019.

APPLICATION FOR INTERVENTION

MAY IT PLEASE YOUR HONOUR

The undersigned states and submits that, he is the Power of Attorney of
Dhirubhai J. Tandel, r/o Nani Daman who owns and posses the property

bearing survey No.71/0 of Village Arambol, Taluka Pernem.

[. 1t is stated that this authority has passed necessary order for
demolition of structure erected by Satish Prabhu in the year 2016, where
the permission was granted vide No. GCZMA/N/shack-Hut-Cott-
Tent/15-16/872307 dated 7/1/2016 and having its validity upto
30.05.2016.

2. 1t is stated that subsequent to the order of Hon’ble National Green
Tribunal, the above stated NOC was revoked by this authority. But the

structures were not removed by Satish Prabhu.

3. It is stated that undersigned has filed an Application before this
authority vide letter dated 28.01.2022 requesting the action against the

above structures erected in the survey No. 71/0.
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It is therefore prayed that the undersigned may be allowed to

intervene in the matter in order to plead his case before this authority.

Place : Panaji

Dated: $3/08/2022 @/.‘E) -
Dhirubhhi J. Tandel

(Through his power of Attorney
Nitin Kudav)
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POWER OF ATTORNEY

KNOW ALL MEN, BY THESE PRESENT, that I, Shri.
DHIRUBHAI JIVAN TANDEL, son of Shri. JIVAN C. TANDEL, aged 58
years, married, businessman, Indian National, residing at H.NO
14/86, Naran Park Kathiria Nani Daman. Pin Code 396210, do
hereby, appoint, nominate, and constitute, Shri. NITIN KUDAV, aged
49 years, son of late Shri, Ganpat Kudav, married, service, Indian

National residing at H.No 479B Arambol Tal. Pernem Goa, as my true

and lawful attorney.
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AND WHEREAS, vide Power of Attorney dated 10.9.1996, I am
appointed as the attorney of {1) Mannekben S. Tandel, (2} Dharmesh S.
Tandel, (3) Meena R. Tandel, (4) Jyotshna P, Tandel, (5) Kanchan D.
Tandel, (6) Manisha S. Tandel, who are the legal heirs of late Sukar

Naran Tandel, alias Sukur Narn Bhakia.

AND WHEREAS, in the said Power of Attorney, | ma authorized to
from time to time to grant sub-delegation of Powers, and therefore, in

view of the above, execute the present Power of Attorney.

Now, therefore, by this Presents, I, Shri. DHIRUBHAI JIVAN
TAND1‘3L » son of Shri. JIVAN C. TANDEL, aged 59 years, married,
businessman, Indian National, residing at H.NO 14/86, Naran Park
Kathiria Nani Daman. Pin Code 396210, do hereby, appoint, nominate,
and constitute, Shri. NITIN KUDAV, aged 49 years, son of late Shri.
Ganpat Kudav, married, service, indian National residing at H.No 479B

Arambol Tal. Pernem Goa , as my true and lawful attorneyto do following

acts or things that is to say:

1. To present, file, institute, prosecute, defend or contest all suits,
actions, complaints or other legal proceedings before any court,
whether civil or criminal, Consumer Forum, State Commission, High
Courts, or any Tribunal under any statute, or any Revenue Courts
viz. Collector, Dy Collector, Mamlatdar, Awal Karkun, Mutation
Authority etc. constituted, and whether it be in its original,
appellate, revisional, or other jurisdiction under the law in force in
Goa, including writ jurisdiction under the constitution of India, and
to sign and verify plaints, complainants, written statements,

applications, affidavits, replies, affidavit in evidence etc.

@Pp ;

Ul
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2. To accept service of notices and summonses, to depose, or give
statement on oath, to execute any judgment, decree or order before
the appropriate Court/ Forum/ Commission and file appropriate

applications under the statute and to take all such steps required to

be taken in order to effectively execute the Judgment/decree/orders;
and to seek attachment of properties, issnance of warrant, seek
demolition, removal of obstruction/encroachment and enforce all the

things directed to be done by the Court/Forum/Tribunal/authority

etc.

3. To apply for Police protection in an appropriate case in order to

enforce rights on Iproperties.

4. To appoint or engage any legal counsel, advocate or pleader, and to

sign the vakalatnama on behalf,

5. To apply for certified copies of any documents, applications, plaint,

complaint, written statement, reply, applications, order, judgment,

and decree on my behalf.

6. To apply on behalf, appear for and represent me and give NOC before
all Corporation, Municipality or Panchayat bodies, Collector,
Treasury, Revenue Officer, Mamlatdar office including joint
Mamlatdar before any Magistrate, any Tribunal or Government or
Minister or any department, Director Talathi, Survey authorities,
Awal Karkun, Deputy Collector, Sub Divisional Officer, Addl
collector, and any other Central Government Authority such as
Authority constituted under the CRZ law, Administrative Tribunal,
Minister, Corporation, Town & Country Authority, Planning &
Development Authority etc. and file affidavits, fill forms, give

undertakings, and pay the fees in respect thereto.

He &
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7. To file and conduct proceedings under the Land Revenue Code or any other act in

force.

8. To be in possession of any immoveable the properties.

AND I HEREBY AGREE THAT all acts, deeds, and things lawfully done
by the said attorney in above terms shall lawfully done or caused to be done which me
and my principals undertake to ratify and confirm all or whatever that the said attorney

shall lawfully do or cause to be done for, by nature of the powers hereby given.

IN WITNESS WHEREOF I, do hereby su-delegate the powers and declare that I have

signed this Power of Attorney at PANAJI on this 21st October 2016 (21.10.2016).
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VILLAGE PANCHAYAT ARAMBOL
Taluka — Pernem — Goa 403524

Ph.No.(0832)2242966

Email ID: vparambol@gmail.com

No.VPA/PER/RTI/2018-19/76

~../Dzi/mbhi J. Tandel,

H. No. 14/86, Naran Park,
NAni-Daman (UT).

Sir,

Date:- 16 /11/2018,

Sub: - Submission of Information under RTI Act 2005.

—

With reference to the above and your application dated 17/10/2018 information is as follows:-

Sr.

Particulars

Remarks

Certified copy of audited construction Licence issued
registered maintain by the Village Panchayat
Arambol for the period 1 April 1984 10 31* March
1992

Copy enclosed Annexure A

Pages 1 to 15

t2

Whether there exists . No. 250 and whose name

does it reflect

Yes as per Form No. VIl

Varchawada in the name of Sweta M. Sawant
Madhalawada in the name of Mery Simon Dsouza
Girkarwada in the name of Markin Rodrigues
name of Pedro Anton

Khalchawada in the

Fernandes

Date of allotment of H. No.250

Not traceable

Date of allotment of H. No.(Sub Div) 250/1

No such House no. is register in Panchayat record

Copy of audited cash book maintain by this office for
the period 24-12-1988 to 31-12-1988 and 24-12-1989
to 31-12-1989

Copy enclosed Annexure B

Pages I to 5

Whether
permission/reconstruction/re-erection license vide:
a. Ref.No. VPP/SSP/250/1 89-90 dated 31-3-1990
b. Ref.No.VPA/71/9 Permit No. 9/89-99 dated 24-12-

1989, if yes issue certified copy for the same.

this office has issued the

As per construction Licence registered maintain

by V. P. Arambol no such licence has been issued

Issued audited copy of tax assessment register for the
House Number 250/1 for the period of April 1988-
March1991

Copy enclosed Annexure C
Year 1988-89, 89-90, 90-91

Thanking you,

Yol ithfully,

P ¢ ;r&é"skm
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S
Government of Goa
Department of Tourism
Paryatan Bhawan, 1 floor,
Patto, Panaji Goa.
Tel No. 0832-2494200/216 F ax: 0832-2494207

Email; deptgoatourism@:gmail.com website, WWW.goatourisin.gov.in
No. 1/14(141 -2674)/21-22/DT/ 04.01.2022

To,

Mr Nitin G. Kuday
H. No 479 Arambol,
Pernem Goa.

Sub: - Application under Right to Information Act, 2005.

Sir,

This has reference to your letter dated 12.10.2021, on the above cited
subject.

In the above context, the information furnished based on the information
provided by concern Section is as under:-
Reply to point No. 1) copy of application form along with the affidavit
produced at the time of applying for beach shack as available as per office
records, is as per Annexure ‘A,
Reply to point No. 2) copy of permission/license of allotment of shack issued

to applicant as available as per office records, is as per Annexure ‘B’,

Yours faithfully,

(Dhiraj Vagle)
Asstt. Director of Tourism &
Public Information Officer (N)
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Government of Goa
DEPARTMENT OF TOURISM
m Patto, Panaji, Goa

r -

A .
| |
APPLICATION FOR PUTTING UP A TEMPORARY SHACTK =

AT THE BEACHES DURING THE TOURIST SEASON
2007 TO 2008

1.  Name - ; AR
{In Block Letters) 6UFq?'TS % H A N KH R PRHBT‘IU
2. Name & Style of Shack. Colo-Locoe sH Al
3. (a) Address ‘ ' .
(b) Telephone / Cell Phone No: H-~No-~ {77, V\\f\cy\df\@\ UAO@\PJ P
4 Nationa - ’ Homq,pe«m)% .
: ationality. . S TNOIAN - T Ve Z'y_q'z_'?g]
5. Whether employed/unemployed. Y Unewy ) by E)Q '
6. Present Occupation, if any. : ]\] L —
7. Location for proposed temporary : L. QBEAcH
Shack/Name of the Beach (Refer AQAM \30

Sr.No.1 of Terms and Conditions).

8. Experience; : 1 j' ’Y cared ~
{Enclose any one copy of
permissions/ licences issued by the
Department of Tourism in the
previous years, if any.)

9. Are there any criminal proceedings 'l\l D ~
pending against the applicant? If
- yes, details thereof,

10. Has the applicant been convicted : Ny —

by the Court of Law at any time? If
so, details thereof.

11.  Any other information, thé applicant : Public lnfcémation Oificer (N
desires to furnish. Departmem o Toun'e«n! }

P anajl-Goa
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ENCLOSURES:
ks
12. (a) Residence certificate issued by : '}/ £ A
Village Panchayat/Municipality.
(b) Attested copy of ration card '\/ €A
(c)Recent Passport size 3 y-éj:

photographs (three copies) with
the name written on the back,
excluding one attached to this
application.

(d} Attested Xerox copy of birth X y eH
certificate.

Deposit at Call towards

- (¢) Details.of NeniSam@emier/ : YA - glach Bewdy -D’{zi‘mh‘c
Avromded Grrenadn,

&
D-cat] No- LEZ257F0

permission fee.

# DECLARATION

I hereby declare that | have read the “Terms and Conditions” governing allotment
of Temporary Shack on the béach during the year 2007-08 and 1 agree to abide by
the same. | also declare that no other member of my family is employed or engaged,
directly or indirectly, in any business like toddy tapping, fishing, sale of handicrafts,
souvenirs, travel agencies, fourist transport, etc. or in Government/Semi Government
Bodies/Corporations or in private employment etc. or any form of business not so
defined and an Affidavit 1o this effect is enclosed.

Public \narmaﬁon Ofticer (N) | (Signa:iure of 'tte Applicant)

perztment of Tounsm
© panai-Goa ’ |

NOTE :

(iy The application for putting up a Temporary Shack shall be received from the applicant
in person only.

(i) The Form received incomplete in any respect such as proper documents, permission
fees in the form of “Deposit at Call drawn on any Nationalized Bank in favour of
Director of Tourism, payable at Panaji” ctc. arc lizble to be rejected.




" FORM 1V
VILLAGE PANCHAYAT _,4\ ram b o]

Residence Certlﬁcatre\e,pn’,,,&n,o*_og 662

Certificate No.
This is to certify that Shri/Smt: <> y h s &, Prabhy.

. unmarried /married / aged 39 year
Son / Daughter / Wife of = hantear Prabhuy.

is residing at H. No. ' 72 situated in ward_ K h ale hew ade
of village —4 ream kol Taluka ‘Pern em . Goa since b r+h
This certificate is issued at the request of Shri. /Kum., <= ubhas =g :
Prnbhu forthepurpoée of le ebTain Shael
pcr,rn‘w;;on {¥om™ ’ our|sm Daharrmcm“‘ .
l 0 '
Date 0 Y_’J'_LJ\_E 0Y. Sarpanch
Village Panchayat . __ __ _ __ _
SARPANCH
V. P ARAMBOL
PERNEM - GOA

i Public rnfﬁ; Officer (N

Depzrimen of Tourigm
Panaji-Goa
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Mo. of Fair Price Shop '4-3

! GOVERNMENT OF GOA
% - DEPARTMENT OF CIVIL SUPPLIES AND
_ i e CONSUMER AFFAIRS
Ty L R&cu. Wheat, Sugar. Edible OH, Kerosene and other

nnn!rotled commuoditles X

YEARS 2007-08 09-10-11

€ 1 -

_Jw.,ﬂ L

SAPL Card No. Aps .l‘P B @—3

House Noa...

J1o< I'-*iér\

- i i 3. D hanid =
- Harmal Panchakrosh High Scho
i { Harmal-/Goa - 403524
o B e - s PR e | o
. ;
Buby; é |
blic inf Matign flice
BLartmayy, of Tours =
; anap-Gq K
Ty _ - . - n-
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Fors fuys ' Alteration of Mo, of Family Me

. -'}'-fwu't?c.uv R,-.,P.IE’.LM 6'
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Al o family Me

E T T T T

Mo ol M of Date of
s '7"7"'"-*‘!"*“‘— & 1-,: __Adults Clabdren | Aheration

2 u « Otficer ()
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Yalue < SR ‘%@xa_ —
Nag.c -. 7 : i \S—)(Q :
= : ".".—- M-
Q.gidiu;_‘_ S Son Of..-&‘.-p._.- E¢J"Ul€__

Slgrature of the Vand r Signature of Pyre
8, No, 22/R. R, Pobeoca) ind

—— _._..,_...____..___,________._._

T e . . . e

.03 h >

I, SUHAS SHANKAR PRABHU, son of Shani:ar Sahadev Prabhu,

residing at Houge No.172, Khalchawada, Arambol, Pernem -

~do solemnly affirm and state a8 under:-

:
:
;
s
:
s
E
!

ﬁ!__ .. 2/=
Putiic 1y, mation Officer N)

Depanmen! of Tourism
Panzi.n

= TETE T
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- 2 -

That 1 have submitted aéplication to the Department of

Tourism, Patto. Panaji, for the grant of permission for
i §

putting up a Temporary Shack at Arambol Beach from

November 2007 to 3Jist May, 2008 in the prescribed form.

That neither I nor any member of my family is employed

or engaged directly or indirectly, in any trade,

. business, occupation and profession such as Shacks,

Hotels, Bars, Restaurants nor any other type of
business 1like toddy tapping, fishing, sale of
handicrafts, GSouvenirs, Travel .Agencies or .Tourist

ranspoét, etc; or any Government/Semi  Goverument
’oodies, Corporat.}ons or in pr_ivattla employment or any

form of business not so defined.

2yblic l@maﬁon Otficer {N)

Department of Tourism
Panaji-Goa ...3/-




355

- 3 -

That I ehall abide bv_ the “Terms and Conditions"

Boyerning the Brant of permission for erection of
Terporary Shack.

That in the event 1 ap successful . in  securing
permission for erection of Temporary Shack, I undertake
to sbide by the loecal - 'laws  including that - of the
Village Panchayat/ﬁun1oipallty7Health Department/Food &
Druge Administration/Fire ' Services/Excise : Department
and shall obtain requisite license for erection and

carryving out of business of serving food and beverages.

"

That I wil]l brocure and maintain a mobile toilet
adjacent to my shack for the convenience of
customer/tourist. I amg aware that in case of failure to

do so, the rermission granted to me shall be cancelled.

That i shall supply drinking water to the

customer/tourist obtained from certified sources only.

That I am aware that in case any information submitted
by me as above is found to be incorrect, the permission
granted to me shall be cancelled and the permission fee

paid shall be forfeited to the Government Treasury.

That 4in the event of allotment of shack in my favour,
no foreigner shall be rermitted to work 1n shack and
that in case of violation of the terms and conditions,

'y
the permission shall be cancelled. Vs

Public Inégm

0
Depanm ont o Of!;..er (N)
anaji- Go

P Y&

b S o CL RN, R T Sk el | e g R P L LY S = i

= i XN T —
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That 1 agree %o accept the location that will be
allotted to me by Department of Touriem baeed on the
site plan and/or as Per the site condition snd shall
ersct the shack ab. the &llotted!demarcated site only. I

am aware " that in case of. violation of the "Terme &

- Conditions”, ‘the permisalion shall be cancelled and the
. fee paid shall be forfedted to Government, Treasury and

yhe gHack -shald -be demolished at my riek and cost.

I_
DE%.ONEN_T

BEFORE ME
MAPUSA-GOA ON

DUD"C Inérma

tian Otficer (N
arntment of Tounsm( )

Panaji-Goa

Dep




No.7/7(13)(Shacks)/2006-07/DT/ £ &d_\

Permission is granted to Shri/fSmt. , SUJ\(LS S \'rc«L.

resident of - M GV}, i—«hdc,\lqw(ugq A‘rauk%l /%‘lk&u\b C\G&

Government of Goa
DEPARTMENT OF TOURISM
Palto, Panaiji, Goa

ata:l 0.2~ ’” &

-l

o

a2,
" f?Nw N1 0" .

for the purpose of settlng up temporary ‘shack of size 14 x 7 mts. at

Sr.No. O& at AR A 1, gl ___ beach for the tourist season
from Oclober 2006 to June 15, 2007 subject to the foliowing conditions:

1.

2.

10.

Trade License from the concerned V||Iage Panchayat/Municipality shall be
obtained before erection and commencement of activity.

License of the Directorate of Food & BDrug Administration, Health

Department and Fire Services shall be obtained prior to ccmmencement of
the activity. .

The activity in the shack shall be restricted to sale of food items and”

beverages and not for any other purpose. For sale of any alcaholic
beverages, necessary license shall have to be obtained by the allottee from
the Department of Excise, as per the provisions of Excise Laws.

The allottee should be registered under the Goa Value Added Tax Act,
2004, 5 . R IAR

The allottee shall place two dustbins, one for biodegradable and another for
non-biodegradable waste generated by his/her shack.

Waste water should not be disposed off in the sand.

The failure on the part of the allottee to properly dispose off the waste.

generated by his/her shack and also failure to keep the shack in a proper

manner and its surrounding clean and in a hygienic condition will result in
the permission being revoked.

The allotiee will be required to compulsorily keep and maintain a moblle
toilet for their respective shack.

The allollee shall not sublet the shack. Association with Lamanies,
Masseurs, hawkers and sale/display of any other items other than food and

beverages shall not be permitted. No sign board dlsplaymg the Menu shall
be permltled outside the shack.

Allottee shouid not be involved in any illegal activities including trafficking in
drugs, paedophilia, immoral activities, etc. and they should not use any
obscene images of women or do any act that is in contraventlon of the
Indecent Representation of Women (Prohibition) Act .

|2
Public lnfo‘manon Officer (N)

Department of Tourism
Panaji-Gog

\[C

-1 =Y 1 o e
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B

11. No foreigner shall be permilled to work in any shack.

12. The alioltee 1S permitied 10 place only five (B) pairs of deckbeds & 5
umbrellas in front of their respective shack. Name of the shack may be
painleﬁd on the.side of the deckbeds along with serial number 1 to 10.

13 The allbl}ee shall prominen'ly display the permission leller at the shack.

14. In addi{i‘on. the Shack allotice shall also display the identilication plate
prominently onl lop of the shack, indicating the shack number and Tourism
Department's 10go. which will be provided by the Department to identify the

shack allotted by the Depﬁr’tn\went of Tourism. :

15. All the terms and conditions governing' the'-grant of permission for

instaliation of lemporary shack incorporated along with application form
shalt be strictly observed. :

Please note that, il itis found, that any statement or information furnished by the
allottee at the time of submission of the application and documents referred to
iherein, has either been suppressed or any false information/statement is
furnished, or for violation of any condition incorporated in the application form or
those incorporated herein, the said permission shall be liable to be revoked and
the shack shall be demolished at the risk and cost of the allottee without any

notice and without prejudice to any other legal action, which this Department .
may initiate.

a,c;l\u Ld
(Sandip Jacques)
Director of Tourism
To ' . ' : b
Zhhe Sthass S vobha
e €18, Cholebanada,

/\\C\\AJ\Q\’. -"\)@w W n - (kC\‘(‘\

Copy to:

_ The Sarpanch, Villago Panchayat of AYC\N\\ )('\, 1.C.0. Municipal Councll
The Collector (North) / {South)

The Excise Commissioner, Panaji-Goa
The Addjtional Commissioner, Commercial Taxes, Vikrikar Bhavan, Panaji-Goa
The Chief Electrical Engineer, Panaji-Goa -

The Director, Food & Drugs Administration, Panaji-Goa

The Superintendent of Police, North Goa/Soulh Goa, Panaj-Goa

The Directorate of Heallh Services, Panaji, Goa.

The poctor, 1 ire & Emeraenty sorvices, Santa Inez, Panaji, Goa.

cepNa@hnN

Vi Guand tae 12, U

Public Inlo%lion Oitficer (M)
Depantment ¢i Tourism
Panafi-Goa
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CHECK LIST FOR SHACKS

Particulars

Remarks

Application submitted in person \./
4 2. | Affidavit submitted is as per the Proforma \/
3. | Resident Certificate submitted /
4 Attested copy of Ration Card submitted figuring "
’ name of the applicant.
Attached three copies of recent coloured "
' 5. |photographs with name behind and onej,
o M attached to the form. .
! 6 Document of Birth to verify age i.e. Birth v
* | Certificate / Passport / PAN Card etc.
7. | Payment by Demand Draft only v
g | Whether location for erection of Shack/Beach is | - vV
* tas per Clause No.1 of Terms and Conditions ?7
.
9. | Experience Nos. of years bé \’l""‘
-
" 10. | Residence Telephone 9 €2255650%" "
Publi oﬁ’ ) ~
Deparstars e (
ot O Tourism Signafur

Panaji-Goa
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Ry o -
g 4 Qhaaka\m é
I Fomrﬁb = ament of Touris™
R No. _$S6]| 0% De‘::a-map%a AR
. (award N¢ &Méo

¢ Name
<. (1n 'Block Letters)

b.  Name of the Shack

Y- (a) Address

(b) Telephone No. Res./Mobile
Nationality

Location for
temporary Shack/ Name of the
Beach Stretch

‘Experfenceg no. of years;
(Enclose all
permissions/Licences issued
by the Dept.-of Tourism in the
past years, if any)

applicant desires to furnish
'ENCLOSURES:
8. (a) Residence
issued by Village Panchavat
IMunicipality.

(b) Attested copy of ration card

(c) Recent coloured Passport :

size photographs { three
copies) with the name
written on the back

excluding one attached to
this application.

(d) Attested ~ copy of

certificate/Passport copy /
Pan Card

towards permission'fee.

(f) Affidavit

“Eovuriittient oFGoa
Depirthent of Touriem
Patto, Panajl- Goa

proposed :

copies of '

«@5@53 2 78BN

certificate :

“birth

{e) Detaits of Demand Draft :

Lot

APPLICATION FOR ERECTIONOF ATENPORARY SHAGK AT THE BEAGHES OF GOA
DURING THE TOURIST SEASON-2008-2009 (upto 31/05/2000)

4HUHAS S- PRARHU-

" Coco-~Loco M

H-~ND, 172, KHALCHA WADA

ARAMZL.~ God -
ABLRSHELLOE

TNPRIAN
ARAMBoL REACH
16 eu%‘/

D,
1BES Haeq 13%0 1331;\3‘31
94/ -tcm] e

(fee receipts 'shaill not be N602 4 99 4 2o
considered) ® , \31/:'02}/{9 » oo_i“é 3:)657
Any other information, the

%m b shaalt. owhe

voelfom 8 oty - Gog
MY coclg No- ARL-227

Y
5¢)
e

Public Infﬁ; Officer (N)

Department of Tourism
Panaji-Goa

"

Dy
. 3635_912.74, ~4 22,800 | —

Y-
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DEC ATIO

| hereby declare that | have read the “Terms and Condiiicns™ goveming allotment of
Temporary Shacks for the season October2008 to 31* May® 2008 and Beach Shack Policy \
2008-09 approved by the Cabinet. | further state that | am atiise of the directions of the
Hon'ble High Court at Goa in the Wit Pefition No.167/2007 and ol alher orders relating to
erection of Shacks etc., and | agree to abide by the same: | furfher declare that no other
members of my family* as defined in the Beach Shack Poficy is essployed or engaged in ary
other business. | also agree to assist the Tourism Depamm%abepamneﬁ as and
when calied upon to do so to pravent any crime and violafon of ezoyizwciong the Bea&l.

T W

( ﬁm'mmpplicant )

NOTE:-
(i) The application for putting up a Temporary Shack shall be received from the
applicantin person only. ' !
i

(i) The Forms received incompiete in any respect such as improper documents,
permission fees other than by "“Demand Draft” are liable to berejected.

(i) SeparateAffidavitif applicantis for Morjim Beach.

]
] 1
[ i ¢

Pulic Inlc&il,ion Officer {N):

Deparntment of Tourism
~ Paﬂaji'GDa v
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Signa hare of the Vendor . .
' \Q? No. 2248, R, P. Jensdl

Lhn Bla 4 17 15 B R T =
e a3 e deginn i H
I, MR. SUHAS SHANKAR PRABHU son of She.nkar Sahadev
3onnese e o ey fin o bare

Prabhu, residing at Houae No.172, Khalchawa.da, Arambol,
boen_j =ull «rami kg - S0 4 LT tg e

-Pernem - Goa, do solemnly affirm and state as under'—

Pt

(1) That I have submitted applioation to the Department of
Jo 4P i B T} R 3 r& £ “|F 3 N (:
Tourism, Patto, Panaji, for- the grant of permieeion for
Rl 511 R - e RN T (FT Y I RSN A IS L] -
putting up a Temporary Shack at Arambol Beach from
Io Tt meribggf ool mtee [ lpob s —m v
Cctober 2008 to 31st May, 2009 1n the prescribed form.
Ty e e o H o rifegre i SRR TR,

. 2/-
Public Inforéuon Officer (N)

Department of Tourism
Panaji-Goa

the beaches 8uch as pedophllla, PpPeaolers in vaucu

= R gt Bz



364

TR T DR T e

=

™ |

T T

(2)

(3)

L BRI &

(4)
'.[Ln

= ] =

Neither I nor my ‘family® is directly or indirectly
engaged _in any business, vocation or profession or any

service in Government or Private.

That I shall abide by the "Terms and Conditions"
governing the grant of pefmission for erection of
Temporary Shack.rnead witih ibeach Shack Policy 2008-09

and Hon“ble High Court Orders in Writ Petition
R (R poagm s JUHAARY e AT S Wi L
No. 167/2007 ~and all other Orders relating to the
i} aolsd R | R YT ELAC IR o Ty
erection of Shacks, Dec-~ Beda and Umbrellas rassed  from
b RECLR g E L S S T O
time to time,

. : ! SRORD S M e T I PR TSI R T 1
That 1n the event I am euccessful in Becuring
a] s af: and "qrp—l vl J F Rl ot
permission for erection of Temporary Shack I undertake
38 POihi 0 G L

s abide b.v the iocal laws including that of the

T i L.-] IP"’T ;-.," -‘._';,;gl

Village Panchayat/Municipality, Health Department, Food

. ead/-
Public Imo@z:ion Oflicer (N)

Department of Tourism
Panali-Goa




(5)

(6)

(7}

(8)

(9)

(10}
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Department, Electricity Department, Police fﬁéL tment,
Commercial Taxes Department, ete. and ahaIlf obtain

requisite 1license for erection and carrying out of

business of serving food ang beverages.

That I will procurs and maintain a mobile toilet
adjacent to my shack for the convenience of
customers/tourists. '

That 1 ehgll supply drinking water to the

customers/touriate meeting FDA standards.

That in the event of allotment of shack in my favour,
no - foreigner shall be permitted to work in shack
without work visa and that in case of vioclation of the

terms and conditions, the permission shall be

cancelled.

Thet 1 agree to accept the location that will be
allotted to me by Department of Tourism based on the
site plan and/or as per the site condition and shall
erect the shack at the allotted/demarcated site only. I
am aware that in case of violation of. the “Terms &
Conditions”, the permission shall be cancelled and the
fee paid shall be forfeited to Government Treasury and
the shack shall be demolished at my risk and cost.

That I agree to assist the lifeguards on duty for

safety of liveslas and when required.

That I agree to assist Department of Touriem and the
Police or NCB in reporting suspicious activities along

the beaches such as pedophilia, peddlers in banned

substances. 2@
Pumlic ing ation Officer (N, ...4/-

Department of Tourism
Panaji-Goa
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(11

(12)

(13)

(14)

-4 -

That 1 agree +to prevent activities such as of the
lamanis, beggars, masseurs, touts, hawkers, etc. Zfrom

and around the shack, 1f allotted.

That I am fully aware of my responsibilities towards
keeping the environment clean and hygienic and 1free

from all kindes of pollution.

That I am aware of the Anti Smoking and Spitting law

inforce in Goa.

That I am aware that in case any information submitted
by me as above is found to be incorrect, the permission
granted to ms shall be cancelled and the permission fee

paid shall be forfeited to the Government Treasury.

e

DEPONENT

t-\-\a

BEFORE ).
MAPUSA-GOA ONQ

£ A (BONS) LL.B.
Advocate §& No ary Public
Mapuss-Gs

Public Infopnation Officer (N)
Depariment of Tourism
Panaji-Qoa
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FORM 1V

c|l
VILLAGF PANCHAYAT e wsos 7

e

Residence Certificate

E Ot Certificate No/#2res” “’743’3 Yy

This is to certify that Shri/Spfi i Gaad

Unmarried,/ married / aged 4% year

-, Son/ Dau-ghter / er of @A;PMZ- /M .

e, Ills resndmg at H. no. | /72- situated in ward e 7“"‘/’_

| . *"Of village ﬂﬂ’M/ : Taluka L EZ2E7 . Goa since &> A preems .
| : ’I'hls certlﬁcate 15 lssued at the request of Shn / kun‘l Cf"%‘d’ s A b

® e * ; for the purpose of Mﬂd’w"// et

A

f//{& ﬂwzfﬂw @me

i

oAl

4 = sy AR Sarpanch _
G N | SARPANCH
Date: /5 O 9~ 2208 (& &) z S BT V:llagqﬂ#ﬁw/qéuggg
o A PERNEM - GO4

Pubiic Ié;in:non Officer (Ny

Depa.1meni of Tourism
" Pangj. -Goa

il oo 5 SO, Jipat S i ———
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ot snpgs'gg"'," o R ok L o L A O R ‘/m
g,., Lot % Il_fi‘l TPII':E: a3 ‘m‘ el A E Name of local hody issuing certificate -
olod C!'T-I“IUWI"T
BIHTH CERTIFICATE
{ il a1ﬁrtrr 2988 ‘znaf"ti?w?\s R 1mtrma1rr1r1=n'ﬂrn GFT) A, 0w
ikl ¢I3 " A o) :
- !
fgaes) wmvdee Section 1247 of the Registration of Births and Deaths Acl, 1969 and Rule 8/13 of the
Goa Registration of Births and Dealhs (Amendment) Rules, 2007
L (Hlame ol Slalo) _ , {Year of nolilying the revised rules)
. . ll.') e b
».:r..frinfnnmmﬁlrﬁwwmmwwmmmﬁﬂﬂhm —
| Paenisar T aEite )/ SIEEArAT T (et aneny Yol W) Tt e s
; Phes is lo cerlify thal the following mlormallon has been taken Irom the original record of birth which is
Wt regisior for &ocat areallocal hody) K7 «2 : EUEAL2 *’-’f . of tahsilblock PL7Eidtzm
5.‘ of nJM o S AP ETEEE ot Stale Goa
: At/ Mne: “’///”'y W’W/fﬂ //{//’;'97/ errmessnnn W] | QUK £ EEL
1 . . /’.(_/ e
@ T {Dale of Bt (Gl LT 1 3R /Place of Bith: A%"f/”*ff“" .......
g 21T T/ Name of Moller:, J//jj‘/,g.— f//f"'-"'//f/'z?' Wz K s =
; TR 7T / Name of Father: Oﬁ%’ﬁ”/’%#ﬁ% ................. L
i
3
E I 09 (ATSraadaedr) /Name of grandfather (lalhers$lde) mﬁ'zpﬁ #Mw’f/ P
o
g‘ S A FITTEAEarT) /Name of grandincther- (falhersslde) ‘J‘%’W zz ’? /’7 /’ /P/}’/ o I
; IR ST oA W L MO FEHR
§ Address of the parents at the tire of birth of the child ' Permanenl address of parents
S bt A o e N e P Y R Y Y Y |
g A e e AR AP NS e b Y SRS SRR R e ................,............-—u...................................—.\..............,...... i'
;;l P eNett he e EESEes e bk et bbbk s b ndin i P A T TR AN ) e S 50 AR it b anae b0 an TR L e a ket s rtennnnes
II; ST Fi Registialion No.. 37 /f"quﬁ AR [ Dale of Rlegistration .. "0;'/?% ...........
.;. T CLIEE TR L REMATKS (I 0Y) er oo T e cresee s R r
¢ S Date olissug .. 25, 1 f
\\ ﬂ,’-,) |
B ‘\‘ 4 .N':R" . P i 3
i 19:-:%11?«!!.: £ /( RV \“-1'\\ ' ( ’
# 'u il j' ) tu‘\f,,(l; fin 15suing auliiw;{wﬁ;'f o /_ r;,\ itk beeen, | Cluet Registrar
e g f ks of i!n.,mmlg,dulhomgi\i!\ N ~’£!! st 14 f Facsimite Signature 1@ l
‘P‘ ‘, *J -‘ . ,I’:{-'.’j - " P i
. <o bentic 1 of avery birh and death ]q\*.'h %l}—"'” S ST e e ublic Iy, ation Off,cEr N
L - ‘..:...rf'. o o - s @ a'nme”f.o 4
e PiGos
e TR 1 TN
b Herinaiwent A’ o Prosert Addrass” oliecterE by et e pagdedd peoe B 30 05 2108
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— W AR .

sertified tkal {RIZ 1SS tyae Lop:
1gpusa on X

Public Iniggmation Officer (M)
Department of Tourism
Panaj-Goa
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ERNMENT OF Goa

NT OF CIVIL SuPPLIES AND
CONSUMER AFFAIRS

Rice, Wheat, Sugar, Edible Oll, Kerosene and other
controlled commodities

YEARS 2007-08-09-10-11 i
i _ABOVE POVERTY LINE

% fso. of Fair Price Shop ...
JE

..........................................

APL Card No, AP‘—(‘PE"J#—?/]"’G [ HAR
House No........f.o2. ..., “ \

Cleclnheleol Elgelrilled.................
No. of L. P, Gas conneclion Ye,s.ﬂiﬁ)

..............................

' Head of the Fanuy..a.h?.i ......... ?3 }_\(\'\«Mo.»—-. S

LMALL FAMILY — HAPPY FAMILY ]

M e —— s g

Pubiic Into

‘altion Oy
Departmen, of T ficer (N

Panaji.go,

L e e T x e
o L T R — .y e G .~ R iy =
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Department of Tourism
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GOVEANMENT OF GOA
DEPARTMENT OF TO

Patlo, Panaji - Goa

No.7/7(56)(Shacks)/2007-08/DT/ L3 22— Date: 20 Y1\ o7

Permissionis granted to Shri'Spt.Swhas. Shonkar Prablha resident
of . X0 ¥ 2, Ehaldhamuda, Flevemal, for the purpose of setling up Temporary
Shack of size 14 mts. x 7 mts. at Location No. ...24.......at.. Axaumbol  Beachforthe
tourist season from November 2007 to 31st May, 2008 subject to the following conditions:

1. Trade License from the concerned Viilage Panchayat/Municipality shalt be obtained before
erection and commencement of activity.

2. License of the Directorate of Food & Drug Administration, Health Department and Fire
Services shall be obtained under the G.P.F.A. Rules, 1982 prior to commencement of activity.

3. The aclivity in the Shack shall be restricted to sale of food items and beverages and not for
any other purpose. For sale of any alcoholic beverages, necessary license shali have to
be obtained by the allottee from the Department of Excise, as per the provisions of Excise
Laws.

4—The allottee should be registered under the Value Added Tax of 2005.

5. The allottee shall place two dustbins, one for biodegradable and apptherfor
non-biodegradable waste generated by his/her Shack.

6. Waste water should not be disposed off in the sand.

7. Thatfailure on the part of the allottee to praperly dispose off the waste generated by his/her
Shack and also failure to keep the Shack in a proper manner and its surrounding clean and
in a hygienic condition will result in the permission being revoked.

8. The allotiee will be required to compulsorily keep and. maintain a mobile toilet which as far
as possible be chemical mobile toilet for their respective Shack.

9. The allottee shall take due care not to disturb any existing sand dunes and pioneer beach
vegetation covering the sand dunes and they shall be protected and conserved. Failure to
protect and conserve the same the allottee will be held responsible for violation of CRZ
Notification, 1991 and action initiated against the violators.

10. The allottee shail not sublet the Shack. Association with Lamanies, Masseurs, hawkers

and sale/dispiay of any other items other than food and beverages shall not be permitted.

-

No Sign Board will be allotted outside fhe Shack.

11. Allottee should not be involved in any illegal activities including trafficking in drugs,
paedophilia, immoral activities, etc. and they should not use any obscene images of women
or do any act that is in contravention of the Indecent Representation of Women (Prohibition)

Act.
PT.C.

Public Infdfation’ Officer {N)
Department of Tourism I
Panaji-Goa
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12.

13.

14.

15.

o et o eiealit

ey
Sk

No foreigner shall bé permitted to work in any Shack.

The allotteeis permitted to place only five (5) pairs of deck-beds &5 umbrellas in frontg
their respective shack. Name of the Shack may be painted on the side of the deck-bed$§

along with serial number 110 10.

The allottee shall prominently display the permission letier at the Shack.

Al the terms and conditions goverming the grant of permission for erection of Temporary
Shack incorporated along with Application Form shall be strictly observed.

Please note that, if itis found, that any statement or information furnished by the ailottee at

the time of submission of the application and documents referred to therein, has either been
suppressed or any talse information/statement is furnished, or for viotation of any condition
incorporated in the application form or those incorporaied herein, the said permission shall be
liable to be revoked and the ghack shall be demolished at the risk and cost of the allottee
without any notice and without prejudice to any other legal action, which this Department may

initiate. _
= ul 7?7
Vv (Arvind B: kar)
Director of Tounsm
To —

............................................................

oo AT, inalchausada,

...........................................................

...........................................................

Copy to:

1.
2
3.
4.
5.
6
7
8

m .

10.

.

12.

The Sarpanch, Village Panchayat of

The Collector {North) / (Setth}-

The Excise Commissioner, Panaji-Goa.

The Chief Elecirical Enginesef, Panaji-Goa.

The Director, Food & Drugs Administration, Panaji-Goa.

The Superintendent of Police, North Goa/SouthrGea.

The Commissioner, Commercial Taxes, Vikrikar Bhavan, Panaji-Goa.

The Directorate of Health Services, Panaji, Goa.

The Director, Fire & Emergency Services, Santa Inez, Panaji, Goa.
The P.\., Tourist Police Cell, Panaji-Goa. -
Guard file.

Olc.

AL
f Ut[)JIIC Into ation Officer (Ny
eparntment of Tourism

Pan-i.m

reus, PanajeGoa — #456/300 — 112007,
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- Governinent of Goa

DEPARTMENT OF TOURISM

Patto, Panaiji, Goa

L

No.?/7(13)(Shacks)/2006-07/D_'|'j Lad|

Permission is granted to Shri/an't gUJ\N N
resident of - ¥ €1% kol wm’gm_/qmukﬁ:d!;

1. lrade License from the concerned Village Panchayat/Munlclpality shall be

obtained before erection. and commencement of activity. - -~ . &

2. License of the Directorate of Food & Drug Administration, Health ~ »
Department ang Fire Services shall be obtained prior to commencement of
the activity, : L i o

oo The activity in the shack shall be reslricled to sale of food items and
beverages and not for any other purpose. For sale of any alcoholic

baverages, necessary license shall have to be obtained by the allottes from
the Department of Excise, as per the provisions of Excise Laws.

4. The allotiee should be registered under the Goa Value Added Tax Act,

(&)

The allottee shall place two dustbins, one for biodegradable and another for
non-biodegradable waste generated by his/her shack.

G Wasle willer should ot he disposed off i (e sitnd,

Pt i e et e the sliotion 1, Py dimposo oif the waso
gencrated by hisflior shack and Also failure Yo keep the shack in a proper
manner and iis Suirounding clean aind in a hygienic condition will result in

the permission being revoked. ;

8. The allottee will be required to compuisorily keep and maintain a mobile
toile! for their respective shack. :

9. The alloltee shall not sublet the shack. Association with Lamanies,
Masseurs, hawkers and sale/display of ‘any other items other than food and
beverages shall not be permitted. No sign board displaying the Menu shall

- be permitted outside the shack. , " ;

10. Allottee should not be involved in any'illegal activities including trafficking in
drugs, paedophilia, immoral activities, etc. and they should not use any
cbscene images of women or do any act that is in contravention of the
Indecent Representation of Women (Prehibition) Act . '

o~ .
' 2
| | Putlic Infofipation Officar (s

Department of Tuunzs
Panap-Goa

o £ T LI L 2 L s = e e R L AT ot SRS
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.. 1o foreigner shall be permitied io work in any shack.

The aliottee is permitted to place only five (B) pairs of deckbeds &5 .
umbrellas in front of their respective shack. Name of the shack may be
r*a\mlmd on the, qide,of the deckbeds along with serial humber 1 to 10.

The ..Jiotleb s'wll promlnenlly dlbplay the permission lelter at the shack.

4. In add1t.0n the Sha;:k aliottee shail also display the identification plate
prominently on top of the shack, indicating the shack number and Tourism

Depariment's logo, Zwhich will be provided by the Department to 1dentrfy the- K
shack allotted by the Deparlmnnt of I'ounsm :

15. Al the terms and condutlons governing the grant of permission for

inslallation of temporary shack incorporated along with appllcation form
shall be strictly observed. ‘

Picase note that, if itis found that any statement or information furnished by the
a "oltcm at the time of submission of the appllcatlon and documents referred to
iherein, has either been suppressed or any false information/statement is

raished, or for violation of any condition incorporated in the application form or
those incorporated herein, the said permissicn shall be liable to be revoked and
{the shack shall be demolished at the risk and cost of the allottee without any

notice and withcut prejudice to any-other legal action, which this Department ;
sy initiate. :

qa%\a Ld
(Sandip Jacques)
Director.of Tourism

(e

-__:l, lLQ‘g WVG*\”(’\‘-\
K C\Q \"Ln&e‘u\&\m&

__\ \ SRS E-(l (\

e Sarpnnch, Viflage Pancluyatol Foo _1_.;_4!.\.;.(). =
The Collector {North) / {(Soulh)

The Excise Commissioner, Panaji-Goa

The Additional Commissioner, Commercial Taxes, Vikrikar Bhavan, Panajl—Goa

The Chief Eleclrical Engineer, Panaji-Goa

The Diractor, Food & Drugs Administration, Panaji-Goa

The: Supaiiniondent of Police, North Gon/Soulh an' Panaj-Goa

‘The Diraclorate of Health Services, Panali, Goa.

i Director, Fire & Emergency Services, Santa ez, Panaji, Goa.
v, v 3P, Tourist Police, Panaji-Goa.
e :

. Oy ordfile 12, Ofc. ' ol Public Intgphation Officer (N)

Deparment of Tourism
F -Ens

Municipal Council

iyt 3 (2N e

i |

S g e



MENT OF GDA

|
- "'DEP, NT OF TOURISM 'E .
. PATTO, PANAJI, GOA F =2

— .
-

AATMENT OF
ry g{r_?r_’-‘ﬁﬂ_
2

To

b -
No. 6/REV/70(1)/2005-DT/ 2 32 0 @}\-u\mte:#gf y
NmEnr of G
—~ \f“'-— - ——
Permission is granted to Shri/Smt. L.L\’)ClS =1 %‘ﬂ bhu

Resident of P«mmboj —— for the purpose-of setting up temporary shack of

size 14 x 10 mts. at Sr.'No._ 06 at ‘-\TGT\"Jbtbl beach for the tourist season from
October 2005 to 31 May, 2006 subject o the lollowing conditions: .

1. License of the concerned Village Panchayat shall be obtained before erection and commence-
ment of activity.

2. License of the Directorate of Food & Drug Administration shall be obtained under the G.P.F.A.
Rules, 1982 before starting any dealing in food articles,

3. The activity in the shack shall be restricted to sale of food items and cold drinks and not for any
other purpose. For sale of any alcoholic beverages, necessary licence shall have to be
obtained by the allottes from the Department of Excise, as per the provisions of Excise Laws.

4. Licenses from Health Department and Fire Services shall be obtained.
5. The allottee should be regisler_ed under the Goa Value Addided Tax Act 2005,

6. The allottee shall place two dustbins, one for biodegradable and another for non-biodegradable
garbage generated by his/her shack.

7. Waste water should not be disposed off in the sand.

8. That failure on the part of the aliottee to properly dispose off the garbage generated by his/her
shack and also failure to keep the shack in a proper manner and its surrounding clean and in
hygienic condition will result in the permission being revoked.

9. The shack shall not be sublet, Association with Lamanies, Masseurs, hawkers and sale/dis-
play of any other items other than food and beverages shall not be permitied.

10. Allottee should not be involved in any illegal activities including trafficking in drugs, paedophilia,
immoral activities, etc. and they should not use any obscene images of women or do any act
that is in contravention of the Indecent Representation of Women (Prohibition) Act.

1. That no foreigners without working visa/business visa shall be permitted to work/run/manage
any shack.

12. All the terms and conditions governing the grant of permission for installation of temporary
shack incorporated along with application form shall be striclly observed.

13. The atlottee shall prominently display the permission letter at the shack.

Pleass note that if it is found any statement or information furnished by the allottee at the time of submission of the
application and documents raferred to therein, has either been suppressed or any false information/staterment fur-
nished, or for violation of any condition incorporatod in the application form or those incorporatad horein, the saw
permission shall be liable to be revoked and the shack shail be demolished at the risk and cost of the allottee without
any notice and without prejudice to any other legal action which this Department may initiate.

Q“%ﬂ-"

{ SANDIP JACQUES)
Director of Tourism

To,
She Suhas <. b

e H. Wo. 2 halchawada
Arembol, Pernem - Goq .

Puby;
Copy lo: C Int, i
on
1. The Sarpanch, Village Panchayat of [b;fwl‘k"p . Peol o ,.ﬁﬂ-_ Depanrnent of TOfffc,_;r {N)
2. The excise Commissioner, Panaji-Goa . Pana'i-G Ouris,
. Tha Chief Electrical Enginaer, Panajl-Goa Y-Gog

3
4. The Director, Food & Drugs Administration, Panaji-Goa

5. The Superintendant of Police, Norh/South, Panaj-Goa

6. The Commissioner, Commercial Taxes, Vikrikar Bhavan, Panaji-Gea.

7. The Director, Health Department, Panajt, Goa.

8. The Diractor, Fire & Emergency Services, Santa Inez, Panaji, Goa. G
9. Dy. 5.P, Tourist Police, Panaji-Goa.
1. Guard fila 1. Ofc.

Gowi. Pig. Press, Panaji-Goa — 1373/300 — 10/2005.
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ol GOVERNMENT ﬁg\
Bl Department of m

o
F Patlo, Panaji, Goa

No.6/REV/70(1}/2004-DT/ L4 3 82— Date :-20. x. 9g44p 58 L P

Permission is granted to Shri/§m’t. =) whos &. Frab hy é_
resident of #:N0 /72, kedetr Naddo Anawbid for the p s

Byt 4 7T
temporary shack of size 14 x 10 mts, at Sr. No. 5 at PArewsd EN. 2o

the tourist season from October 2004 to 31st May, 2005 subject to the Tollowing = #" X ‘-
conditions: b , iy

1. License of the concerned Village Parichayat/Municipality is obtained before 5

. erection and commencement of activity,
2. License of the Directorate of Food & Drug Administration is obtained under.the q;#
G.P.F.A. Rules, 1982 before starting any dealing in food articles, ' rf"“'(...f‘&'
. 3. License of Excise Department is obtalned, if interested in sale of beer only.. .57 i
4. Licenses of Health Department and Fire Services are obtained..: TR :
S. The allottee should be registered under Goa Sales Tax Act,
6.

That he/she™will place two dustbins, one for biodegradable and other for non-

biodegradable garbage generated by his/her Shack. :

Waste water should not be disposed in the sand,

That failure on the part of the allottee to dispose of the garbage and to keep the

shack in a proper manner and its surrounding clean and in hygienic.condition, = ..

the permission shall be revoked summarily, - : - LS ch

9. The shack shall not be sublet. Association with Lamanies, Masseurs, hawkers ;' 3
and sale/dlisplay of any other items other than food and beverages shall not be =tk
permitted. ' - LT

10. Allottee should not be involved in illegal activities including trafficking in drugs, '
paedophilia, immoral activities, etc.

11. That no foreigners without valld working visa/business visa shall be permitted ‘
to work in any shack. I

12. All the terms and conditions governing the issue of permission for installation of
shack incorporated in the application form are strictly observed.

® N

o+
=y

Please note that il it is found that any statement or information furnished by the
allottee at the time of submission of the application and documents referred to therein,
has either been suppressed or any false information/statement furnished or for
violation of any condition incorporated in the application form or those incorporated
herein, the present permission shall be liable to be revoked and the shack shall be
demolished at the risk and cost of the allottee without any show cause notice and
without prejudice to any other legal action which this Department may initiate.

-

N '\I\N\.\_
{A. C. Pereira)
Director of Tourism
To
51"’“‘ 51«1‘;% .S-PIL&\EJWU,
Findo 17:7_}.[{-:\.1 edea ~Vact &g ,

Anp b2 FPentienn Hoa
Copy to: -

1) The Sarpanch, Village Panchayat/Chief Officer, Musnietpatity of Aocnbl
2} The Exclse Commissioner, Panaji, Goa. ;

3) The chief Electrical Englneer, Panaji, Goa '
4) The Director, Food & Drugs Administration, Panaji, Goa.
Ptb!lc Int

5) The Superintendent of Police, North/South, Panaji, Goa.

By P g 2 o ——

at : .
6) The Comunissioner, Sales Tax, Panajl, Goa. Depa Mt lQn Offinn. LY
7) The Director, Health Department, Panajl, Goa. Parayc, !

8) The Direclor, Fire & Emergency Services, Santa Inez, Panajl, Goa
9) The Chief Conservator of Forest, Forest Department, Panaj{, Goa
10) O/C.
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‘3:7egment of Goa

Departmant of Tourisin
Patto, Panajl, Goa

il
el N~}
Hak No.6/REV/70(1)/2002-pT/ 2 S U Y Date Z e
Permission is granted to sprys Suhay Py
Hww 7ok Vad for

shack of size 1 mis. /10 x 7 mts. at Sr,
the tourist season from October 2003 to 1
conditions:

1. License of the concerned Village Panchayat is obtained before the
commencement of activity, ' : @'f
License of the Diractorate of Food & Drug Adminjstration is obtained under
the G.P.F.A, Rules, 1982 before Starting any deaiing In food articles,
License of Exc/se Department js obtained, if interested In sale of beer only.
License of Health Department Is obtained, : 3
The licensee should pe registered under Gog Sales Tax Act. -
Licensee shoulg procure and maintain a mopile toilet adjacent to hls//ber‘
shack for the ¢ nvenlence of customers/tourists. '
That hexw place two dusthins, one for biodegradable and another for
non-biodegradable garbage generated by his/her shack and same to be

deposited in the dust bins kept by the cleaning contractors every 200 mtrs.
on the beach. ' E

Waste water should not pe disposed In the sand.
That fallure on hisy part to remove the garbage and dispose of the same

and 1o keep the shack and its surrounding clean and hygienic condition, the
permission will be revoked summarily,

10. Ali the terms and conditions governing to grant of permission for installation

L]
S S

N

o>

11. The shack shall not be sublet. Association with Lamanis, Masseurs hawkers

cancelledfwithdrawn with immediate effect, and the shack shall be
demolished,

12. Licensee should not be involved in illegal activities including trafficking in
drugs, immoral activities, etc.

him/her at the time of submission of the application and documents referred to
therein; has either been SUppressed or any false information/statement furnished,

(N, Suryaﬁarayak;)\

Director of Tourfsm

To, N
Qﬁlruu‘ "5 LLI\;’{j Pflc't.[gh y
H-NC. 1737k ot ¢lon - Vadd.e ,
Copy to: Fre wh el oe . '
1. The Sarpanch, Viltage Panchayat of Q‘ﬂ.c\mbi'_l_
2. The Excise Commissioner, Panaji-Goa Public 1n _
3. The Chief Electrical Engineer, Panajl-Goa N 3“09 Officer Ny
4. The Director, Food & Drugs Administration, Panaji-Goa €Partmen o Tou..s
5. The Superintendent of Police, North / South, Panajl-Goa _Fanaji-Goa
6. The Commissioner, Sales Tax, Panaji-Goa
7. The Director, Health Department, Panajl-Goa
8. The Chief Officer, Municipality —
8. O/



Patto, Panall, Gog

. g Go?}?‘@nt of Goa
, - Department of Tourism

No.3/PL/T0(1)/2002-DT7 =25 “q Date 25./1- 02—

. _ i
Permission Is granted ¢o Shri/jmr./ﬁ vhas 5. Foabhy N

Hivo 618 ka teba - vodde At purposed of setting up temporary shack of size
14 x 7 mts. at@. 00,5, ot~ —  bageh for the tourlst season from- October 2002
to 16% Jlune 003 subject to the following conditions: : : =

1. Llclense of the concerned Village Panchayat Is obtalned before the comnionaemant .
of activity.

2. License of the Directorate of Food & Drug Administration s obtained under the

License of Excise Department is obtained, If Interssted In sale of beer only.
ct. '

O AW
3
]
Sy
g
=
[
o
o
@
>
o]
&
@
3
Q
1~
3
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©
©
o
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3
3
b S

(M%m%)\_

Director of Tourism '
To,
{/‘-).‘Lv--: -’-Z-) vl » 5. V’ c’l.[':r'f'l \
TWe - 0Ty o (cta .V Crchohcry Intotmation Ori
_ﬂYtﬂ v Lo ]:_\ 'fﬂ.w« = A D e Depanmem of T, '{'Cer Ny
7 ) L=

Copy to: .

1. The Sarpanch, Village Panchayat of_A-( o vl Lr 2
The excise Commissioner, Pangfl-Goa

The Chief Electrical Engineer, Panajfi-Goa =z
The Director, Food & Drugs Administration, Panafl-Goa
The Supearintendent of Police, Norttvsouth, Panat-Gog
The Commissioner, Sajes Tax, Panayi,

S ol
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Govornment of Goa
Dcpartment of Tourism
Tourist Home
Panaji - Goa

No.3/PL/T0(1)/2000-DT/ 2 2 /e Datc “d.:\ T

Permigsion ig granted to Shri/% Sy hax 5. Pis
Residont of q/\\’k_g'_’:\c\_{:ﬁ__-_y\\c\rjd‘q AT ¢
the purposc of sctting up a temporafy shack of size I R7  mts. at 80,4
cwl A wals 7\ beach for ths touriast scason 2001-2002 upto
15/06/2002 subject to the following conditions:

1. Liccnce of the concerucd Village Panchayat is obtained beforc the
commencement of activity, ’

* 2. Liconee of the Dircctorate of Food & rug Administration is obtaijned
under tho G.P.F.A. Rules, 1982 before starting any doaling in food
articles.

3. Licence of Excise Dcpartment is obtained, if interostod in sale of beer
only. :

The licencee should be registercd under Goa Saleg Tax Act,

Tho allottce of a shack shall bear the Proportionate daily clcaning

cost of the Mobile Toilot if any, placed at/near the shack for the

usago of the customers.

6. That ho/she will place two dustbins, onc for biodegradable and
another for non-biodegradable garbage generatod by his/beTshack anc

- ensure to romove/lift and disposc the garbage twice a day in the
morning and cveaning. ’

7. That failure on his/h ard to remove tho garbago and disposc of the
same end to keep the shack ‘and its surrounding clean and hygicnic
condition, tho permission will be revoked summaerily.

8. All the torms and conditions governing to grant of permission for

installation of shack/deck-bedstumbrellag incorporated in the tender
form are strictly observed,

9. The shack shalj not be sublet,

o

Please noto that if it ig found that any statoment or information
furnished by him/her at the timo of submission of the application and

Yours faithfully,

(NS uryandayana)-

To, : Diroctor of Tourism

&l Subay 5. 7 abhu
KCL‘ civa - w0 ("'-«"LLE Ci, -’11‘(’1 r,.u,l:,_a_l’

_{J /s

L Lo o macniidd | o

Copios to: ' o .
Tho Sarpanch, Village Panchayat of_-_-_{'l_'?_t_v&_g'_il__—_ Public I'ﬁ;m Officer (N)
The cxc:Tao Commissioner, Panaji-Goa Depaﬂ;nem"_oégawﬂsm
The Chicf Elcctrical Enginoer, Panaji-Goa anap

The Director, Food & Drugs Administration, Panaji-Goa
. Tho Supcrintendent of Police, North/South, Panaj-Goa
The Commissionor, Szle Tax, Panaji.
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Gavcrnmcnt of Goa
Departaent of Taurlsm
Tourist Home -
Patta-PanaJiJ
. Goa' . "ot

Na.3/ (\’])/96-DI‘/3%\7T_"'?

i
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ALIOTWLHI UF SEAbONA

Pcrﬂlqslon is hercby grante
ctants for 1nstallatlon of seasop
the‘bcach'showu agﬂinst

. g
. IR P '.,_.'|:-_‘.

! s
. . em -.-r‘ o

. f Sr, Naannme & cddress»

el
_— n—‘-—--.'— _' .———,- _"--

ﬁbnnn @me@J .g*~ s

R,

'., %&%NakdkﬂgﬁoqduaR&%Toﬁﬁhm;;;t‘
: PQJ?VWMP\JJ &) e

rcgulqtlons as contalncdﬁii o ool

. iy Y 5« o,
.19/2/1991 of the Unlan Ministry qﬂaEnvlronmnettf |
as amended by Notqflcatlon doted 16/8/1994 and the.

Judgcnont °f the Hon. Supreme Court. dated ?8/4/1996
will be Turther subaect to thc follow1ng canditions'

A s
7. This. N.0.C. will be. Valld for this current.iseqson -

only-i.c. upto June 15, 1997 and’ in no c1rcumstanccs

will crecate right to claim for rencwal durlng“the{
next scason., Gh L

2. The stall will be put up at the place indicated in™" %

the permission, Np stall will pe but up in ﬁgpntﬂ'f
of any hotel property, s

3.*The structure will be as per the. design approvcd by -

Government and its size should not cxceed the one , . i
indicated cbove. . .

.

4, The s5tall will be remo o within 3 days of ex Xpiry of
the permission (1nc1ud1ug d1sconncct1ng of tcaporary y .
cleetrical conncctisn if obtained) and will not store P
any furhiitare or cequipaent used in the 1nstallatlop.0l S
the said stall at or nec- the site of the stall. . S

s me
i ]

%>
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5. The activity in the stall will bo restrictcd ta-sale. .
of readymade catables ‘and cold:drinks and will not be - s
utilised for any other purpase. . In no - case. cooking L P
Iood will be peramitted. However, only warming of ° .

catables will' be allowed. - Only salc-of beer will be . - b
peraitted subjcct to issuc of licence.of Excise dett.

6. The stajl will not be sublct % : : f AR T
7.. The ﬂppl;Cant has-no criminal rccord, A ccrtlficate . -
© of antecedents ‘from the Po1lce Station of the arca

will be produced to this off’cé within 11ftcen days /
O0f reccipt of this coﬂﬂunlcatlan.

' B; The appllcant is. not 1nVO1vcd 1n”illcga1_act1u1ticsﬁﬁ

5 1nclud1np trafflcklng 1n drugs, morql ﬂCthlthS Qgc.-
9. The appllcant v111 not dlschargdﬁdlrty WGtGP,LllQUiJ L
. garbagc or .dry waste’ outsldefthQ?stqll ar-onsthar Y g;d. _
becach, and.will remove it-to'aks jafe, place aut51de- L
the bcach arca. -Eon, thls\purpssc,,thc nppllcant will wis
maintain garbage” bins fop calloction ﬂf solid At ks

Jand liguid cfflucnts, e RN = e i

K 3 s'.
f[-l‘,' 'i
- ™

10. ‘The area in and ouI51mc thc stall will be ﬂalntalncd
clcarl.

_,_. G ]

11. The stall owners will not bc permltted to put up bcach

unbrecilas or chqlrs c1thcr 1n£ront of thc1r stalls.or
o111 the bc sch. &

» { by il L J L ' L ‘-.' ST
Y r i

12, Failurc to comply with any of thc- abavc couﬁltlons E
. |w1ll lcad to cancellation of the licence without.:: '

ndtice and demolitisn of thc'wtall at -the cost - and ‘ ;
risic: Jf thc gppllcant : : '

’ T -

Capy for 1n¢¢rﬂatlun &3n.u..‘; 34

1. The Sarpnnch Vlllagc Panchayqtgof s#?Tvakh(\ —rr ..:'Itﬁ?i
:J\{M\JM‘ PQ,'TNM'\“'—' %ro’x“ : -‘-‘,‘ Eih .|

The Cpllcctor, Novia Gt ?owxqﬁ PR

T

v : e
. The Chicf L1c~ct*ca1 nnglncor,_ anaji-Goa_ - .r FRp i

S 2
. The Commissioner of txc1 se, Panaji Gon S
The Comaissioner of Salcs T ax, Panadl .

2
3
4
5 . B
©. The Dircctor of Health Services, Ponaji Goa ' .. 7oA R o
7
8
9

-

The ‘Supcrintedndent of Police( Moty ) ﬁ?fim --'_.:; S e
A O : |

» The Dy. MSupdt. of Policc (Tuurist Pplica. Cell, _ '1-w;L}fuTQ
PanaJji Gop 4 1 e

The Director Food & Drugs Admn, Panaji Goa A, i ;wf

. ' 4
- L f

Bublic Intfymation Officer (N) N AT
Depariment of Tounism s

_ Panaji-Goa Hi LR EEA
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Governmént of Goa b _ e

L Dirvctovata of Tourian .
L‘cumJ.LnLlud ; . L .

YRS

Ho.3/ 76 (| )/f"s DT/BQ(_U

v

v '. . i I'-“ T+ -

I:LLOTI“.I.DNT oF .SEnSON:'\L TEMPORARY ST
oM DEnCH[‘q

Permission. is hereby granted to! the following appli-

eants for .lnbtallati-n of seasonal temporary .Jtallo on the
-,heach shown'. againtt each of them 5

- Y E  ams e em ww e

._-J No. Name and address oo 'S

5\«“ (3 (L sheouy et -H Kﬁc.h‘r

wh o.\.a-\nwo.tkc- J\‘fmlva\- vam.m,,

Uy 5uwu.35«x - BLWCL_ G
?);.VV\AI\\J\\LC\L J\")g’\.rw..\—-. \_, Puv.y\,v,,\ i

P
2 |
6 S5von” Suhan . \*w\x,t-m eI iom.'x"]wl iTMI‘aol e

i e
Il\hU\J\L\’VAM C\dn , \'; f\,vv\_\“u‘ ('\U\r AL .:. 4

_I:ch’ation "_:

ek e \ﬂf}-:mh

q_\Cu.-\v ] 1¢

4} SML i\ q—\-‘%hlmo\ D‘SU«“?Q\) : \l‘ N vay,
)Ut.w‘bwu&“la J\".wv\n}“u|-—; bwhu\w\ “.E;L..." '
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T e e

Ihe above permlssion i g2 nnts_d subject to the follow— '
ing conditions :- ! ,
1. This N.0.C. will bc valid fo: this current scason only
i, upto June 15, 199 and in ne clrecumstances will _
create right to clalm for renewal during the next secacq:

2. The stall will be put up at the nlace indieated by the.
Lircectorate of Tourism. No stall wlll boe put up An trew -
ol any hotwl propercty, g

Public Infgpmation Officer (N)
Depariment of Tourism
Panaji-Goa

& R TN SRR e L LA P o
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3. The structure will he as per the deslign approved by
Clovaramspts o™ TEp el B0 ol et e alie
indlecated above. CUP! af the drawlng ‘is atlached.

4. The stall will be removed -ithin 3 days of expiry of
the permission (including disconnecting of temporary
wlectideal conncctbion 1f obtalnoed) @nd will not storo
any furniture or equipment used in tHe installation of °

che said stall at. or near the site of the stall.

>.. The actlvity in the stall will be restricted to sale of
readymade eatables nnd cold drinks and will not be uti-

Jised. for any other.’ purpose. In no casc cooking of food
will be. permitted. Howecver only-warming of eatables will jio

‘“] @ 5 bae t o I
_ %gwcgcun%¥ Fg% Jgfbugagtgi%% be, paxmi ted subjoet to issue o

. '.l‘l'u.. ::L‘.‘tJ.l will not. bo sublet. 8

7. The ﬂp'liuant has no. criminal rucord. A c;rtificata o S e . L B
antoeedlonts from the Police Ltation of the arca. will be!
p;udno'u to LhiJ officg iLhin Ii;tcun daya oh%#

ﬂ»‘,u‘:. ‘N‘,’% o ! A BT
u,.,._ e i i,\ it b ‘1 BT 4.;{-;,{1,? :l;i-t‘-‘n\'

?S‘-' L I
. Thc appllcanLis notWinvolved 'in 1llegal activitiea in-y,- RS
cluding traffjcking in drugs - immoral activitios etc. N ?nﬁﬁ%:
J. The applicant will not dlscharge’ dirty water, liquid, ; Yt

garbage or dry waste outside the stall or on the. beach W

and will remove it to a sa@e placa .outside tho baach 3

arca. ﬁlg., R gt ‘K- 3“hb

te. For this- purposo, the appllcant will maintain garbage o8
bins for collection of solid wasto matter and. ;lquid

ol Fluante. '

: '\l o 1 -.'",
b, LI SERLS e oaet carb gl L Mll\'l \1| || Javi |||s|1n1}n||wj 1 e Pageid
cloun. e .,,v ; ' M; IR it
11, Rallurug to comply with any ul Lhc uDOVu conditions will
Iend + cancollation of the: liconee without notica and

chogeen 10 ey oo Loy siball ol Ll Lndl wiind rlpls ol 1m
g - y e Atk : e 3 i 3 T ﬁul‘u.'iu.. Al el S
applicunts: _ g
- : { U. Do KAMAT ) n
ereht Dt Iﬁ“ 0‘ﬂ%1—%bﬂ$ , 7 Dircctor of Tourism
Copy tor inf. £ n.a.:-
I s |Jr .Jtlrpl—lnr (N V'i ] .L|‘ i lj"lnc'f1-" e (-,f "‘J\"l‘\f\vu\.-l\‘
szxkdzﬁ.g.&;gu‘”"" P aEs

_______________ T — i
2. The Collector, £ Dw*ﬂ;l i o\~\o?P — &rvi\ :

3. Tha Chilud lﬂl-ur.:L;J.‘J.u.ul Lugineer, Yana Jl=tGoa,
4. The Commissioncr of Excise, Panaji-Goa.

- 5. The Commissioner of Sales Tax, Panaji.

6. The Dircector of llealth Serviccs, Panajl«Coa.

7. The Superintendcnt. of POllCC( l¢0w¥n Vil e SeRed b
Qo\w\cx; X (sp e . : :

8..Thu Dy. Supdt. ot Police(Tour ist Polico CLlJ); Pana ji-dpd,

BR*

Public iy

Nati
Deparld, 0N Officer h

87 6f Tourigm




Government of Gua
. Dlrectnrute ofi T

The Ccmm:.ssmner ef Exclsa,. E‘_.‘-,.;';_.*l."-'-l TEs
Panaji - Goa. ;2 LA

The Chief Electrical Engincer,
f‘lcu:tric;ty Department, e
-Panaal Goa,:..z

i IR e ]

The Eumrintendent Df Pnln.ce
Police Head Quarter (North Goa}
Panaji Goa. ;

The Sarpanch,
Village Panchayat of &T'f_f;“:‘}gﬂl

(! E:Q_&\TW*—' (sva X

x — — ’ R
i
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3 % . y . l.."l,r_"i.;. .

Goveznment has decided tn gran,t permlssion to the, under- w\\
ntioned parties to put up his/her temporaryistall at ' Syvoa—ts : .
‘ach during the current’ season. subject to strict cumnliance R R

the-terms and conditions statr-.‘ﬁl below Rl b K ‘.

+No. © Name and address in short. ' 3 Loloes ; ! * ;
2~ Dad s el M. "r:c;r»\--\n‘cnw Wn‘-g‘hmmaﬂn ,:)‘:ﬂ'-w‘cd\ ?ewrw--fgzlr.
I—:\ VR B ‘:’bﬁvr\; %M\ﬁﬂ\g\qi‘!q ,3‘--,M-lau\ pﬂf“t"ﬂm— fﬁ)é

};\m Mocrelirme 12 z‘fk‘gﬂ %hmhwu‘rb frmown’un\ ﬁ'ux.m oo,
N S & W GLA 3 R D\s\:\f\'\'\ '5:(..'*“\0“ r_Mx_ﬂ F-‘J“C D %\"ﬁb'\ ?9‘\ Ll AV C."ﬂ‘k
2 bE'\"DWﬁJ ' d‘b‘m}o Sgc_mlu-\,- p,{{lu j\-\\m‘ad'\ ?%haw Cnr-::
:\:_‘: i*":‘ﬁ‘*-*ﬁ 3. %“‘%’4 3ca” lwcukd..- :F‘mw—v%.d\?%w_m G.'r:
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- JERMS' AND CONDITIONS .: , ./i.:. e L st e
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l 1= R e : y .
this. current season.n ¢

. et — Ay .._...._..."..‘.‘!.T-—.-.‘?'_.',':'?_'-?"‘_,-""_'-'?‘!"-":‘-:." *id
- 8 only i.e. upto June* 15, 1995 and in no.::
- Will it "be.renew
vt m ——— e R e e e e T — —— ?,..._._.-....‘..‘_...'.....
‘new;pollchW111~beﬂint:oduch;Jﬁ;y-='=*' il

' ———

1 be'valid for

11 ThisN.0.G. “wit
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Foriering conditipnss- % s e

8 STy e etk
1. This permission will be, valm mil;hﬁ:l only

T T A S R

Z. The 'l.-.ﬁnpnraﬁr ctructure will have to- hg*'rqmwad%fwi'i:hin -_
three days:of expiry,af the validity of« h%gﬂpegggpn&mm:?
and no 'application for: axtensﬂ.an*ﬂ# tj;; AL O
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permission for erectingha’
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" 1, Thisfpermission‘wifﬁgge%yal,gghFt 1-J
~ : 1990 only. " . 7 AR
: 3, 2, The temporary structure-will” AR
within three days offexpiry of "the'valid
permission and no application for
Jtime limit on any. grounds whatsoe
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matter and garbage will be dumped-andgremovedfallfsu;h‘
waste matter and garbage regularly ‘so-as tojmainta;n“
the stall and surroundings clean and”tidy, - )

°. The site and other conditions of.the stall will ¥
at all times conflorm to the drawings of this office’
and no change will be permitted._J?gﬁa- B Sl BT

: 0. Food and drinks will conform io{the provisions of::.
Food and Adulteration Act, 1954 and-other legistations:
in force regarding .supply of food and drinks, . oG
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7., Failure to comply with anI of the above'conditiédgﬁ-
will lead to cancellation of licence.without not;;q;gg%

- 8, The stall is meant for the above mentioned
. . purpose only., R I PR
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With eeference to yours aoblioatipo$§3p1'“2-11:1988 Y
. we have to inform. youlthat thisn&fffce‘ha ! PEFJqqﬁf 'IN*”.”. v
in granting permissicn ‘for erectinﬁ) *tempor§:x$etahl“ LA :

for 'sale of cold drinks at Harmal beach ™ i -
R ! "cr!"}." ‘ Ph T J
1. This permissign will be valid until JuneDLS,» 1989.0nlv.

2. The temporary structure will hava to be removed within .
three days of expiry of the validity of this‘.permigsion' -
and ne applicatien for extension of this time llmit on
any grounds whatsoever will be entertalned.hf

3. You will noe be allowed to discharge*any'dirty water
or liquid or garbage putside your stall-whichimay bela
nuisance not enly from the point of view of. health 'i~
but also aesthetics. '

4. You will maintain' a dust' bin where all the waste %
matter and garbage will be dumped and removed:all such wva:t-
matter and garbage regularly so as to maintain the stall
and surroundings clean and tldy.

5. The site and other other condltions of the, stall will

at all times conforms to the drawings of this office and n:
will be permitted. :

6. Food and drinks will conform to the provisimns of Food
and Adult_ration Act, 1954 and other legistations in. force
regarding supply pf food and drinks. : - s e

7. Failure to comply with any of the above' conditions wi&l i
lead to concellaticn of licence withnut notice. L

L

B. The stall is meant for the abeve mentloned purpose only

9, This No Dbﬁfctlon is subject to approval of the Vlllage

Panchayat of _Harmal fow e

%®Wmﬂ %@mm@ﬁ@mm@@mwwn
i S i

e Vi A, P. Mahajan );23 &ﬁ¢1¥[
T s DIRECTOR OF TO! R];SM 5‘"« ot g

) . ] e R ", r,‘n #"" “- AR

. g . Ay e f‘ AR '*,‘}" }3 i i“' A 't:?‘%f'r 7

CopY ‘Lo e e 3§ﬁ?w%§

The 'Sarpanch, Village Panchayat””f"1Harmal-Pern!mu-
for infmrmation. with refereqpe?to letferqurag G
dated 22-11-88 . NS e

i
r* 57 g
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My e -
e . i A
CHECK LIST FOR SHACKS IN GOVERNMENT PROPERTY
Sr. .
Particulars Remarks
No.
1. | Name of the applicant S v szlAn 3 ‘ %aw\b .
Location proposed for temporary Shack/
2. Name of the Beach Stretch —
3. | Affidavit submitted is as per the Proforma ' —
4. | Resident Certificate submitted —
5 Attested copy of Ration Card submitted —
" | figuring name of the Applicant
Attached thee copies of recent coloured /
6. photographs with name behind and one
attached to the Form
7 Document of Birth to verify age i.e. Birth o
- Certificate/ Passport / PAN Card:etc..
g Payment by Demand Draft drawn on State —
' Bank of India only
Whether location for erection of Shack is
9. .[as per Clause No.l of Terms and
Conditions ?
10. | Experience Nos, of years RN A \h’)’j
11. | Residence Telephone Ag =z A LS %—7

e T e, T = = R



-

%

Oepartment of Tourism
Mzpe-a Cranch

1702
Dats O?g//ﬂz_i

Imward ™.

%
s

Form No.

(I 3 S
* \ll’

Receipt No, 169 } 0449

2.

3.

»

ECTION OF A TEMPORARY SHACK AT Tl

Government of Goa
epartment of Tourism
Patto, Panaji - Goa

| | 3%
DURING THE TOURIST SEASON 2009-2010 (upto 31/05/2010)

Name
(In Black Letters)

Name of the Shack

(a) Address

(b) Telephone No. Res./Mobile

Nationality

Location for proposed temporary :

Shack/ Name of the Beach Stretch

Experience no. of years:

(Enclose all copies of permi-
ssions/Licences/Document issued by
the Dept. of Tourism in the past
years, if any) :
{fee receipts shall not be considered)

Any other information, the applicant :

desires to furnish

ENCLOSURES:

(a) Residence certificate issued by :

Village Panchayat /Municipality.

(b) Attested copy of ration card

(c) Recent Coloured Passport size :

photographs (three copies) with
the name written on the back
excluding one attached to this
application.

(d) Attested copy of birth certi-

ficate/Passport copy / Pan Card

(e) Details of Demand Draft towards :

permission fee.

(f) Affidavit

s mmﬁlﬁm—_mmm,-u."“ e

SURESH D RARDE
NorwiNG STAIR

HNo: 354 A prodliudaued
HonmvuA Go«

V522U §7

TNDIAN

Avendre] R eael,
vt

T awm Memlo%u& Shosede__
OO P aseddeury Sociyy
MY Csde No .29 |

D-D-ND 280506

Sttt Vel o Tnellien
VY €A A @EaaoX
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DECLARATION

| hereby declare that | have read the “Terms and Conditions" governing
allotment of Temporary Shacks for the tourist season October'2009 to
31% May' 2010 and Beach Shack Policy 2009-10 approved by the Cabinet.
| further state that | am aware of ihe directions of the Hon'ble High Court at
Goa in the Writ Petition No.167/2007 and all other orders relating to
erect:on of Shacks etc and | agree to abide by the same. | further declare
that no other members of my ‘family’ as defined in the Beach Shack Policy
is employed or engaged in any other business. | also agree to assist the
Tourism Department and Police Department as and when called upon to
dé so'to prevent any crimé and violation of any law along the Beach.

( Signature of the Applicant)

(i) . The application” for putting up a Temporary Shack shall be
received from the applicant in person only.

(i)  The Forms received incomplete in any respect such as improper
documents, permission fees other than by “Demand Draft” are
liable to.be rejected.

(i) Separate Affidavit if applicant is for Morjim Beach.

suhiic Infofrpation Officer (N}
Jepartniant et Tounsm
Panafi-Goa
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VILLAGE PANCHAYAT --ARAMBOL .

Residéﬁée-(?efﬁﬁca'.t‘ : 8
e sy Cer_tiﬁcgte No.

o tihis s to certify that Shrilgmt_ Suvesh D Bande |

) ek
) . B

i | _ Unmasried / married / aged 53, year
; ."_x'._-?‘;s'_"“ / Daughter / Wife of DGWT&Y;_J : _;g;q_',rde_. = : . "ik? '
: Ahres:dmgi:t H. no. : - fmslltua'tedm ward - Mﬁﬁhklﬂmm\\,”
: Of village rPﬂ'meOL Taluka Y é'}’ﬁléﬂp‘_'..'.f-ﬂqual sinc;. Shix Moy, -
de This:certificate is issued atthelwggstofShnfkum Suresh D,
BG'W‘G': | . for the purpose of -}o P?"dMCJ& n
S f'ﬁu{iam Department ? anafity - G"q‘ ] ¥ i

i

Date: 14-10-20039,

Public I'ﬁ;ﬂ;n Officer Ny
Deparimont of Tourism
Panaji-@og
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pretmieis

Family Merbars

) Supth. B Borats .
2) ‘_5.% ! [‘?« (A«ézﬂ.‘.g::::-i{:.. ..... g (TS TYPM, ':; .-‘2'
S22 heaF .
4) Lereadra .
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AAMLATDAR OF PERRE

[ 7 el i’t'-‘.-:-

e,

(i)

(ii)

St ."-_--_;.'.""-.7

The application

*2@— et
LZ..

; >

Alteration of No. of Family Membars

Daie of |
Alteration

No, of

] g
* . No. of

" | Aduls

vr o
2

TLLTeh

for putting up a Temporary Shack shall be

received from the applicant in person only.

The Forms r

documents, permission fees 0

eceived incomplete in any respect such as improper

ther than by “Demand Draft’ are

liable to.be rejected.

(i) Separate Affidavit if applicant is for Morjim Beach.

Public Int ion Qfficer (N)
Desartment of Toursm
Panaj-Goa
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40 5;|T~*l_-'zu~rn-1r;'m' OF GOA
DIRECTORATE OF PL ANNING, STATISTICS AND EVALUATION

Form No. 5 OV (’L

(5ee Rule 8)

CERTIFICATE ®F BIRTH =~ | 2 of the

issued under section 17 of °

- i

Registration of Births and Deaths Act, 1969,

This is to certily dlit the follawing information has -be':'c'rl'laken from the origind record of birth wihich is in the
registet for e M BU cmervnerennee: Taltka o, A P oo R Ot S
Qe ol the State of Goa,
(local area}

Name SU'J\'LKO‘ -D C\H.t‘ Bk Sy I‘%G"’é'é'\ T
Scxm"'—l{l——’ ... Registration No. ., 2388 —
Date of Binh 2—“4 1\,0\*'1a \:‘[U £ 'lo:l S5 CF" ‘

Daic of Registration . -6~ | ) = ) 963 ;

Place of Binh... JAQ o boed . Pl

b S
Natne ol I'znhcr...j)ctﬁfﬁh'.?' Yvsth EC"“{' BCM_G(—& e

R TR — e

Mame of grandfather (Tadher ‘s side ) {5. c’-l'\""\ £ ‘%C\'\D\L .
b Loy
Name of grandmaother ({ather's side) ., "JSL\V\G\\N-\ EDQ..\JIJ—- e e S

Signature of Issuing Authoriry ey o

L] ':-—E " gz - . -

Seal - B Y- (3 " Chief Registrur
. S s i (Feesimile signature)
L T A ]
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Lopertment of Lurism
i Parnji - o,

Hoe 3/70(1)/5L-DP/5630 Dated:Novems-r 3, 1op1
Ketk 12,1905, ¢ -L
To,

Shri Suresh Dattaram Barge,
Fadhala-Vada, Narwal, Pernem Coa,

i

Sir, : .
With raference to your application dated we have to i
inform you that this department has no objection in granting
you permission for er:ctiong a temporary stall +to seil tea, c«
cold drinks, snacks etc, by keepdng a distonce of 50 metres

from any other staolls on the }ollowing terms and conditions :-

1) This permission will be granting until June 15, 1982.

2 ~ The temporary structure will haveto be rewmove withing
three days of expiry of the validity of this permission
and no application for extentin of this time limit on any

ground whatsoever will b2 entertained,

You will not be allowad to discharge any dirty water or
1liquid or garbage outside your stall which may be a nuf-
sance not only from the polnt of view of health but alsgo
aesthatics. .

4 - You will maintain a dust bin where all the waste matter
and garbagewlll be dumped end removed all auch waste

LT et Mg

R e T P

= matter and garbage r-gularly so as to mntagn th3 stall
and surroundihg clean and tidy.
" 5 - Tha condition of the stall will at all times conform to
; the drawings of the department apnd no chage will be permid :
[ Sl ttl’do ; I

o § - Foods and drinits w11l conform to the provisions of food! _
" end adultaration act 1954 and any oth r legislation in i
forefore regarding supply of foods and drinks.,

7 ~ Fajlure to comply with any of the above conditions will
lead to cancellaticn of licence without notige,

8 = The stall is peant for the above rentioned purpose only.

? - This no objection 1s subject to approval of the village
Panchayat of respictive village.

Yours Faithfully. t

Sd/« :

( N. Rajshekar ) !

Director of Tourism. i

Copy %o ;
P 1:he Sarpanch,

Village Panchayat, i

Harmal, Pernem.- Goa, i

R Ublic !nfzma'

lon Office
Departmeny of Touris r’; (N)

I T e T S Tk = e 2 L SR [Ny = R L L e e R e P W sy
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' wa have to inferm you that this ffice ha
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GOVERNMEN ] @F GOA

DEPARTMENT OF TOURISM -
PAMAJT o /
GOA ¢ t» {
Na.3/ €p (2.'5)/88/13’1‘/'](})_‘{ Dateds H._..\, AoF v

T

¢
*Se'\.'u.' S&NA/L.., ‘-b‘ljju—_;‘-’:'/'-’?. B \’\f(-(‘,,

g 4 e et e e

%7'.\15‘\”1#;\'_ —— ; l-ﬁl E}_

- e e ol e e ey e

H"ﬁ))i l‘naﬁ - P(,L. ey

Sir' i

With mefaerence to your applica-tign dated 6:"/3" {328

2 Ng ijécEIgn
in granting permissien for ectipmp a,temperary stall
for sale »f cold drinks at B-;Mm{z i o

1. This permissien will be valia until- June 15, 1989.only.

2. The'temporary structure will have to be remeved within
three days ef expi of tha validity of this. permissiehn
and~n9'applicaticn"cr extensien 4f this time limit or

any grounds whatsoever_vill be ‘entertained,

3. Yeu will noe bea allowed te disecharge any dirty wager
or liquig or garbage eutside yeur gtail which may bg a
huisance not 'enly £rom the peint of view of health
but alse aesthetics. '

4. You will maintain & dust bin where all the waste

matter and garbage will be dumped and removed all sueh wacte
matter and garbage regularly eg 2e to maintain the stall
and surroundings clean and tidy,

3: The site and other other ggnditigns ef the stall will
at jall times conforms to the rawing‘; of thia ¢ffige and n~ ~ -
will be permitted; .

6. Food and drinks will form to the provisiens of Feod

and Adulteration Act, 1954 and ether legistations in force
regarding ‘Bupply pf food and drinks, '

7. Fajlure to comply with any of the abeve conditiens widl
lead to cencallaticn of licence withAut notice.

8. The stall is meant for.the dAbpve mentibned purpese enly

8, This Ne Obje'ctiozﬁs subject te approval ef the Village

BPrn T . PA—) b & 3 . v il e
BEEACIIL RN S s XEREEDepedh me

W -
« A. P, Mahajdn )
DCIRECTOR OF TOURISM

Copy tot ) :
The Sarpanch, Village Panchayat of HM-md-Q“ P‘éﬂl\—:ﬂ'r

for infgrmaticn. W} r-n_r.n,u_..\f_'p. L LHe 1o VPA/Z. 34/?8-&7

dakz 48-2.29

L Puklic !nféa!ion Officer (y °

2o T DEpammm M Tourisin
b i e Panafi-Gog

= R o LR T B,

T SO L

P U e [ L A S R W T -
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Directorate of Tourism

Pani4‘j!}1

(1)
No.3/70 QOP/88-DT/4y ¢ 2 Retekax Dated:
November 3, 1983
To, ¢
Shri Suresh Dattaram Barde, ¢ té
ATUTC T 1o 510 b wmamny

A A
Harmzi-Pernem

Sir,

I am directed by Govt, to refer to y6uf
application d2ted_l9-9-89 and to inform you

that this office has No Objection in granting -
permission for erecting a temporary stall for sale
of cold drinks at_Harmal baach

1. Thls permission will be valld until June 15,
1990 only. :
2, ‘'The temporary structure will have to be removed
within three days of expiry of the validity of this
permission and no application for extension of this .ag
}time 1imit on any grounds whatsoever will be entertain

3.. You will not be allowed to discharge any dirty
water or liquid or garbage outside your stall which '
may be a nuisance not only from the point of view of
health but also aesthetics,

4, You will maintain a dust bin where all the waste
matter and garbage will be dumped and removed all such
waste matter and garbage regularly so as to maintain
the stall and surroundings clean and tidy, '

5. The site and other conditions of the stall will
at all times conflorm to the drawings of this office
and no change will be permitted,. .

6. Food and drinks will conform to the provisions of
Food and Adulteration Act, 1954 and other legistations
in force regarding supply of food and drinks,

7. Failure to comply with any of the above conditions
willl lead to cancellation of Iicence without notice.

8. The stall is meant for the above mentioned
purpose only. '

9. This No Objectio bject to approval of the
Village Panchayat of'Ha’ﬁnéB .

10, This Departmant hac no objection to his
ebtaining beer 1ic$nce from the Execise Department,

Youys faithfully,

o U ‘

- : ( VvoPa Mahajan )
Director of Tourism

Co to: Thé rpanch Villageu
Pagzhayat of HWaimals Pernem for inf,
NG*

=24 The Commissioner of “Extise, Panajl-TGos™ -

Public lnérmaﬂon Officer (™

Department of Toyriem
Panaji-Goa

S L. T T et sy P Sl e e S i . T T Tk o PR -
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i Sﬂlbj.ect:"-{‘Seﬂ:’qin “Up’of emp.stall: - i o R

voatelif (L1A92£l;;ybeapq$' ST - {:ﬂ;
;‘*.-_E_;'.'J.I.;'.tda;‘u, % PR ik L s N

I am to refer to your applicatiod date@ﬂ*c?updﬂaand to

inform yoy that thig offi_c_e-.has_-_-NO'-_'.pt;jg.cti"onl..;_"ig? ranting per- :d
- missic for er cting'aftempprary stall'fqr sqleﬁgfﬁ@gld drinks ' ; A
L a tEn ‘ét.‘ugmmf b ach_';_x.*'sub_,;je__ct to =th¢-fo;;p$' it aconditiongs. .. .
Y : T B AR e R Y CRT RS R
Le This permigsion wiiy be vaild UNELL June 15,1991 oy,
2..The temporary,structure will hﬁve-to.be;rqmqved within
- three days of expiry. of the validity of “this Pexmission
and no application.fo_r extensi_on":of this time limit on

any grounds-whatsoever will be'entertained;*Further,

the temporary structurerwili_nqt_be Made  permanent,

3. The f0plicant does not sub;et_};.'t._lje_'-ls,tail. En
pizi s e s T L L i T
4. The apleC_a_nf_: is not&fi‘nyglve‘d_-,in -.il_legal_afci:luties._
S.You wii; not be allowed to dischar: s any dirty waier or s

; Yiguid o garbage outside Your stall which may be nuisance.'
not only frem the Point of yiew of health but also aesthetics, .

6. You wi)z maintain 3 dust.bin where all the -Waste matter ands - 77 ;
'_garbage will he dumped and remove all such was'le matter and ¢

garbage regularly sc as to maintain the stald and surroundings
¢lean ang tidy, i

7. The site and other conditions of tpho Stall will at alj times
conform to the drawings of this office and no change willbe B

Adulteratiop Act, 1954 ang other legislatj:_g_ns- in force re-
garding SUPply of food and drinks, Further; the applicant
Will fulfi)] Rules angd Regulations laid down by the Govt.
and/or the local authority from time to time., -

9« The stall ig Meant for the above mentioned Purpcse -only, : s

10. Failure o Comply with any of the abogg_c_o_grg_i_‘i_:_i_grjh_s will et
e i - 3 o) :

Ihis No Objection is subj/éct to approval of the Village

_Panchayat of ?4(7,; (g . ; e

T

11

I 2y ﬁ'ﬁ*’u—'-\
ithfully. Public In mation. ¢ bty
Yoursr faithfu ly, Departmen Gf-?’q___,ﬁ m,gﬁrﬁ

L o
\ , -~ Panaji-Gra- S
" I = V.r'") 17 SRyt i ,-'.
. S e - : o L ’ : o .1.."—‘. E: _1,""‘"-._ -.1' -j‘;;":
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I-am'to refer’
infcrm_yuu Ehatyih sﬁoi

i .u-l"

.? {,.. i
?ﬂﬂhxthﬁkE&

- Tan ;ng i

e*af“gnl

1. This permisaiunuw1ll be val qhdﬁ%ﬁinmth;4 ; 1992 Gnle- EARE A
2.. The tempnrarv structure will haVEHtKUbeh:emuved within - v T

three days .of 'expiry:-of. the.validity ofwtnas permission
and no ‘application: fq:\extensif offitiiisiitime- Ximit op,luail v
any grounds: whatsoever will'ibex Enzertalned"Furthex, LT
the—tEmporary stx¥cture will.not b ﬂmqgeqpermanent.--= Sl

al/ _ctivities._ i

5, You w;ll not he~ahlﬂwed ta drschar e?anv dlrty water,ar-

' .1iquid or garbage|uutside1ycur stall“which may be e s
nuisance not only, from: the‘puint of'_iew ofahealth T e

ci=. -."butialso aesth&tﬁcs,uh g s 2 T O e S S

o 6. You.willa aintain  azdustiibin iy éréxalT’théa aste’ matt%t,*
i and “‘garbage’ wllrvﬁe dgmpég%andﬁ&emoug ‘allipstch wastaauﬂébﬁ-h

matter and garﬁage ‘regularly so as“to maintain theista¢LfE:if-h$;5
and surroundings clean and tidy.

7. The site and other conditions of the stall with at all
times conform to the drawings of this offlce-and ncchange w111

rmitted.
8. The stall will be set up exactly at the same locJEf Re
as in the last year.

9. Food and drinks will confiim to-the provisiens of Food and. .

£9. Adulteration Act, 19%4 and other legisiations in force re- . .
. ~garding supply of food and drinks. Further, the applicant :
will fulfill Hulps and Regulations laid down by the Govt.
and/or the lOCul'EUthﬂrluY fram time to. tlme. X

19, Theagtall is meapt fav the dhﬂve mentlﬂned purposes onlv- i L

11. Failurc to complly with any of the abnve cand1t10n5 will.
lead to CaﬂCk]latan of licence thhcut notice.

12. This No Objection is-subject to appraugl of the Village
Panﬂhava*f.un1c1pal Council of __ e

13. This Directorateé has no pbjection “to? hlﬁfher Obtainlnq
8cer licence from the Extise Department..-

Yours faithfully,

o ¥ : e =
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% DVernment Df Cioa
Dlr“ELGrth of Tourisy '
Prnujl-Goa

f@ ' No. F ol ;_Jrf?-f‘ i) ;fr o B s DR AT TR

. e a[(ﬁ
e 0
Shri/smt. T A u:?/ ﬂgrff qu /ur;,zr[ﬁ

,f’F ;Eifrnacaa; “raf:
_/‘/cz- £2LQ - ﬂcfh-ﬂcfmr ,/)p [,f_

(o

;Ttu:fépfipppiicﬁtlun atéd; il 2N
'nform Ynu thép tpis'dfhi “*‘“13 ﬁﬁ}~f1”~--p.;pj
; .tq%’bé}i wé-’ig- !1%

grapﬁipg permission foh erecpingéaétem riqyg

. f A @%@ ﬁﬁ 2

T _o cp 1dr1nks,~pn cs,i tear and~uther ermi 5

el c;:.feﬂca, mf 424-.- W fodac B e e
" - ,.-F o - E‘j"..-', b=

reh

e
: {1} ?his permission willlﬁ_‘ ine:
e 1-: A e i T R T
Y e temporary | Structure will®haye: o:pgﬂdemgv
th;ee daysfpfzgx' of . ;h_t _HT_IiﬁfiiE&3%$

v
_..'. st TR ] o

(3) The applicant does not 54h1et the stall.: ??;T: il ,
(4) The applicant is not involved *in illEgal actiuities.-*;'..-"-

(5) The applicant will not be"qllqud.td diéchﬁfgﬁﬁény;}"u_ =: 2t

_ . Cudiety water or liquid or garhaﬁe,outsiaéﬁyqq:fstali; i
b which may be nuisance nNot only from the point of .

' View of health but also aesthetics. 5 3ﬁ A

r.-l:

(6) The applicant will maintainkaxaustbin here-ail the'
waste matter ang garhage will be dumpe andﬂr emove .. .o

" all such waste matter angd garbage regul&rlyﬁﬁo ‘as. tu :

maintain the stall and surround*ngf cieanuah& tid S

Lo(7) The site and other . cnnd*tiona ‘of YHa thi___
- all times conform_to the drawings aﬁ’thf%,
no change will pgrmitted.f 5L

_-n““'! b .:\r'L Ll b ]
(g) Tha .5tall’ will be éef pp exautly at tna samefincatiuns
'~as 4in"the last year or as per the dite approved!’ by this
. Directorate : ‘and cenf1rm to the appraved drawingﬁ of‘- i
"}this Dlrectorata.-—: .

X b3 o ff i, e ; i e (N
L ” Gl TR A el 1é£%;;1mﬂ”{ g
- . 5 : + 5 D;:"mm 'M Tuurﬁm : . . t
: ; G Pan*awﬁna ; L
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(9) Food and drinks will conferm to the prov151ons of
Food and Adulteratlon Act 1954 and other legislations -

3 in 'force regardlng supply of’ food and drinks. Further
the appllcant will fulfill Rules and Regulations ‘laid

down by the Govt. ‘and/or the local. authorlty from time

ta tlme. : = YR P e o PR ]

+ : ’.-'
P . [ "'.. ’ -‘-.. t ot

T o o,
' 10, Under no c1rcumstances, tﬁe.appilcant w;l have any
=l * right to clalm for N 0. C..durlng the fOllDWlng years,

: : = g1 i ngfj ~ LY.
. - 11, The stall is meant far the’above mentloned purposeS' et S TR
. ﬂnly' . _. : : “‘;'.! Pha : _:_- L .-__ & = g 1 B

12, Fallu:e to- comply wlth any Gf the above conditlons
"will, lead‘tn cancellatian of - 11cenca withcut notlce.

v - ;-':-‘. =

2 +Ia.h-_’—lh 2 s Y
T 13,.Th15 Nﬁ Db;ectinﬂ is sub;ect tﬂrapprnval‘uf‘the E ; s
PR illage. Pancha t/'bhma-e:.pal u-n-sil- £, Hfﬂf"“‘ﬂf“’ e
g et fﬂ*ﬂ'a’mf ;stf-ﬂ v ey s
et rl a it i This Directorate hus no obfection tu hl;Xher-ehtalning ST
: . Eeer licence from the Excise Department‘” i vif f
Wty X :‘1. : ‘_-\ t & ks i
I;It may pléase bL’ensured thetgth JQocati % : }
i - stallisy beynnqﬂlnﬂ mts, . from; the hgugﬁarysaf thes .. !
-ey15tingaluxury—hotel -and-: &1$uhlﬂxhﬂ'ﬁ :{fﬁf_-_j'}“.‘ : o
L = ; - = -Il.':l:_1 !:LT" \."',-:_ . o ik 1 _: = i |
w L i |
I.’-\..l- - -+ T .i'
o A R s 3D, KAMAD D) -
e g s 7 by Director of Taurism :
S Copy to:=' = AR R R : SH
: 5 _ i Regt Ry - : :
The Sarpanch, s, Bty
: - lelaue Panchawat of _}fgznzzaxf_=f"“-" e ' ERE
ks, /.»:‘f*:frfg:c Jﬁﬂﬁ;" : SR e ARk e
BN* - . ._ i Gt ;W?ﬁf”' s ' .?E-Ju
: v " “Public inf m) Ll
S ; : qunmwnm1hmmm.'_ R [ SR

.-.-"fl.d,.«:.- f' 4 “1-]"‘:':1‘!:',’ Q"
B '_'T:




GOVEXINMmArc D. Jwoa
Directorate of Torﬂ:iplﬁg
Panajid-—-cion

7 | : |
QO/-?{;{ } Y/¢5~Dr/ ‘:’)EL{‘] Dated:-~ 2-G\loyAa &
e\6)

HALLOTMENT OF SEASONAL TEMPORARY STALLS
Ol DBEACHES

Permission is hereby granted to the following appli-
ants for installation of seasonal temporary stallg on the
each fhown againtt ‘each of thnm ‘- .

Ll

— — e ™ - —
e P am ww e mm e mm e mm emm e R T

r.No. HName and ‘address _ _Size allotted Location

____________—— -_— e o e Gh ewm mw  am  mm  a Se == wm e

d Shat D esbon adh A e bew i . - Pveunas] brach
) \ﬂ\\o-Laa\ﬂmc\o. Promabeel - (\;:LQ_M .\G Liflgsalt .

o - %
9 Shyy Suv.z.c.l.:\a DB avda B YART™ &TM\‘:\-&\ L.:_‘.(LL
P_n.,vnt\n\n‘\i':\'b Paovehel - Puv'hr-\.-v\ A <
@ S Suhai S, ?ﬂo\\nh“ ' A wax v Sbvoasa ol Ja;:_rs'c\-\
L\\\c»\c,\namcuckc\ J\'v:w-\.\,gj, Pu«n‘\o wa. :
4) SW\E ’De_\b\dana N ALY V0 vate ] wn 33%-_':’03\‘-!53 ¥t bradia
\ ~5ULL:\L'\JL‘~AAB J\‘)ww-lwl ?‘;"V"\M“ o ' ;

The above permi..a ion is gl‘ntr_d subject to the follow-
ing conditions i- .

1. This N.0.C, will be valid fo: this-current season only
ie. upto June 15, 1996 anl in nc circumstances will
create rlght to claim for renewal; durlng the next seas~r

icated by the

e stall will be put up at the]place ind 2y,
PUt ‘anp in frew -

Tirectorate of Tourism. No stall will he
of any hotel property.

Public Inlﬁt:n Otficer (N)

Departmernt of Tourism
Panaji-Goa

E e Pz
SR e R T R

o _'v". '__ .
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1.

“he struckture will be as per the decign approved by
Govarmment caet {1 Mg shendld not oxeeed the one 2l
Indlented aboves, A copy bt Lho drawlng Lo actached.,

4. The stall will be removed ithin 3 days of expiry of
the prrmission (including disconncecting of temporary
clocbtrleal conneetion LF ubtained) and willl not gstorao

- eny furniture or equipment used in the installation of *
the said stall at or near the site of the stall.

5. The activity in the stall will be restricted to sale of
Tcadymade eatables and cold drinks and will not be uti-
lised for any other purpose. In no casc cooking of food
will be permitted. Howcver only warming of eatables will i+

21lowed.On sale ofi-ba will be permitted sybjeet to issue o
.1$céncc %¥ Excgsg Depggthnt_ e P<rmit ubj .

The stall. will not be sublet.

7. Thne apolicant has no criminal record, A& certificate of
antecedents from the Police Station of the area will be
produced to this office within fifteon days of rceceipt
ot this communication.

. The applicast is not involved in illegal activities in-
--cluding trafficking in drugs immoral activities cte.

97 The applicant will not discharge difty water;'liquia,

-garbage or dry waste outside the stall or on tho beach, =
and will remove it to a safe place outside the beach:
1 area . . . ¢

L. Yor this purpose, the applicant will maintain garbage
bins for collection of solid waste matter and liquid
offluanto, ; b 'hiﬂvr\
.'_.'”J 'll“ﬁ M) I“ i l_]lll_-f!.i_llh blis olyg f"“l [ B BT l]lr|41||-,l_llH\-l1 I“-_ du sy

i bzay, L T A R I R S

-4 1.1, Failure to comply with any ot the above coniditions will

bl lead t= canccllation of thu: licence without notice anda
domolition of the stall at Lhe cost and ridnk of tho
cpplicant, :

T \ < R P o oty mi g o i mk nn e L P o

r‘y}_. " ( U. Do KAMAT )
e\ 'i)-‘d_‘%\-%\r\ Bi “‘jc— %.LZ'M Dircector of 'J-'Ourism
Copy for inf. & n.a.:-

Fyenen g

1. The. Sarpanch, Village Panchayat of =
O PN W U

— it . ..__._—-.-.-._—_—.-_._—...----_——-.-—-—_-..—.—-——-—-—.._.

fJ 2. The Collector, E_J*D‘*ﬁ\)x. pﬂ:f\cﬁ{ i GTT‘Q
3. Thé Chi f Electrical Engincer, Panaji-Gon.
a. The Commissionér of Excise, Fanaji-con,
. 5. The Commissioner of Sales TaxiAEana § ie
6. The Dircctor of Health Scrvices, Panaji-Goa.
/ 7. The Supcrintendont of Polilct-}&?ﬂh‘ - )

sjb\d'-"\C\s r\, —— C=p T

—

“"f €..The Dy. supdt. of Police(Tourist Police cull), Panaii-ci:

-
Public tntothation Officer (N)

nr* Department of Tourism
= Panai-Goa

—— g ———— -

e —— e

s e ] —
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; T P ' Patto-Pana )i
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C
3 . , Cké ’\
Nov3/ (%)/96-13 /3215 Datid: \Ah vigy
_— .
* ALLCT siM OF SEASUHﬁLfPEMPORnHY SI'ALLS Qi Licnlii s
Peraission is hereby granted to the Tollowing appli-
ants for installation of seasonal tc-:npor‘nry' stalls on
hY

the beach shown against oach of thcm:g

1 - e e i e ¥ L et 1 N
| Sr.No. I.a*!e & cflglrcss Size allattcd Lacation
Y N i Sl el Nl Tt cagh
a 5, Al \’ S\xﬁul\-u rﬁ %Dvrﬂtt. ; \O'V*\’XL)"\x J\vrwd\wl Lisach,
. B LovuOuy \L),\"\Q\)\‘ :
“rj\;ﬁ SN"‘-\LJG\ \k, R RTIN : ]
SIS N
. p P\L (u\‘b'\ J\la 4or~[3h~\~ “Yilne o ¥4 Ao (
: Ayl "he above pera 11:m is qu"‘lCuly governed oy CRZ
R regulatigns as contained in the.l‘lotlllcaﬁ;on datéa :
1_9/2/!991 2T the Union Ministry -of Environanet and foroats
as axended by Hotification :tad 16/8/199’! awl Ll
Judgement of the Hon, Suprez Court dated 18/L/1096, i
\J'Ll.l he Turther subjeet & 1y Tollaving conditi-ge:
1. This #.0.C, will be valid Jor this m‘rran S0 ian
only i.¢, upls June D, 1 U7 ond in na cireu: St ANCE
wWill eroat. right o elais for rencw: vl durdryg e
next sooson,
2. The staid uiil be pub up o+ ths place indicated in
the persission,  Ho stald G213 e put up in Lfrant
° ‘ ;)i"a“__)r N atal 1:1'._')‘[)(.'1"'1;_\'. N
32%The structure will be as jiér the desimn appraved by
Governmend s its size shauld not execnd L AT
111\-_1(.’11,("1 “have, : ’ _
q‘j,c Statd '-.-.-j__'l__I, e remesd GAlhin 3 days of enpiry of
. ' Lhe praizngd e (hneYadioge diseotne el bigs af Loy nroas -
- GlecUvicol conne elinn if Chtedned) o Wil tinl : _
. {_'\l'ly f‘l:].‘l!:'.‘i“l‘tll‘(‘: a1 (:(}Uillf‘,]l?]\t ‘.lSC!’] in LI;L'_. _-J_-I”-_l',."_!]-'_  FR ey | G o
the oqib Siatt Al e ey the mibe of the s,

ation
| ot L2
anaji-g
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5. The nCthLty i the Stadl wing be restrictes to saloll
_of I‘G_acly:::lclc-_ catables ank cald drinlks A will ot be*
“Wtilised 7o Ay other plrpsse, 1 o case Cooking of NS
# “usl £224d willibe ptrmittgdi‘gHOWGVCr, oty waraing of
: 'gﬂj}nhﬁatablGS'will bc-nllpwbd‘-jOnly Sale of heer Wil] bo
T . '-'PGPmittpdisubdtct ta is+8e o7 licenco of kxcise ldptt,

L 6. The sta1y

7. The apblicant has jp’ .

- 'ifof'aptccedcnts from X

' will ‘be

e _:\;,h.'_,;),:f,,;:e-cG.i__;_;li"_ma}t.'.-i:‘b.-:i.s;et;:i

(0
i
I

| .B. The' gspiie.
in_ qJ. uili,

18 ' .-I .' 3 9" ‘1‘}-10

applicmnt'will

'will-nﬂt'he
Priduceq tao. b

ng’

nat

Mt is not involved in ilicgnl activitics
trnfficking in drupgs, immoral activitics cic,

ublct,

i3inal, reearg,

A certificate

Palice Station a7 the arca
ET e within il¥tcen days ¢ &

B e L L e

L oAb S,
{ a

what

:.'ir;cl::u"f._:c- dirty water, igui,

s .~ Barbage o dry ¥aste asutside tle StAll or aop the :

“beach, ang will,romavg it €5 a sare place outiside '

. " the beach arca.  For thig purpsse, tie applicant wii> 2rnal ]

3 Maintain orbage bins: for collcetion 9" s21id matter CA e
AT and liquid cifluents,i! & S '

' : .10.
. e cleqn.
11.

o1- the

e t‘.'n'i:l-;f- 1

" Copy faor i

1%The Sm“;i:::‘uch,
2 . -.'}ﬁ'C\-‘u\ \_"'.‘_‘,p\.

2. The
. 3. The
5 STAS T Y

The arca

Fajilurc
B

and -demo) it i,

Conmmsi Sninner

in and,
]

The stals WNCrs will
unbrellaz

bCnchy

the cpplicant,

.

Wortiation &on, -,

Vilhum I

5?1ecticnl TR

Sutside the staiy will be

I chairs cither infrant A NEIr 515114

5 compay *ith any 6f:fﬁéfabovc-conditians
il ba. eancellatisn AT thelic ENce without--
NUSEEhe . gka)

\ L& L0 IR "C“\_.\'\ . [
_-\1)\‘--_________._,__.

Collector, 1IN o Vg
Chic

3. Lae, Panngi Qan

AMintoined,
ot be permitged Lo put up b -

&
1

L at the cast ana .

1 -
;;:T-;:-a . ’ \‘-":_7 L - i
(U
Lircect o or

F)
—

Eamol ™)~

Touricny

anchayat

(.’?r.f' o £y ",
...__-_....._}L-—_~______-—,:)\--__...______
ineer, Panngji Gon

5. The C:J.:Lri:,-ssiom::‘ DY Ll sy W, Rl |
B Qe ~ '

3 « The Rircetor 3L Heplt Scrviscs, Panaji Gon ;
\ 7. The SUJ}G_‘;‘il'l?c:!z'!-:’lc-nt oI o3 ice( _N(;-\.\i-. ) : |
_-__'IC\-\-\I‘"“' |
. T o e AT o T T T '
7, ']-'JC _I._,-_“_ iy LA KR (| TR DAY iens (_r-1‘,|' -

. I_’-'_n'l.'\._)i i) -
9. The Dlr(ULar Foand & Drugs fga, I

Public Inf

- Panngio g,

ation Officer (N} |
Departmem of Tourism' .
Panafi-Qoa




/ - Governmeont of Goa

pl=] e

Department of Tourism
Tourist Home
Panaji ~ Goa

No.3/PLIT0(1)/2000-DT/ 25 8 Date} >4 -))-200| |

Residunt ofHr N 8 5.

2 Modhalo &l da fronbal_  for

-/P-
R
o

Permiscien is granted }o" Shri/Smt;. & DUt Roeg b D o] i BB

the pugpose of sotling .up ] (omparary shack of sizoiy pebre 7. mts, at 013

=) Qs F\ “beach' for .the™ tourist goason '2001-2002 upto
15/06/2002 aubjccbtamthg.;o}uny;ing,nnn;" N8 L e
T LIRS e

R oL . b 2
1. Liccmco of tho concerned VillagaegPanch
. . . o , - U 1 {-!d‘%lr‘ .

commencoment of activity, - i@. : :

2. Liceneo of the Dirccoraty of Food & Drug Administration is obtained

vader the G.P.¥.A. Rules, 1982 bcfofwataﬂing any doaling in food
ariicles, ; i

A

FT

ayat® m;% btainod boforc the

5. Licence of Exedps ) cpartment {5 obtained, if interosted in sale of beer

The liccnece should be rogistered under Goa Sales Tax Act,

5. Tho ailotice of a shack shall bear the proportionato daily clcaring .

cost of tho Mobile Tailet if 2ny, placed at/ncar, ths shack for tho
c8azs of the custemere.

6. ‘That he/ghe will. place two- dustbing, onrc for biodngradablo and
another for ron-biodegradable garbage generatéd by his ‘Berohack asc
cuguro i remove/lift and dispose the garbage twice a.day in the
moraing and cvening. S [

7. That failurc on his/hespart to romove the garbago and dispose of tihe
tame and to kecp the shack and its surrounding clean, dnd hygicaic

condition, the permission will be revoked summarily.

¢. All the terme and conditions governing to grant of. pcrmission for

installation of shack/desk-be ‘incorporated in the tender
“orm are sifictly obscrved.

o oclvack sholi not be aublas.

010" taat if it is found that soy statomeni of information

¥
Please o
)

furnizhed by him/her at the time of submission of the roplication and
documanis soforred io theorein, hen cither bsen suppresced or any {alin
information/statcmeant furniskicd, or for violation of any ' coadition
impencd herein tho prescat offer/permission granted will be liable to beo
revoied without nny show cause notico, withoul prejudicy to zny other
legal ncticn which thic Drepartmcnt may iniiintc.

b bhar i

Yours faithiully,

( ﬁ'urya&m?am )

A, T e il SIS Dy higee s -N‘;"Tm:ew‘u ST nriam
AhS Sucesh Datlasarn Benda, o L

Heow L3 3“51[ A Madlolda - odla

The Chicf Blectrical Enginecr, Panaji-Goa
The Dircctor, Foed & Drugp Administration, Panaji-Goi

The Superintendont of Polige, Nerth/South, Panaj~Goa
Thc Commiseioner, Sale Tax, Praaji.

n
alin

oh La

| -]

"""""""""" T Puiic | .
gl Fedatee, Qo : - Deparrmen?"g," ?ﬁ‘?‘” )
Copi . 4 Panaji-gog urism )
opior to;
1. The Sarpaach, Viilage Panchayat of_-_%mﬂ b S
2. Tho cxc}uo Commisgsioner, Panaji-Goa
2.




;- ' Govemme!ﬂ'Jfgoa

; Department of Tourism
C,_ Patto, Panaji, Goa

).3/PL/T0(1)/2002-DT/ 2621 Date jo-10. Jena_

for the purpose of setting up temporary shach of size

I x 7" mis. at_b\--' e A ool . beach for the tourist season from October 2002
15" June 2003 subject to the following conditions:

License of the concerned Village Panchayat is ohtained before the commencement
of aclivity. '

License of the Directorate of Food & Drug Administration 'js. obtained under the
G.P.F.A. Rules, 1982 before starting any dealing in food articles. .

License of Excise Department is obtained, if interested in sale of beer only.

The licensee should be registered under Goa Sales Tax Act,

Licensee should procure and maintain a mobile toilet adjacent to his/her shack for
the convenience of customers/tourists. If he/she is not able to procure/maintain
mobile toilet then permission granted will be treated as cancelled and the shack
will he dernolished. : :

That he/she will place two dusthins, one for hiodegradable and another for non- .

hiodegradable garbage generated by histher shach and sarme to be deposited in the . e
dust bins kept by the cleaniny contractors every 200 mtrs. on the beaclr. '

That faiiure on histher part to remove the garbage and dispose of the same and to
keep the shack and its surrounding clean and hygienic condition, the permission
will e revoked summarily.
v All the terms and conditions governing to grant of permission for installation of
shack incorporated along with application form are strictly observed.
The shack shall not be sublet. Association with Lamanis, Masseurs hawkers and
salc/display of any other items other than food and beverages shall not be
permitted. In case of violation of this clause the permission is liable to be .
cancelled/withdrawn with immediate effect, and the shack shall be demolished.
10. Licensee should not be involved in illegal activities including trafficking in drugs,
inmoial activities, etc.

Please note that if it is found that any statement or information furnished by him/her at
the time of submission of the application and documents -eferred to therein, has either
heen suppressed or any false information/statement furnished, or for violation of any
condition imposed herein the present-offer/permission granted will be liable to be

revoxed without any show cause notice, without prejudice to any other legal action "
which this Department may initiate.

('N. Suryanarayana )
Director of Tourism

1 . ,
To, .
i e cvnesbo Oy .1].—1-,\r.u.1 Ky exs ({("x

dranc o e r" L {‘:' 56 “r‘]{_‘ Ad -
Ao laal s, P e '(lh" i )

\ation. Officer (N)
mem of Tourism

Copy to: ' i Panaji-Goa

The Sarpanch, Village Panchayat of _,_1 e g [
The excise Comiussfoner, Panaji-Goa

The Chief Electrical Engineer, Panaji-Goa _

The Director, Food & Drugs Administration, Panaji-Goa ‘
The Superintendent of Police, Nortl/South, Panaj-Goa K

The Commissioner, Sales Tax, Panaji. .

S Bofa =

R T L T I CAR T
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Government of Goa
Departiment of Tourism
Patto, Panaji, Goa

ot
| gl o)
Sl v ] )
No.6/REV/T0(1)/2002-DT/ 951 Datelff. 16- b2\ | i A J
\ L P b e O
: L .
Permission is granted to Shri/Smt—"= teregh YROGSES, w0 - resident of

H o . 35el/ A - Nadhala vt Arawmbn_for the purposéﬁﬁ"sét—tiny‘ Up temporary
Shack of size 14.x7 mts, /10 x 7 mts. at Sr. No.O> . DY RAMBOY . peach for

the tourist season from October 2003 to 15 June 2004 Subject to the following 1
condjtions: F -

1.. License of ‘the concerned Village Panchayat is obtained before the
commencement of activity.

2. License of the Directorate of Food & Drug Administration is obtained under
the G.P.F.A. Rules, 1982 bafore starting any deaiing in food articles.

3. License of Exci/se Department is obtained, if interested in sale of beer only.

4. License of Health Department Is obtained.

5. The licensee should be registered under Goa Sales Tax Act.

6. Licensee should procure and maintain a mobile toilet adfacent to his/her
shack for the convenience of customers/tourists, '

7. That he/she will place two dusthins, one for biodegradable and another for
non-biodegradable garbage generated by his/her shack and same to be
deposited In the dust bins kept by the cleaning contractors every 200 mtrs.
on the beach, e oK

8. Waste water should not be disposed in the sand. - -

9. That failure on histher part to remove the garbage and dispose of the same
and to keep the shack and its surrounding clean and hygienic condition, the
permission will be revoked summarily. )

10. Al the terms and conditions governing to grant of permission for installation .
of shack incorporated ajon g with application form are strictiy observed. oy

11. The shack shall not be sublet. Association with Lamanis, Masseurs hawkers ’
and sale/display of any other items other than food and beverages shall not
be permitted. In case of violation of this clause the permission is liable to be
cancelled/withdrawn with - immediate effect, and the shack shall be
demolished.

12. Licensee should not be involved in illegal activities including trafficking in
drugs, immoral activities, etc. -

Please note that if it is found that any statement or information furnished by
him/her at the time of submission of the application and documents referred to
therein, has either been suppressed or any false information/statement furnished,
or for violation of any condition Imposed herein the present offer/permission
granted will be liable to be revoked without any show cause notice, without
prejudice to any other legal action which this Department may initiate, '

(N. Suryanarayana]™
Director of Tourism
To,
Tl Dusesh B ande ?
S0 . 3540178 — Nadhala -ch.ﬁ&crg
5 ! ﬂﬂ(il-uL‘ﬂ - {:Jn‘.\ - ﬂ_&
Copy lo: :
pj;‘ne Sarpanch, Village Panchayat of Hoosndoat P‘%"c ormation Officer (\)
The Excise Commissioner, Panajl-Goa . epartment of Tourism
The Chief Electrical Engineer, Panajl-Goa_ . Panaji-Goa
The Director, Food & Drugs Administration, Panajl-Goa o
The Superintendent of Police, North / South, Panaji-Goa
The Commisslioner, Sales Tax, Panafl-Goa
The Director, Health Department, Panaji-Goa
The Chief Officer, Municipality
O/c.
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Patte, Poonngi, Gog

Sl s004 sy [

- a . - /:. .
e e vanbed lo Shri /st YR Lz_f‘l_‘_ 1. P’f"/‘_-_f__\.'f_,

Lhite :-20 0 2004

(R TETT! -:-|. Hegarcu b

+ ' 2 R § 1 '
. _:'.f_'_‘.',_f_):i-_.'}_&:‘:‘_‘_'i::ﬂhy Mestoll for e purp&bﬁ}uf. .Scll;t: Ep -

L

franporany shaek of slue b4 x JO mls, al Sr. Nu.4-_ at 'A‘U'"W‘bol

the bonist senson fron Qelober 2004 to 31w May,

skl oy

Eicense ol the concerned Village 1
vreclion and conmmencemoent of uclivily,
License of the Directorate of &
CLlnm AL Rules, 1982 helure slarting
o bicense of Bxaelse Department is obtained, ilhinler
L Leenses of Healtd Departinent
o The allotee shioutd be reglstered under
Pl Do /s will place two dusidlns
Podendable girbage generated by his/ber shack.
7. Wausle waler should not be disposed in e sand, :
S That Taihure on the part ol the allollee Lo dispose of the
shinek i aproper ianner and jts SUITo
Hie permission shall be revokoed sumiarily,
The shack shall not be sublel
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Ty _ GOV&%:I\J T OF GOA

DEPARTMENT OF TOURISM
C - PATTO, PANAJI, GOA

S

No, 6/REV/70(1)/2005-0T1 231 3

I’r-mu"ml1gmnlodloShrUSmt SU"‘ESl’) BG\‘CLE_
Hesident of _h\vndsol

—.. lor the purpose of sellnng"up'-’ ‘lemporary shack of
size 14 x 10 mis. at Sr. No,_ 04 al (‘\’IUW\E}O| beach ior the tourist season from
October 2005 to 31 May, 2006 sub;ecl to the following condilions:

L]

1. License of lhe concorned Village Panchayat shall be oblained belors erection and commence-
ment of activity: . '
2. License of the Direclorate of Foed & Drug Administralion shall be obtained under the G.P.F.A.
Rules, 1982 belore starting any dealing in food arlicles. -
3. The activity in the shack shall ba restricted lo sale of food items and cold drinks and not for any
other purpose.  For sale of any alcoholic beverages, nocessary:licence shall have lo Le
oblained by the allottee from the Departiment of Excise, as per the provisions of Exciso Laws. T
4. Licenses fiom Health Depariment and Fire Services shall be obtained.
0. The alloltee should be registered under the Goa Value Addided Tax Act 2005.
G. The aliollee shall place two duslbins, one for biodegradabte and another for non-biodegradable
garbage gencrated by his/her shack.
7. Wasle waler should not be disposed olf in the sand. ' §

8. Thal failure on the part of the allotlee to properly dispose oll the garbage generaled by his/her

shack and also failure to keep the shack in a proper manner and its surrounding clean and in
hygicnic condilion will result in the perrnission bemg revoked.

The shack shall not be sublet. Association with Lamames Masseurs, hawkers and sale/ths-
play of any other items other than lood and beverages shall nol be permitted.

. Allctiee should not be involved in any iliegal activities including trafficking in drugs, paedophilia,
immeral aclivilies, elc. and they should not use any obscene i images of waimen or do any act
that is in contravention of the Indecent Aepresentalion of Women (Prohibition) Act.

1. That no loreigners withoul working visa/business visa shall be:permilied 1o worldrunfmanage
any shack.

12, Al the tlens and conditions governing the grant of permission {0 installation of temporary
shack incorporated along with applicalion form shall be striclly observed.

13. Tne atlotlce shall promincnllyidisplay e pérmission leiter al the shack.

Plaaso noto that i il is found any siatement or information furnished by tho allottee at the ime of submission of the
apntication and documonts rolorrad o thorain, has eithar boen supprossed or any false information/statarmoent fer-
aishend, -or for viokition: of any condition incgrpuoratod in tho application form or thase incorporaled haroin, tho saul
purimanion shalt b habio to bo rovokod and the shack shaff bo domolishod at the-risk and cost of tho allotioo without
sy oo and vathoul pogudico o any othar logal action wiiich s Departimont may initiglo.

(SANDIP JACQUES )
Qirector of Tourism
o,
& L , )
‘_/\\\n» L_.:LHE'.S\ E}G‘('dv :
. no. 354~ Q, ?ﬂmrxo_h:)lolrm_’{l
Nrarnbol \"II erN e ~ Goq .
i .
Cupy to: ] C‘ ) &/ .
1 Tho Smupanch, Villaga Panchayat of I\ yamntba i\me‘—J] {""'L‘“—’ -~ 3\ 4 Publie In ation Officer (N')
2 The oxcen Conmmssionor, Panaji-Goa E . . ‘Departmert of Tourism
. Tha Chiof Electical Enginesr, Panojl-Goea | Panali- )
4. Tho Dirgrtor, Foed & Drugs Administration, Panaji-Goa Goa
5. Tho Suporintendent of Police, NorttvSouth, Panaj-Goa
6. “tho Connuissionar, Commerclal Taxas, Vikjlkar Bhavan, Panaji-Goa,

{ho Diocior, 1lnslih Bgpattimont, Panajl, Gda,

! !
4. “tho Dhoctor, Fliv & Emargoncy Serdces, §anth Inez, Pann)l, Goi. ’

9 Dy 517, Towis! Polico, Penajl-Goa.
10, Gunrd lile 44, Ol

1
i
Gavl Py, hoss, Paeajl-Goa -= 13734300 — 10/2008.

- i o
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No.7/7(13)(Shacks)/2006-07/DT/ € 22 £

Permission is granted to Shri/fsmt: SWyes). D, Za o & )
resident of 1Mo 20— A, Tadlalbwadla Avawlol T en bag

422

Government of Goa.: 5.
DEPARTMENT OF TOURISM
Palto, Panaji, Goa

)
o LIS T,

for the purpose of setting up temporary: shack" of --size*_;":lc_f’%j’jz mts. at

Sr. No. _ @& |y at __ AL AP L beach for thq!‘:tOL_l__]lSt‘ season
from October 2006 to June 15, 2007 subject to the foliowing conditions:

1.

2.

Trade License from the concerned Village PanchaYaUMunicipé}!ity shall be
obtained before erection and commencement .of activity. st =

License of the Directorate of Food & :Drug - Administration, Health

Department and Fire Services shall be obtained prior to commencement of
the activity. A g

The activity in the shack shall be restricted to sale of food items and
beverages and not for any other purpose. For. sale:ofiany- alcoholic
beverages, necessary license shall have to be ?btairj'e'H by the allottee from
the Department of Excise, as per the provisions of Excise Laws, -

The allottee should be registered under the Goa Value Added Tax Act,
200& R I 1Y .'t.-} |

The allottee shall place two dustbins, one for bicdegradable and another for
non-biodegradable waste generated by his/her shack. . 2

Waste water should not be disposed off in the sand..

The failure on the part of the allottee to properly.dispose off the waste
generated by his/her shack and also failure to keep the shack in a proper

manner and its surrounding clean and in a hygienic condition will result in
the permission being revoked.

The allottee will be reqqired to compulsorily keep a['n.d maintain a mobile
toilet for their respective shack.

The allottee shall not ublet the shack. Acsociation with Lamanies,
Masseurs, hawkers and ale/display of any other items: other than food and

beverages shall not be permilted. No sign-board displaying the Menu shall
be permilled outside lhe shack.

. Allottee should not be involved in any illegal activities including trafficking in

drugs, paedophilia, imm{?ral aclivities, etc. and they should not use any
obscene images of women or do any act that is in contravention of the
indecent Representalion f]f Women (Prohibition) Act .

e 2
unie |nué E
alion Qifeer
Departinent of Toyrren, Ny
Panap-Geq
i Rl e NI T e T A i e e T D e T e T Y e
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12. The' allotiee is permilled to place only five (5) pairs of deckbeds & 5

— g

11. Mo foreigner shall be permitted to work in any shack.

umbrellas in front of their respeclive shack. Name of the shack may be
painled on the side-of the deckbeds along with serial number 1 to 10,

13. The allotiee shali,prbminenlly display the permission letter at the shack.
'14. In_adiition, the Shack allotiee shall also display the identification plate

prominently on top of the shack, indicating the shack number and Tourism
Department's logo, which will be provided by the Department to identify the
shack allotted by the Depattment of Tourism. : R :

15. All the terms and conditions governing the - grant of permission for
instaliation of temporary shack incorgor_ateld along with application form
shall be strictly observed. e PRI R e

Please nole that, if it is found, that any statement or Information furnished by the

allottee at the time of submission of the application and documents referred to

therein,” has either been suppressed or any'false information/statement is

- furnished, or for violation of any condition incorporated in the application form or

those incorporated herein, the said permission shall be liable to be revoked and
the shack shall be demolished at the risk and cost of the, allottee without any

notice and without prejudice to any other legal action, which this Department
may initiate. : ; ;

90_1;2'\.-!. 5
{Sandip Jacques)
Director of Tourism

To :

g\h ¢ Stegh D150y Ae, ;
Mty 20V M Mot hﬂm&a "

ﬂ\r_«tu l-m’\ \'JL"\ L € {'tin_f'.
’ 1

Copy to:
1.

The Sarpanch, Village Panchayat of My e Lm\ ! C:0-— i Municipal Council

TheCollector (North) / {South)
The Exciso Cominissionar, Panaji-Goa

The Additional Commissioner, Commercial Taxes, Vikrikar Bhavan, Panaji-Goa
The Chief Elecirical Engineer, Pan ji-Goa i

The Director, Food & Drugs Adminisiration, Panaji-Goa

The Superinlendent of Pollca, North Goo/South Goa, Pana)-Goa

8. The Ditectorate of § lealih Sorvice_s Panajl, Goa,

8. The Dieclor, Fire & Emergency Sérvices, Santa Inez, Panajl, Gaa

NoGgaswN

- 10. Dy. S.P,, Tourist Police, Panaji-Goa

11. Guard file 12, Ofc.

Bublic inforgation Ofﬁqer N
Department of Tounsm
Panaji-Goa




'»~ 424

e GOVERNMENT OF GOA

@ DEPARTMENT OF TORH

Patto, Panaji - Goa

26)(Sha 1cks)/2007-08/DT/ >0
hvi b 'l ; ’ _.
R AaEe i &

: gPerm ss:on is granted to Shi/Spt-Suresh. .. 'D ..... E‘ ‘:—L‘fct'?- ..........................
};‘& wﬁpﬂ-\ﬂ\”ﬂﬁ Havmed . Semen. for mepurposeofsetung up Temporary
Shag ofigize 14mis. x7 mis.-at Location No. ... 2 2..... at .HNrey mbo) |

I&Eseasop from November 2007 to ‘31st May, 2008 subject to the followmg oondmons
1 -."'T et

{;&Trade License from the concemed Village Panchayathunlcrpallty shall be obtained before
- erection and commencement of activity.

1

2. License of the Directorate of Food & Drug Administretie'r']:‘l-iealth Department and Fire
Services shall be obtained under the G.P.F.A. Rules, 1982 prior to commencement of aclivity.

3. The aclivity in the Shack shall be restricted to sale of food items and beverages and not for
any other purpose. For sale of any alcoholic beverages, necessary license shall have to
o ity be obtained by the allottee from the Department of Excise, as per the provisions of Excise
s Laws.
4. Theallottee,should be registered under the Value Added:‘llax of 2005.

i

. non-biodegradable waste generated by his/her Shack. .

Fri : ;_' P !
ol 8 Waste walter should not be disposed offin the sand i 3

f"‘:il.‘, ] A L LR f

. ij“-i"-é 3. 7#Thatfailure on the part of the allottee to properly d:spose off fhe'waste generated by hlslher
3 4'f - i1 wviShack and also failure 1o keep the Shack in a proper manner and its surrounding clean and
2 in a hyglenlc condition will result inthe permission being revoked

: 8 The allottee will be required to compulsorily keep and malntaln a mobile toilet which as far
fd as possible be chemical rr}oblle {oilet for their respecuve Shack.

9. The allottee shall take due care not to disturb any existing sand dunes and pioneer beach
vegetation covering the sapd dunes and they shall be protected and conserved. Failure to
protect and conserve the same the allottee will be held responsible for violation of CRZ
Notification, 1991 and actlon initiated against the violators.

10. The allottee shall notsubiet the Shack. Association witn Lamanies, Masseurs, hawkers
and sale/display of any ot er ilems other than food and beverages shall not be permltted

No Sign Board will be allotted outside the Shack.

|
11. Alloftee should not be myolved in any illegal activities inciuding trafficking in drugs,
L3 _ paedophilia, immoral activities, etc. and they should notuse any obscene images of women
i or do any act that s in contravention of the Indecent Representation of Women (Prohibition)

i Act.

27 gt | Pubiic 15
e ' Malion Oty
D Cer (\n
Ap&rmem ™ of Tourisn (N
Panaji-Gn,

PT.O.
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12.

13.

14.

15.

No foreigner shall be permitted to work in any Shack.

along with sarial number 110 10.

The allotiee is permitted to place only five (5) pairs of deck-beds & 5 umbrellas in front of '3
their respective shack. Name of the Shack may be painted on the side of the deck-beds 4

The allotiee shall prominently display the permission letter at the Shack.

All the terms and conditions governing the grant of permissjon for erection of Temporary

Shack incorporated along with Application Form shall:’be strictly observed.

Please note that, if it is found, that any statement or inform
the time of submission df the application-and documents refe

;irtion-fumished by the allottee at

frad to therein, has either been

suppréssed or any false information/staternent is fumished -éﬁor violation of any condition

S

incorporated in the application form or those incorporated: h_ rein, the said permission shall be
liable to be revoked and the Shack shall be demolished gt. fhe fisk and cost of the allottee

wil

initiate.

To

hout any notice and without prejudice to any other Iegal

..........................................................

..........................................................

**cwmﬂ emm ....... oy

Copy to:

COoNOOALD

10.
1.
12.

&tion, which this Department may

Tyt

(Arvmd kar)
Director of Tourism

: i
The Sarpanch, Village Panchayat of R.xawbes! /60— —

The Collector (North) / {South}—

The Excise Commissioner, Panagl—Goa

The Chief Electrical Enginesr, Panajl-Goa

The Director, Food & Drugs Adm nistration, Panaji-Goa.
The Superintendent of Police, North Goa/South-Goa.

.. NaniciraCoonil.

The Commissioner, Commerclall axes, Vikrkar Bhavan, Panap-Goa i

The Directorate of Health: Serv:c?s Panaji, Goa.
The Director, Fire & Emergency Femces Santa Inez, Panali, Gda
The P.1., Tourist Police CeII Parlajl—Goa T
Guard ﬂle

Olc. | /k
|

Gowvi. Pig. Pross, Panaji-Goa — 2488/300 — 11/2007.
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GOVERNMENT OF GOA
DEPARTMENT OF TOURISM |
PATTO, PANAJI-GOA

Permission is hereby granted to Mr. Suresh Datta

"~ H, 'No.354A Madhlawada, Arambol Pernem - Goa for the purpose of

.....

" subject to the following conditions:

1. Trade License from the concerned Village Panchayat / Municipality shall
be obtained before erection and commencement of activity.

2. License of the Directorate of Food & Drug Administration, Health
Department and Fire Services shall be obtained under the G.P.F.A.
Rules, 1982 prior to commencement of activity.

3. The aciivity in the Shack shall be restricted to sale of food items and
beverages and not for any other purpose. For sale of any alcoholic
beverages, necessary license shall have to be obtained by the allottee
from the Department of Excise, as per the provisions of Excise Laws.

4. The allottee should be registered under the Value Added Tax of 2005.

5. The ailottee shall place two dustbins, one for biodegradable and another
for non-biodegradable waste generated by his/her Shack.

6. Waste water should not be disposed off in the sand.

7. That failure on the part of the allottee to properly dispose oif the waste
generated by hisfher Shack and also failure to keep the Shack in a
proper manner and its surrounding clean and in a hygienic condition may
result in the permission being revoked.

8. The allottee will be required to keep and maintain a mobile toilet which as
far as possible be chemical mobile toilet for their respective Shack.

9. The allottee shall take due care not to disturb any existing sand dunes
and pioneer beach vegetation covering the sand dunes and they shall be
protected and conserved. Failure to protect and conserve the same the
allottee will be held responsible for violation of CRZ Notification, 1991
and action initiated against the violators. It may also result in revocation
of this permission. '

10. The allottee shall not sublet the Shack. Association with Lamanies,
Masseurs, hawkers and sale/display of any other items other than food
and beverages shall not be permitted. No Sign Board will be allowed
outside or beyond the Shack.

11. Allottee should not be involved in any illegal activities including trafficking -
.in drugs, paedophilia, immoral activities, etc. and they should not use any
obscene images of women or do any act that is in contravention of the
Indecent Representation of Women (Prohibition) Act.

P.T.0.
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T it 9 S "‘ i-ﬁo;c_aigner shall be permitted to work in any.';L.SIﬁé:g‘E}{@ithout work visa. b{

4 .I-h'e‘f'allolttee is permitted to place only ten (’19) lbgl'fe‘:,of Deck-Beds & 10

EE 1 umbrelias in front of their respective shack; Namg} of the Shack shall be
‘painted-on the side of the Deck-Beds along with-serial number 1 to 20.

e allottee shall prominently display the pennis,siégﬁ. jetter at the Shack.
AR 5 JAllthe “Terms arid Conditions governing the .grant .of permission for
By Eie"ectign-of Temporary Shack incorporated along;with Application Form

o
T

b

HEShall be strictly observed: - -
.J—-z B S

eEpenli L ; bl
V.‘,h1!.l"'ﬂ:. i PR i ; - :”; i
i rakis SR ';?ﬁﬁé"ﬂhé;ﬂex banner provided by the Depariment shall’ibe displayed in front on
TR top of the Shack for identification. 2
;':;ﬁl ¥ - 47. Location of Shack shall be demarcated by the' officials of the Tourism
e Department. A .
Please note that, ifiit'is found that any statement or information furnished
by the allotiee at the time of submission. an the application and
documents referred to therein, has either been suppressed or any false
information / statement is furnished or for violation of any condition
incorporated in the application form or those incorparated herein, the said
permission shall be liable to be revoked and the Shack shall be
demolished at the risk and cost of the aliottee “without any notice and
; without prejudice to any other legal action, which:this Department may
initiate.
el
(Elvis Gomes)
. E Director of Tourism
TR N
T0 o
h Mr. Suresh Dattgram Barde,
H. No.354A, Madhlawada,
Arambol, Pernem - Goa.
Copy to:- :
1. The Sarpanch, Village Panchayat Arambol, ;Arambal, Pernem - Goa.
; 2. The Collector North/Sesth (Goa). e
» 3. The Superintendent of Police North / Sesth (Goa).
ba 4 The Excise Commissioner, Panaji — Goa.
XN 5. The Chief Electrical Engineer, Panaji — Goa.
R : 6 The Director, Food & Drugs Administration, Panaji — Goa.
fE 7 The Superintendent of Police, North Goa | Semth Goa.
[ . ¥ '8. The Commissioner, Commercial Taxes, Vikrikar Bhavan, Panaji —
Ay <gipe ] s Goa. ]
% .. " 0. TheDirectorato of Heelth Senvises,
3 ‘;-11-;:‘{” i #..". 10. The Director, Fire & Emeryency Services, Hanta Inez, Panaji — Goa.
R, * " 41. The Police Inspector, Tourist Police Cell, Panaji — Goa.
B e 12. Guard file. ' -
e T : 13. Ofc.
a. _'. " . v
e 4 Public Infd.@;n
1 ; vepariment of %ﬁ::,’nm

)" Panafi-Goa
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i AFFIDAVIT

a I, Mr. Suresh D. Barde, son of late Dattaram Barde, residing at
Hc;use No.354/A, Madhala wada, Harmal, Pernem, Goa, do solemnly

ﬂ?l‘ﬂl and state as under:-

2f-
Public Infefmation Cfiicer (N) /
Deparimam ef Tourism
Panzaf-Qoa

d
f
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1. That I have submitted application to the Department of
Tourism, Patto, Panaji, for the grant of permission for putting

up & Temporary Shack at Arambol Beach from October 2009

to 31= May, 2010 in the prescribed form.
.3)-

-

| ﬂk inn Officar (MY
|

" panap-Qon
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Neither I nor my family’ is directly or indirectly engaged in any
business, vocation or profession or any service in Government or
Private.

That T shall abide by the *Terms and Conditions" governing the
grant of permission for erection of Temporary S8hack read with
beach Shack Policy 2009-10 and Hon'ble High Court Orders in Writ
Petition No.167/2007 and all other Orders relating to the erection of
8hacks, Deck-Beds and Umbrellas passed from time to time.

That in the event I am successful in securing permission for
erection of Temporary Shack, I undertske to abide by the local laws
including that of the Village Panchayat/ Municipality, Health
Department, Food & Drugs Administration (FDA), Fire Services,
Excise Department, Electricity Department, Police Department,
Commercial Taxes etc. and shall obtain requisite license for erection
and carrying out of business of serving food and beverages.

That T will procure and maintain a mobile toilet adjacent to my
shack for the convenience of customers/tourists.

That I shall supply drinking water to the customers/tourists
meeting FDA standards.

o
That in the event of any complaint received against me with
documental proof of having any other business in operation, the

permission granted for operation of Shack shall be surrendered by
me,

That in the event of allotment of shack ip, my favour, no foreigner
shall be permitted to work in shack without work visa and that in
case of violation of the terms and conditions, the permission shall
be cancelled.

That T have not been convicted of any criminal oﬁenc:é 5 of date of

application.
..4f-
Bublic lmm Officer (N) .

Department of Tourism
Panaji-Goa

T e e I S L, T e ] STy



10.

11.

12.

13.

14,

15.

16.

That 1 agree to accept the location that will be allotted to me by
Department of Tourism based on the site plan and/or as per the
site condition and shall erect the shack at the allotted/ demarcated
site only. I am aware that in case of violation of the "Terms &
Conditions®, the permission shall be cancelled and the fee paid
shall be forfeited to Government Treasury and the shack shall be
demolished at my risk and cost.

That I agree to assist the lifeguards on duty for safety of lives as and
when required.

‘That I agree to assist Department of Tourism and the Police or NCB

in reporting suspicicus activities along the beaches such as
pedophilia, peddlers in banned substances.

That I agree to prevent activities such as of the lamanis, beggars,
masseurs, touts, hawkers etc. from and around the Shack, if
allotted.

That I am fully aware of my responsibilities towards keeping the
environment clean and hygienic and free from all kinds of pollution.

2

That I am aware of the Anti Smoking and Spitting law inforce in
Goa.

That I am aware that in case any information submitted by me as
above is found to be incorrect, the permission granted to me shall

be cancelled and the permission fee paid shall be forfeited to the

Government Treasury.

e

DEPONENT

Bublic Infiﬁon Officer (N)

Depaffmam of Touricr

5 :
' _\ai Y




Form No. A ’j 239
Receipt No. _ 326 l/ =22 -
& Date Bl (2

s
f’[‘ ;‘c‘ = o et 0
N\ ABRLICATION FOR ERECTION]
NGy (15 (¢
T e " _._-‘—;3‘4;';;:.

(In Block Letters)

2. (a) Address

(b)

3. Name of the Shack

Telephone No. Res./M?ﬁile

4

4, Name of the Beach Stretch and
Location

5. Nationality

G. Experience
(Enclose  copy
Licence/Document issued by the Dept
of Tourism in the past years, if any)

(fee receipts shall not be considered)

=l
.

Any other information, the applicant
desires to furnish

ENCLOSURES:

8. (@) Residence certificate in original
issued by Village Panchayat/
Municipality.

(b} Attested copy of ration card.

(c) Recent Colored Passport size
photogsraphs (four copies) with the
name written on the back and one
atta~hed to the application.

Departmeop: = Tourlsm
Mapusa Liineh

h'lrd- No . Q—‘s 511

Duta... a0 S L0000
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Government of Goa

J’/ha "_\,‘ t\ -n.—...\ .
A e partment of Tourism
{,'I‘g /’/‘} 4 3 Panaji — Goa

s @ '

of pérmissionl

\ 72

A TEMPORARY SHACK AT THE BEACHES OF GOA DT.IRING
HRIST SEASON 2012-2013 (upto 31/05/2013)

: ZyHAS SHANKEAR PRABHY
MR8, lww‘*’dﬂb"ﬂmm
A I er
c:\cg'),BS‘S‘G.S"O?
COCo Loco.
ARAMROL. REAU -

T | 53 3
No.7/7(56)Elwds )20

DT/ 3666 , Ly} DT

7%
e
: \j.e,j.

Public mn Otficer (N)

Department of Tourism
Panaji-Goa
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-2
(d) Attested copy  of  birth : y L4

cerlificate/Passport copy /Pan Card -
7 0.0 1o P3LE3 o Y. Qooo /

(e) Dem"and Draft Number, Amount : 04— Ry- 28000 [ —
2 : D - D’ ‘\l D %36‘ Sg o J
and ‘Date DC':tU"I 04 [do [ 2080
(f) Affidavit : W/QJ .

DECLARATION

[ hereby declare that | have read the "Terms and Conditions” goveming
éllotment of Temporary Shacks for the tourist season October2012 to 31* May’
2013 and Beach Shack Policy = 2012-13. | further state that | am aware of the
directions of the Hon'ble High Court at Goa in the Writ Petition No.167/2007 and
all other orders relating to erection of Shacks etc., and | agree to abide by the
same. | further declare that no other members of my ‘family’ as defined in the
Beach Shack Policy is employed or engaged in any other business. | also agree
to assist the Tourism Departm:ant and Police Department as and when called

upon to do so to prevent any crime and violation of any law along the Beach.

W
(Signature of the Applicant )
NOTE:-

() The application for putting up a Temporary Shack shall be received
' from the applicant in person only.

() The Forms received incomplete in any respect such as improper
documents, permission fees other than by "Demand Draft” are liable to
be rejected.

(i)  Separate Affidavit if applicant is for Morjim and Mandrem Beach.

Public Infefmation Officer (M)
Departmem of Tourism
Panaji-Goa
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FORM IV \q/D (d

" VILLAGE PANCHAYAT PR mrsL.
2
¢/2-13] (1o. Residence Certificate A 2~ o3lia)zel2.

L o SR Certificate No. ————~~
._ Alhts 1s to contify that Shri/Sat Suhas Shoavlkany e
| _j’ vl unmarried /mperied / aged _ A9 year
Son / Dougltter /Wife of Shanker Prabln | -
is residing at H. No. 172-. situated in ward |41’\CL| U\/\&NQ.GLK{,
of village _ H4Y mail. Taluka fermem  Goa since"!ﬁ” IS~en

This certificate is issued at the request of Shri. / K. Duhus Shankar

&Q’olf\u for the purpose of +o Obfiy &hath, to
produce ¥ o The Dive thevdle off Tourtera  Jept Zanuin
- bow,

pue 03 }10]2012—

“ublic tormation Officer i

LCapartimom of Tourlsm
Paraji-na

S b R




o [cl" I 29
[ (60!
Pf, mmt‘ﬂ‘.
\\l Y No.'of Falr Price Shop ., '4-3

¢ %ERNMENT OFGoA

;e THENT oF CIVIL SUPPLIES AND
i CONSUMER AFFAIRS

Rics, Wheat, Sugar, Edible OIl, Kerasena and other
controlled commoditias

s g

- YEARS 2007-08-09-10-11 f
. " ABOVE POVERTY LINE S
5 Tﬂma'rr...q.fe 'I""I-L*}J J r..l
:1 VillageTotwn .. Harmel .
wa@w ﬂM pha.

1 AL Gardo, B0| £ B4 d}sho«s f Hﬁ
House No.......[. 2. Dr..........
ediul Electrified ............. .

Cr ‘3!' :P. Gas conn

_%‘q,ﬁ‘&ggﬂj‘m&

Alleration of Mo, of Family Members '

L3
MNo. of No.of | Date'of i
i [ Initials
| Adults Children | “Alteration . ! )
: -
R .wa:ﬁ:;hm o ,
?--bew o — :
i #_hf ) ,.,-‘_-#. ) 3 :
5P ;f:? e 5\1@%’ A ; ey
23 jity - T B o e Y ekt

.fhar-nir




K LIEET R m - ‘
GOVERNMENT OF GCA Form - 5 ’ |
e foriatol, -afeSardl At Heravht Faisenem m ’ﬂ
T LIRECTGRATE GF PLANNING, STATISTICS AND EVALUATION ) 4 '
WPt Lriems omenpinn s pemmm s,
H - TS feAdi g@re g @ Name of local beddy issuing cenificate d
i - ‘
I FIoH YHATUTOST
| \ BIRTH CERTIFICATE
:: (VT 371 7 Aevi AREW, 1360 = Fom 02 o9 A WA Fen A gRY AR (Red) MW, 00
i A /23 T i de)
H (Issued under Section “12/17 of the Registration of Binhs and Deaths Act, 1969 and Rule 8/13 of the
Goa Registration of Births and Deaths {Amendment) Rules, 2007
H - (Name of State) {Year of notifying Ihe revised fules)
I} mm@mmﬁwﬁﬁmﬁmﬁmﬁmﬁﬁmm“—_
' Rcerear ———— el /mgFaE — (@ G, g ) s A7 smm
Il 3 .
| This is to certify that the following information has been taken from the original record of birth which is #
I the register foig‘gcal areaflocal body) 7. 47 cRHEOAPLRE. o tahsilblock AL
I: of District ....... 7~ G Ktk of State Goa.
}I & /Name: c_e{///d‘_’fdo/%%/f//ﬁf /’/f%’/_{”//f& ........................
H ‘ Fe A [Date of Binth: 4.2 42 L 9CF
|l|| k 37 id /Name of Mother: Lﬁ?—»"z//"f/’ff’”//é’ﬂﬁwj”/&
I AT 7 /Name of Father. . 287204 UL, T2 805«
l
{] l AT A (@TIraEeaeaT) / Name of grandfather (father's side}
H TSI i (STrEeT) /Name of grandmolher (iather's side) @wwﬂzz/fiﬁﬁg’ ”
H l [T SEARET W T TEHE BRI T
1 Address of the parenls al the fime of birth of the child Permanent address of parents
L LA GO 2 AT DT A
']' o Hils el e s T e e
| [ — — S Y S N ) i S
I
H Sievit FHi /Registration No, 3';’//7 ..... Sfenfi @@ /Date of Registration 30'0;/73’,-.099
Il ' T (TR ST / ReMArkS (i 80Y) oo U p—
}: S & : Dai ofissue.............. (572 b A R 7 )
H I“ Registrar of}_"iglihﬂ‘ﬂgalhs X w\ ,,.%-————HE vl S R §
Il SRR FSEb] the issuing author N %‘.Ia §& Fravs /C’_’%’?ﬁﬁ‘g[’?—‘anchakf?ii::\;-" =
I e it / Address of the issuing authorith] c; P ) / :-g'f sfaes 7a [ Facsimile Signa al Goa 483 3
I ) . v el w f.0 -hh t
:‘ IL “Ensure registration of every Sirth and death / ,.‘:;\;f@? j«ﬂ T ,'%ééq s Uﬁmc inioffation Officer (N)
l' = 4_‘1 . 1 -"_.J_-‘: W -
i {Allthe entries should be in ENGLISH only / STt Fie) Sk S5isiiraeaaT aw=) Panaji-Goa
II Note: Information as to ‘Permanent Address' and ‘Presen Address' reflected above were niof recordad pror 1o 30-05-2008
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~ENC Serlal No G 6o Y
M el GOA . Piaceonend. Pemem  (03AA 515510
3 Vaiue of Stamp Paper _ J_O/ -~ Date L lto] (e .

Name of Purchaser X‘l\r\ ot}\ U . P'\E.A'L\O—"L_

Resident of ?emewx Sor, of U> 3“«&%%

Sign. of Vendor Msl‘gn. of Purchaser I
SURESH S PARAB - ACISTPIVENILICI01/2012/71 -

‘ AFFIDAVIT
§
I, Shri Suhas Shankur “rabhu, Son of Shankar Prabhu, Residing at
H.No. 1§2, Khalachawada, Arambol Pernem-Goa do solemnly affirm state as

under:- 4
1. That_'l have submitted application to the Department of Tourism, Patto,

'Panzfji, for grant of permission for Putting up of temporary shack at
Arambol Beach from October, 2012 to 31st May 2013 in the prescribe

form.
u .2...Cont..
1
) Pubstic thafmation Officer (N
p Dondttment of Tourism
Fanafi-Gina
rs
2]
b
O Mhatt dn cant lnmsen ol e 1 | R T | - s ! i i

Seml L e = =TI RDC = R e = LS
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not directly or indirectly engaged, in any business, vocation or profession
such as tourist taxis, hotels, bars or restaurants, Sale of handicarafts,

souvenirs, toddy tapping, fishing or any other form of business not so specified.

3. That I shall Strictly abide by the “Terms and conditions” governing the grant
of Permission for erection of temporary shack read with Beach shack Policy
2012-13 and Hon’ble High Court Orders in Writ Petition No. 167/2007 and all

other orders relating to the erection of Shacks, Deck- Beds and Umbrella passed

from time to time.

4. That in the event I am Successful in securing permission for erection of
temporary Shack, 1 undertake to abide by the local laws including that of the
village Panchayat/ Municipality. Health Department, Food & Drugs
Administration (FDA), Fire Services, Excise Department, Electricity Departrﬁent,
Public Works Department, Police Department, Commercial Taxes Etc. 1 agree
to ol?tain NOC'’s licenses from other related Departments before tghe erection of
Shack and abide all the Terms and Conditions incorporated in the

NOC’S/Licences issued by the respective Departments.

5. That I Shall procure and maintain a mobile toilet adjacent to my Shack for the

Convenience of customer/tourists in a hygienic manner.

6. That shall supply drinking water at my Shack to the customers/tourist meeting
FDA standards.

7. That in the event of any complaint received against me with documental proof of
having any other business in operation, the permission granted for operation of
Shach shall be surrendered by me. :

8. That in the event of Allotment of Shack in my favour, no foreigner shall be
permitted permitted to work in shack without work visa and that in case of

violation of the terms and condftions, the Permission shadll be cancelled.

9. That I do not have a criminal backgrouond and there is no charge sheet pending

against me in any criminal Court in India as on date of submission of the

Putlic Wﬁ;n Officer (py

8partment of Tourism

Panafi.Qog

application for temporary shack.

PN E e A ek ) AT

e RS TR O 1 E e —"



at | agree to accept the location that will be allotted to me by Department
of Tourism based on the site plan and /or as per the site conditiion and
shall erect the shack at the allotted / demarcated site only. I am aware that
in case of violation of the “Terms & Conditions”, the permission shall be
concelled and the fee paid shall be forfeited to Government Treasury and the
Shack shall be demoliske at my risk and cost.

11.  That I agree to assist the lifeguards on duty for safety of lives as and when
required.

12. That I agree to assist Department of Tourism, and the Police or NCB in
reporting suspicious activities along the beaches such as Pedophilia,

Peddlers in banned substances .

13. That I agree to prevent the movements/ activities of the lamanis, beggars,

masseurs, touts, hawkers etc. from and around the Shack if allotted.

14. That I am fully aware if any responsibilities towards keeping the

environment clean and Lj jienic and free from all kinds of pollution,

15. That I am aware of the Anil Smoking and Spitting law inforce in Goa and
shall abide by the same.

16. That I shall not play loud music beyond the specification cantained in the

Shack permission letter.

17. That | am aware that in case of any information submitted by me as above
is found to be incorrect, and in case of violation, the permission granted to
me shall be cancelled forthwith and the permission fee/ security deposit paid

by me shall be forfeited to the government Treasury.

18. That I agree to abide all the Terms and Conditions incorporated in the
Beach Shack Policy for 2012 -13.

19. That I agree to the Discretion/ decision given by the Director of Tourism in
case of my violation to any of the Clauses of the Terms & Conditions laid

down in the Beach Shack Policy for erection of temporary Shack for 2012-13.

Public In mation Ot '
g fficer (N
Department gy Tourigm ONENT
Panap-Goa DI

T .me—m...—_.—mm o e Sy T e oo
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Patto, Panaji-(#

Tel: 0832 2438750/51/52 e
Email: goatourism@dataonc.in Web: www.goatourism.gov.in

No.7/7(56)(Shacks)/2010-11/DT / oS- / |?a/te'.:.§22:}).<<5.l.?.-sb..\0

X Permission is hereby granted o Shwxﬁuhmﬁ\in\:vas,dent of
s \1‘9—;‘@’\“)&\*\% .......... ,..‘.'ﬁ':{‘.t.\.'.\'.\r!u::‘&\....... for the purpose of setting up
Temporary Shack of size 15 mts. X 8 mts. on all ofher beach stretches and 12 mts. X 6 mts. on
Calangute to Candolim Beach stretches and height 5.5 mits. (including height of board displayed
above the roof) at Location No. LT at. XY *»J;'c‘l e L...... for the tourist season from
October 2010 to 31% May, 2011 subject to the following conditions:

1. The size of the Shack shall not exceed beyond the size mentioned above.

2. Trade License from the concerned Village Panchayat/Municipality shall be obtained
before erection and commencement of activity.

3. License of the Directorate of Food & Drugs Administration, Health Department and Fire
Services shall be obtained under the G.P.F.A. Rules, 1982 prior to commencement of
' activity.

4. . The activity in the Shack shall be restricted to sale of food items and beverages and not for
any other purpuse. For sale of any aleoholic beverages, necessary license shall have to be
obtained by the allottee from the Department of Excise, as per the provisions of Excise
Laws. :

5. The allottee should be registered under the Value Added Tax of 2005.

6. The allottee shall place two dustbins, one for biodegradable and another for
non-biodegradable waste generated by his/her Shack.

Waste water should not be disposed off in the sand.

That failure on the part of the allottee to properly dispose off the waste generated by his/her
Shack and also failure to keep the Shack in a proper manner and its surrounding clean and
in a hygienic condition may result in the permission being revoked.

9. The allottee shall be required to keep and maintain a mobile toilet which as far as possible
be chemical mobile toilet for their respective Shack.

10. The allotiee shall take due care not to disturb any existing sand dunes and pioneer beach
vegetation covering the sand dunes and they shall be: protected and conserved. Failure to
protect and conserve the same the aliottee will be held responsible for violation of CRZ
Notification, 1991 and action initiated against the violators. It may also result in revocation

of this permission.

11. The allottee shall not sublet the Shack. Association with.lamanies, masseurs, ha\nfkers
and sale/display of any other items other than food and beverages shall not be permitted.
No Sign Board will be aliowed outside or beyond the Shack.

12 Allottee should not be involved in any illegal activities including trafficking in drugs,
: paedophilia, immoral aclivities, etc. and they should not use any obscene images of
women or do any act that is in contravention of the indecent Reprgsentalion of
Women (Prohibition) Act. ' _ '
oyl Inigpmation Gfficer N
Frapacnrm o Touiam
Soprigd i

tla




442

il

13. No foreigner shall be ?)ermitied to work in any Shack without work visa.

14. The allottee is permitted to place only ten (10) pairs of Deck-Beds & 10 umbrellas on all
other Beach stretches and five (05) pairs of Deck-Beds & five (05) umbrellas on Calangute
to Candolim Beach stretches, in front of their respective Shack. Name and number of the
Shack shall be painted on the side of the Dack-Beds permitted. .

15. The allottee shall display the permission letter in original duly laminated at the Shack
at a prominent location.

: :
16. All the Terms and Conditions governing the grant of permission for erection of
Temporary Shack incorporated along with Application Form shall be strictly observed.

17. The flex banner provided by the Departmeﬁt shall be displayed prominently in
front of the Shack for identification.

18." The Shack shall be erected only after the demarcation of the site/location by the
officials of the Tourism Department.

19, After obtaining the permission, the Shack shall be erected within one month of the
date of permission, failing which the permission issued shall be liable for cancellation
and shall not be considered for experience.

Please note that; if it is found that any statement or information furnished by the
allottee at the time of submission on the application and documents referred to
therein, has either been suppressed or any false information/statement is furnished or for

| violation of any condition incorporated in the application form or those incorporated herein,
the said permission shall be liable Emm_ﬁ%ﬁa'fFE'Sﬁaﬂck shall be démolished at the
risk and cost of the allottee without any notice and without prejudice to any other legal
action, which this Department may initiate.

M-8 L Three, addt. ndibons
b are. atfoched .

Director of Tourism

To,
Shri Suhas Shanker  Prably
RN R, Kheldhpuseda,
LByewded 2 Fernema s 7
Copy ta:- X 5
1. The Sampanch, Village Panchayat of ?*W\M*:J:"’I‘J . 4» € -2 ~ "-pg:vzg
2.  The Collector, North/Sptth Goa. 5,
3. The Superintendent of Police, North/Sgfith Goa.
4,  The Excise Commissioner, Panaji-Goa.
. 5. TheChief Electrical Engineer, Panaji-Goa. | .
6.  The Director, Food & Drugs Administration, Panaji-Goa.
7. The Commissioner, Commercial Taxes, Vikrikar Bhavan, Penay-Goa, o
8. The Direclorate of Health Services, Panaji-Goa. wce! (N'\
9.  The Director, Fire & Emergency Services, Sanla Inez, Panaji-Goa. ol mnal {ouns®
10.  The Police Inspector, Tourist Police Cell, Panaji-Goa. GUNC A ol
-11.  Guardfile. pep? Pana\i'ma
1€ Ul

1 ¢ Wi ala Luinuu—S 00
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GOVERNMENT OF GoA
DEPARTMENT OF TOURISM
PATTO, PANAJI - GOA

No.7/7(86)(Shacks)/2009-10/0T /3666

by granted to BL’(} g\LLrM S
Crioon

........................................... 1

Permission is“/iert(a
resident of Atamby

R TR .« Tor the
purpose of setting up Temporary Shack of size 15 mts. X 8 mts. and height
5.5 mts. at Location No. .04 viren... @t 0 mbol, for the tourist

season from October 2009 to 31% May, 2010 subject to the following conditions:
1. The size of the shack shall not exceed beyond the size mentioned abave.

2. Trade License from the concerned Village Panchayatl Municipality shall
be obtained before erection and commencement of activity.

3. License of the Directorate of Food & Drug Administration, Heaith
Department and Fire Services shall be obtained uhder the G.P.F.A.
Rules, 1982 prior to commencement of activity.

4. The activity in the Shack shall be restricted to sale of food items and
beverages and not for any other purpose. For sale of any alcoholic
beverages, necessary license shall have to he obtained by the allottee
from the Department of Excise, as per the provisions of Excise Laws.

5. The allotiee should be registered under the Value Added Tax of 2005.

6. The allottee shall place two dustbins, one for biodegradable and another
= for non-biodegradable waste generated by histher Shack.

7. Waste water should not be disposed off in the sand.

8. That failure on the part of the allottee to properiy dispose off the waste
generated by histher Shack and also failure to keep the Shack in a

proper manner and its surrounding clean and in a hygienic condition*may
result in the permission being revoked.

9. The allottee shall be required to keep and maintain a mobile toilet which
as far as possible be chemical mabile toilet for their respective Shack.

10. The allottee shall take due care not to disturb any existing sand dunes
and pioneer beach vegetation covering the sand dunes and they shall be
protected and conserved. Failure to protect and conserve the same the -
allottee will be held responsibie for violation of CRZ Notification, 1991 -
and aclion initiated against the violators. It may also result in revocation
of this permission. : :

11. The allottee shall not sublet the Shack. Association with Lamanies,
Masseurs, hawkers and sale/display of any other items other than food
and beverages shall not be permifted. No Sign Board will be allowed
outside or beyond the Shack.

12. Allottee should not be involved in any illegal activities including trafficking
in drugs, paedophilia, immoral activities, etc. and they should not use any
obscene images of women or do any act that is in contravention of the
Indecent Representation of Women (Prohibition) Act. o

P.T.0

Public Inf&a’ti; Otticer (N}~

Deparimemn of Tourism
Panaf-Goa -
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St ke

o ,~1'3£§gjo;mgner shall be permitted to work in any Shack. without work visa.

The ‘aliBittée Is permitted to place only ten (10) pairs of Deck-Beds &

10 umbreilas in f-ont of their respective shack. Name and number of the
£:8hack shall be painted on the side of the Deck-Beds along with serial

15.

16.

number 1 to 2(_3.
The allottee shall prominently display the permission letter at the Shack.

All the Terms and Conditions governing the grant of permission for

" erection of Temporary Shack incorporated along with Application Form

17.

18.

shall.be strictly observed.

The flex banner provided by the Department shall be displayed
prominently in front of the Shack for identification.

Location of Shack shall be demarcated by the officials of the Tourism
Department. :

(S nil Naik)
Director of Tourism

To
Hmw?—(,k&&‘«m x,

The Sarpanch, Village Panchayat of
The Collector, North/South Goa.
The Superintendent of Police, North/South Goa.

The Excise Commissioner, Panaji - Goa.

The Chief Electrical Engineer, Panaji - Goa,

The Director, Food & Drugs Administration, Panaji - Goa.

The Comimissioner, Commercial Taxes, Vikrikar Bhavan, Panaji -Goa.
The Directorate of Heaith Services, Panaji - Goa.

The Director, Fire & Emergency Services, Santa Inez, Panaji — Goa.
The Police Inspector, Tourist Police Cell, Panaji — Goa, -

--------------------------------------------

. Guard file.
. Ofc.

BPublic Infotmation Officer (N}
Deparimen of Tourism
Panaji-Goa
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1st Floor, Paryatan Bhavan, Patto - Panaji

I
N OF TEMPORARY SHACK ON THE BEACHES OF GOA|

(1S H 16 VoL 76
000386

{Form not 10 be photocopied/sold)

Government of Goa
cpartment of Tourism

Goa - 403001 |
1

{Upto to 3105/ 2.0 15 ) ik

Tn,

The Prescribed Authority,
NORTH/S0UTH

Sir, f
I request that t may be registered as Shack Keeper under the Goa Registration of Tourist Trade Act, 1982 . The particulars
of the Shack are as under
@Ncw Registration DRencwa! Dated: [%lel 1 0|P_|0 [t LZ]

In case of Renewal,Existing N.0.C No ] i I E | E I E } | J Location No. “Dj

1 BEACH STRETCH (Refer Instruction No. 1 for + 2 PRIOR EXPERIENCE OF OPERATING
CODE: * code) GOVERNMENT BEACH SHACKS 'J——E:Eﬁm”

2 SHACK NAME :* Cle Cley ez o

3 Details of person appl ing for repistration of Shack
nAME oF PERSON | SIDINAIS] [STRTATNAAI Rl TelelARTAY
(In block Letters) * ~{ I~
ADDRESS* Nio| ([7]2L Tidu[A o n MOlAl (AIRIAIM R

np | Ipla e Ialels

VILLAGE/TOWN* [ A{JQ!AIMIRI(’)ILJIIIIIIIIIIIIIIIIIIl_l
TALUKA® REEEREYERER
PINCODE* o e moBiLe Nos (9 [ ol =] J e [Halo
—— AL ST 77T B T[] Pavcaronos [A[Zleqlplel
EMAIL LIIIIIIIIIIIIIIIIIII'I

Declaration:-*

1Shri S dagad” @ ST

Tourism policy for Erection of temporary seasonal s
direction issued by the Goa Coastal Zone Manageme

Goa fram time to time.

any viclation as are prohibited under prevailing law

Conditions” governing the erection of Shacks/ Huts/ Tents as stated in the Goa Registration of Tourist Trade Act 1982,

No.167/2007 and all other orders relating to the erection of Temporary Seasonal Structures, beach shacks, huts and others in

In case of default/violation or breach or non-compliance by me to any of the terms and conditions of the Acts/Rutes/Policy or

Fees/Security Deposit if paid would be forfeited to Government treasury and necessary action would be taken up against me
by the department. Also, 1 would be debarred for applying for Shack Registration/License/NOC for next 3 years/tourist

hereby state that[ have read and shall strictly abide by the "Terms and

tructure, beach shack, huts and others 2016-19 Including all amendments,
nt Authority (GCZMA) and Hon'ble High Court Orders in Writ Petition

5, will iead to immediate cancellation of the Registration/License/NOC and

season. .
Pace:_{mesy) vwe  BI21 o5 [l 1]
{Sigt;ature of the Applicant)
s . - z
ot fpprmation O“lc.er "
" Depanimant of Tourism . .
pana]i-GOﬂ w (’0 ' .
1 3
W %yi lf‘
SRl L For office use only g L N RN B A e
Inward iD; Form Processing ata Entry Doc Uploaded ’
2 status E
InwardDate: ) ( ’ inY /4 DAppllcaﬁon Verified

|
N
N

I T L O D Wy
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Enﬂm&mmgmmmqﬂn_ﬁga‘(ﬁck mark necessary documents enclosed with the application
form}
Document Type .
Jkd” Affidavit for erection of temporary Registration Na. | | |244] & ,@,Q'/ - r KI I | | ' I |
shacks on beaches in Goa.* Date: PAES _'FJ 2l 7]
4 Residence certificate in originak: Doc No Yielal e 2 |o fol tr/1icial 11
issued by Village Panchayat/ Muncipaliiy / Validiey : .
Mamlatdap» f
Attested copy of Ration Card (Proof of [Doc No O] olo|o|n]| 713 I | ] l l l I I
family identification).* Validity
" Recent Coloured passpott size
phatographs (4 copics)
] Birth Certificate/Passport copy/PAN Doc No AlZIH|PP {72ty h’j ! i l | I l
Card Validity [ .
1 Experience letter issued by Dept of |NOC No 1 TIoIBIsIDITI4] 7l 7] T
g (Y el o |Validicy, 2 [t slslelml 1o Jund [Fera
Permission/License/Documents issued b 7
Lol o/ g T 3 T P P o
vy Validity Boiv|zh A lghl s (Sun tc 1390 .
NOCNo 3 A SIS |8 hait A of o 2 |- o delal
Validity olcH {2l of o9 %r‘*:w-?'zel
El" DD for application fees to be paid for |DD No. A ENEEiraA = [ | Bl [ ]
fresh registration.(Non refundable). * Date 2 s{i]o2le I e >
) r [k HEiAGER N ERBENENEE
d DD for Annual beach shack fee (Non DD No. 2el=z Bl712
refundable in case shack is allptted) * Date iy lo|=lolvle
' Bank 2lelalr alAn lcl &Iﬂilddﬁy’#
cH; etches’iﬂbﬂﬁﬁé‘d[h‘?m li'a’clk]i‘éﬁtm‘
e St ég;n Tre e
g : T o ity e T
0 &hngute SauntzVaddn i 04Calangute - Maddo Vaddo .. 7 |Candolim - Ximer - ' 19"' dolim - Mured
: e TR = . L Candolim « Escrivaa' Y| = [ &
'H Calanguxc ¥hobra Vadda 05|Catangute - Tivai Vaddo 08{Vaddo 11|Candalim - Vaddie
Candolim - Camotim
03 Cnl:mgun: Umta Vaddo 06 Calangute - Gaura Vaddo 0%|vaddo 12}Candalim - Danda
D e e e RN L SIS ESOUTHTR0AG R, B e PR e R e i)
13{Majorda 16]Colva - Colmar 19{Varca ILZ Cavclossim - Khandivadda
24|Colva 17|Benaulim 20|Varca - Fatrade
15)Colva Launginhos 18{Benaulim - Calvaddo 21| cavelossim - Mabor
}Fﬁ“ﬁj&%m; i vl B Qﬁétch:k}i
s NG W%Noa'mf”‘"mf ; e
26[Morjim 28] Anjuna 30}Siridao
24{Aramhol 27]0zrant 29Vapator 31|Chapora
S R R i L sOUTI GoA T )
36&)Betalbatim - Ranvaddo 3%|Colva - Sernabatim 421Palolem
33} Arrosim : 37| Betalbatim - Sunset Beach 40| #ienautim - Vellude 43|Balna
34jUtorda 38{Betaibatim - Ghonsua 41] Zalor 44| Bop
35| Betalbatim -Thonvadde -
** Locatlon Ne. to be entered in case of renewal( Assigned to Shack allatte by Department)
Note;
1 All documents should be self attested by the applicant. :
2 All fields marked with {*)asterix are compulaory, Ul
tion Ofticet I,T\ﬁ

Govt. Pig. Press, Panaji-Goa-792/2, 000-10/2016.
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% apanrﬁem of Tourism

Panaji-Goa
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FORM IV
No. /VPﬂ/&fﬂ/Za/o’ /f/ 6649  VILLAGE PANCHAYAT gea7sas, ptent- /a,y
DATE: ©/- /a 20/8

x *

RESIDENCE CERTIFICATE

- Certificate No.
This is to certify that Shri / Sartt. C?J//A{(/ s - WW/A/
unmgrﬂed /married/aged 2§ years
Son/ Dayghter / Wife of @Zf//}‘/eff/o’ WA/// L
is residing at H. No. S F2— situated in ward /’MMG//‘/
of Village /97%/’%9/ Taluka _ A2z 7222777 Goa, smce.‘éd’/'/-/(/dé’%'

This certificate is issued at request of Shri. / Kum.

for the purpose of ,/ﬁ W e i i
DS ELA T T2 g LS y&% /////"M oot Pz

Date : O/~ /0 —~ 22/

Sk ﬁm/nomcer oy
unpa mam of Tourism

Panaj-Gna
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Public Infgrmation Ofticer (Ny
Department of Tourism
Panaf-Qoa
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e

Unique Ration Card No. 00000181

GOVERKMINT OF GOA
DEPARTMENT OF CIVIL SUPPLIES AND CONSUMER AFFAIRS

TRt X

o R Y e e

S

ABOVE POVERTY LINE RATION CARD

Head of the Familly: SHEELA S PRABHU
Res. Address: 172, KHALCHAWADOD Arambol {CT),Pernem

Annual Family Income: 6000 f
FPS Np, 110100300012
FPS Owner’s Name & Address. PERNEM TALLIKA FARMER CO.QP.STY-26 £PS

Family Members

Stta, Mame gl the famity member 114 Are
1 SHANKAR § PRABHU M 70
2 SHEELA 5 PRABHU F 66
3 SUHAS 5 PRABHU M ag
4 SATISH § PRABHU M 41
5 SWIATA S PRABHU M 38

No. of Units: Adults:5 Children:g Totak §+4 = &

NOMCE Issuing Authority
Under Sub clause & of Clause 4 of Section 3
of the Tasgeted Public Distribution System
[Conirol} Order, 2015, thls Ratlan Card
cannot be used as a document of Procd or
Identity In any of the Governmant Schemes
or for any clher putpose.

. Pernem Taluka
Date of Issue: Qé’ 05 -Zolb ¢' Pernem - Goa.

Inspector of Civil Supplics

Sk AH~<a—)

Public Infofmation Officer (N3~
Dapartment of Tourism
Finap-Qoa

(=g N e e R e R
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Sl aature e P wavse

A--FFID&VIT

I, SUHAS SHANKAR PRABHU, son of Shankar
Prabhu, residing at House No.172, Khalchawada,

Arambol, Pernem, Goa, do solemnly affirm and state as

under:-

2~

Public jng ation Officar Ny
Departmegny of Tourigm
Panaf'i-Goa

T N PRy TR G ST e o T e T YT,

= eSS ST
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1. That I have submitted an application to the Depa.rﬁnent
of Tourism, Panaji-Goa, for grant of license for erection
of Temporary Shack at Arambol Beach from Octoher

2016 to 31=t May, 2019 in the prescribed form.

i ; - 3/-
PL’(’JHC !n%m-‘ Officer (N) Ty .'l'

Dspanrimsni of Tourism
Fanaj-t3na
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2. I am not directly or indirectly engaged, in any business,

NN

vocation or profession, such as tourist taxis, hotels,
bars or restaurants, sale of handicrafts, souvenirs,

toddy tapping, fishing or any other form of business
not so specified.

- That I shall strictly abide by the “Terms and

Conditions” governing the registration of Temporary
Shack read with beach Shack Policy 2016-19 and
Hon’ble High Court Orders in Writ Petition
No.167/2007 and all other Orders relating to the

erection of Shacks, Deck-Beds and Umbrellas passed
from time to time.

- That in the event I am successful in securing

permission for erection of Temporary Shack, I
undertake to abide by the local laws including that of
the Village Panchayat / Municipality, Health
Department’ Food & Drugs Administration (FDA), Fire
Services, Excise Department, Electricity Department,
Police Department, Commercial Taxes etc.. I agree to
obtain NOC’s/Licenses from other related Departments
before the erection of Shack and abide all the Terms
and Conditions incorporated in the NOC’s/Licenses

issued by the respective Departments.

. That I shall procure and maintain a mobile toilet

adjacent to my shack for the convenience of customers

/ tourists in a hygienic manner,

- That I shall supply drinking water at my Shack to the

customers/tourists meeting FDA standards.

Dy
“ublic tny .
DePaﬂmer:"on Officer (-

Pana ﬂ_eoaOUrism )




10.

i1.

12.

453

. That in the event of any complaint received against me

with documental proof of having any other business in
operation, the permission granted for operation of

Shack shall be surrendered by me.

. That in the event of allotment of shack in my favour, no

foreigner shall be permitted to work in shack without
work visa and that in case of violation of the terms and

conditions, the permission shall be cancelled.

. That I do not have a criminal background and there is

no charge sheet pending against me in any criminal
Court in India as on date of submission of the

application for temporary Shack.

That I agree to accept the location that will be ailotted
to me by Department of Tourism based on the site plan
and / or as per the site condition and shall erect the
shack at the allotted / demarcated site only. I am
aware that in case of violation of the “Terms &
Conditions”, the registration shall be cancelled and
the fee paid shall be forfeited to Government Treasury
and the shack shall be demolished at my risk and cost.

That I agree to assist the lifeguards on duty for safety

of lives as and when required.

That I agree to assist Department of Tourism and the
Police or NCB in reporting suspicious activities along

the beaches such as pedophilia, peddlers in banned

Pubtic ln!lﬁ; Officer )

Departiment of Tourism
Panaj-Goa

substances.
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. That I agree to prevent.the movements / activities of the
vagabonds, beggars masseurs touts, hawkers etc.
from and around the Shack, if allotted.

. That I am fully aware of*my responsibilities towards
keeping the environment clean and hygienic and free
from all kinds of pollution,

- That I am aware of the Anti- -Smoking and Spitting law
in force in Goa and shal] abide by the same.

16. That I shall not play loud music beyond the

specification contained in the Shack permission letter.

17. That I am aware that in case of any information
submitted by me as above ig found to be incorrect, and
in case of violation, the permission granted to me shall
be cancelled forthwith and the permission fee/security
deposit paid by me shall be forfeited to the Government

Treasury.

18. That I agree to abide all the Terms and Conditions
incorporated in the Beach Shack Policy for 2016-19.

19. That I agree to the discretion/decision given by the
Director of Tourism in case of my violation to any of the
Clauses of the Terms & Conditions laid down in the
Beach Shack Policy for erection of temporary shack for
2016-19,

utio I#rzf;n Ofiic |
er (N
uepanmem of Tourlsm( )
Panafi-Gog
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Public Inimﬁzfon Officer Mq'

Department ol Tourism
Panaji-Goa
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;;Shri_Suhas S Prabhu, mfgfﬁ - Y

i_;but also aesthetiCS- RS-

54 i T TN W e 0 w.'r\-.eg -~
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GOVERNMENT DF. GQA .-
DEPARTMENT: OF TQURISM

PANAJT. :
- GOoA: B
I+* | i , A v .
N2.3/ 70 (- 1l-)/88/DT/K{TT6 Dated:December 12, 198
B i, X Agnh 21, 191

[y

It - .-
i 3 e

.....—._,_--.._'_-,..-,._.._—.._..—-..—; 1
3 v !

© 'kazgha‘Wada, . . .

l———-—-—- U e e g o e 8 S b e oy e T

Harmal—Pernem ; : :_ _ A
" Sirg:

With eeference to,your. application dated 2-11-1988
. wWe. have to informi'you that. this.gffice has No @bjectien
in.Granting permissien for erectinﬁ)a temporary stall
for sale of cold drinks:at aamal each =

e I This perm1351pn will be valid untll June: 15, '198%.onl7.

2. The temporary. structure will have to be removed withain
three days of: expiry, of the validity of this permission
andine applicatien for extension af. this time Iimit on’
anv grounds whatsoever: Wlll be entertained.,_

3. You will noe be allowed: to dischargé any dirty water
or liquid or garbage putside your “stall which may be a
nuisance .not enly. from the point of view-.of health

-
=

s: o - ,«'.“

g, ‘You will ‘maintain' a- dpst'bin1where all the waste

matter and garbage w1ll~be»dumped :and removed-all such viac -
matter and garbage. regularly so 'asito maintain the stall
and. surroundings clean and tidy. : o

5. The 51te and other otheracondltions of the .stall will
at all times conforms to. the drawings of this office and n:
will be permitted, ,

6. Pood and drinks will: conform to' the provxsinns of Food
and ‘Adulteration Act, 1954 and . other legistatlons din fo;ce -
regarding supply pf food and drinks.

7. Fallure to comply with any of the above condltlnns widl
lead;to concellaticn: of llcenCe w1thout notice.

B. The stall is meant for the abnve mentioned purpose only

9..ThlS No Ob%{ctlon is subject to appxoval of thervlllage
-Panchayat of Harmal :

‘BEEHW@

- T DA %@F&ﬁ\@mmm@amm’nm mfﬂm@ﬁmmm rﬁmmmmmlmmmm
| A ﬂ@ 2

h\E@ﬁh‘

(V. A. P. Mahajan'l)

- DIRECTOR OF TOURISM

-

Cop to:
¥ The Sarpanch, Village Panchayat of_ Harmal-Pernf@im:
for information. with reference to letter no. VPH/P=ﬁ7175/

dated 22-11-88

5 ) e gal Public lnfgaﬂon Officer (N)

DBPaﬁmem of Tourism

== 5 P~ s ) o e B
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=uh .Hﬂ!?ﬂi‘?ﬁﬁkmﬁ“ﬁ‘“m&'n&ﬁﬂ;‘ﬁluu@amm'K_s_._u'_,gquim.g;.;m::_mt,c.;::.“Whrqa,\_‘q‘i!wﬂﬁ"_wn‘x.ﬁtqllh‘(-ﬁ\!ﬁ.&?!ﬂlmlnlgﬂ

P —————
ar ke E - g i . -

Government of Goa
Directorate of Tourism

AT At i

it - PanajifGea
(1)
T 2"No,3/ 70 Iit'!!?/sa-eDT/MIgL Retnkex Dated:
¢ . November 3, 1989
‘:vlu-'r'fcf_ﬁ;_{::_::_ Sk T 0 * - i
4 '\/éhri Suhas S, Prabhu, At
& Khaalchawada 7= : :
2% Harmal-Pernem v
e LA e
2 ssir, | :
+ I am directed ngy §G°8Vt;»' to refér to your
i application dated_. 2 andfto inforp_x?u
e that this office has No Objectioni in. granting
S permission for'erecting a temporary stall-for sale,.
1 .of cold'drinks at_Harmal beach . .
i 1. This permission will be validiuntil June 15,
K 1990 only. 7 = e :
£ 13 2. The temporary'structure will have to be removed

within three’'days of: expiry of the validity. of thi
i permission and no application for.extension of this ¢
- time limit on any grounds-whatsoever will be entertaj

- PR S T
3. You will not be allowed to; discharge any dirty
water or liqudid orirgarbage outside your stall:which
may be a nuisance not only from:the point-of view of

;I health but also aesthetics.

bl 4. You will majintain a dust bipwhere.all the waste:
i matter and garbagefwill be dumped?and'removedﬂall suc
A waste matter and.garbage regularly so as to maintain
o the stall and surroundings clean and tidy,

5. The site and,other conditions:of the stall will
at all times conflorm to. the drawings of this office
and no change will be permitted,’’

6. Food and drinks will conform to the provisions. of
1 Food and Adulteration Act, 1954 and other legistatior
4 in force regarding.supply of food and drinks,

7. Failure to comply with any of the above conditior
will lead to cancellation of Iicence withut notice,?

8, The stal)l is meant for the above mentioned
purpose only, i

st 9. This No Objectionl}ﬁ squect—to approval u.
e Village Panchayat of “HaIMal. .

10. This Department has no cbjection to his
obtaining.beer;liqenqe from the-Excise Department.

&
E [

Yours faithfully,

Public lnfﬂ; Officer (N) * a

Departmemt of Tourism (#'V,A.P. Mahajan- Y
Panaji-Goa ‘Director of Tourism

Copy to: The Sarpanch, Village - '
Egnchayat of Harmal-Pernem ; for inf,
# 7 T =

- -

— R = e e B R e =



" Dated: October/1990.

_ASubJect.-~Sett1ng up of temp.stall
: . at }iﬂﬂhvﬂz : -beach.

3 'thls office has NotObjection’in gr ntlng per-
) ol o) }Ctlﬂg a temporary atall for sale of ‘cold drinks
Hﬁm,g; beach “subject¥tolthe followmg,. COHdl'tJ.OD-S-c-
- B \tf-.i f

Thls perm1951on wil) be wvaild until June 15, 1991 only.

ﬂQJ_Iheﬁwempanaly_eiructure will hrave--to-be..removed. within

;“'11“;;m3 three aays of expiry of the vailidity of this pexmission
praece o7 and no application for extehsion of this time limit--on ----.
g;“.'xé: any grouncs whatscever will be entertained. Further,

—~the~temporuvy structure will not :be made permanent.
J. The applicant does not gibjeti the stall,

Pt
;ﬁf_ 4, The applicant is not 1nv0JvedP;nJLllegal_actluiiles.

L 5, Yeu wzll'ncu ©. aliowed to discharge any dirty.water or
T Iguid - onigarbaje cutside your stall which may be nuisance
. _‘“ncT cn-"fr“cm the point of v1ew of heaglth but also aesthetics,

“ch »T ,ﬁ lltqlﬁ a dust bin where all the waste matter and
garb;ﬂe w 11 be dumped 2nd remove all’‘such waste matter and

garbaue lcqular y 54 as to mulntaln the stallk and surrounding
clean and tidy

7. The sit2 'and other conditibns of the stall will at all times
coniorm to the drawings of this office and no change willbe
permitted. .

2. Food anddrinks will conform to the provisions of Food and
Adulteration Act, 1954 and other:legislations in force re-
garding supply of food and drinks. Further, the "applicant
will fulfill Rules and Rggulations laid down by the Govt.
and/or, the local authority from time to,time. -

\

9. The stall’is meant for the above mentioned purpose only.

10, Fallure to- comply with any of the above conditions will lead
to cancella ion of licence w1thout notice.

L This iNo nbwectlon is subject-to approval of the’ Village
- . Panchayatiof NHARMNAL.

w'_pig,ng;s QLIestorate has. np objectien to hls/her obtaining wsar
“eoFo Uicense from the Excise Department.

..}4\‘ ., .' : ; Yours faithfully,

i tor -The daﬁ“ICh Village ( U, D. KAWAT ) y,
-~ DIRECTOR oF TouRl

/famﬂﬁz/ /éz,uﬁg C;;¢ 9% oF TouRishy

°t§bl@c fnﬁﬁ;: Officer {Ny ,.r.

Department of Tourism
meﬁGMQ Rt




er. to ybngabh;icaiﬁgd%gat§§713_-=\«45Ua( ___.andto
hisfoffitehas'np opjection-in granting permission

mpqzéry-stallwfqr g%ie;ofncold_drinkbjat A
.the~followinchonq;};pns:- A 2 o

SRA T s <
_1.;perm%§s;on will'pe-yqlidJEqQ%l'{qng;?ﬁ, 1592 only.
oo Yemporary structure wil) havefto be i
--;;egﬁgayﬁgof?gxpiry oﬂ-the4vaiidi¢yﬁ§ﬂq¢his permission
d’ no:applMcation for extensibn'@f'thiswjime limit on
n_*grQuﬁﬁgﬁwhatsoever-wilr nqq?be-madeﬂpermananf.
h ;appli%?nt does not sub-le@ﬁzhg stall.

.

liquidﬂofjga:bage'oufside youristall which may be
/- nuisance net -only from'the_point.of view of health
o butalsosaesthetics, T = ore
6. ffYOU-will;mﬁiqtqu a dust. bin where: alli the wasteimatter
'vrﬁwnﬂﬁgandﬂg&rbaggTWili"be dumped-andﬁ;emovemall.such.waste
; 'ﬂimatterﬁanqhgarbage.regularly S0as’ to maintain the stall
~and surrognd}ﬂ%?fﬁlﬁén;and.;ig¥g¢ﬁ-;,ﬁh*' o
”@Zixw"QIhb*SEté?é§H'bfher.cbnditipns?Qf:the stall with;at all
o witimes configrm to the ‘drawings 5fé§his~bffice and’ no change
will be permitted. S ok f
8. The stoall will b
in the last vyear

G Foed and drinks will conform teo'the Provisions ofFood and
' Adylteration Aqtr.1954Tand=othQrﬁlegislations inforce re.-
'w'ﬁﬁa?“lgarding'sqpblyfof food and driqksx-Further, theapplicant
A Cwill Cfulfidl Rules and_ﬂegulationsjlaid.down by “the Govt,
. and or‘thgﬁlccal_authqrity from 'time to time.

10, The stallis meant. for the above .c:-%3onedspurposes only.
£l 3[,ﬂﬁ§£}gzgwﬁgﬁp0mply9withiahyEOf“théﬁabby§“bondition§ will
TR Hlead to.cancellation of licencezwithout. notice. -

&

‘2-  *This No Objection is subject to. approval of, the Village
~Penchayat/Rertcipai-eommeil of 'Ervm~d0ﬁ£\ i

T3NS Thi's Dircﬁzbrate has no object£0n=to'His/her obtaining Beer
i 5licence:frgm the Excise Department. ;

A
bt

e set yp exact{y,ét the same location as

: It'may'pleése-be endured that the location”of tﬂe;stéll is bevyon.
100 mts. from the boundary of k- tHe existing luxury hotel ‘and
~also 10 mts. away from any of the temporary stall.
.}” Yours fai;hfully,

e } : : (;2 _
5 : 3 ' (" U. D."Ramat )

i ; Director of Tourism
2 _1' \ # - .. = p = ..

*

L ; : Public iny A !
_ , | De ation Otfficer )

2 i of T
.,..'-.""-' T : P OUﬂSm

e
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Government of -Goa
Directorate of Tourism
! f Pan-aj i--Goa'

.-1N0°34¥5@/N?J”@\7/3_€ %7 ' Dated:- /7./0. 4

g .

/sﬁrizsm Theas \haulpn -/thé/zd
L lalal o900 a LR R

- Larmal - P rizien, -~y 4

'Sub:—Sgttih up of,temporary stall
at __ﬁ_{f‘ﬂf Ll . beach

e e

Si#ﬂé#kmh

I am to refer to you'r'. aprlication dated _0/'] &, LT
and to inform You that this offjice has no oﬁjection in
granting permission for erecting a temporary stall for sale

i

of cold drinks, zfacks, tea and other permis$ible eatables

at __—:.g?_;/;"@;ﬂ-“cq_ /f’o(/[—.%each, subject to the following

—— 7= = .

condifions :-

three days of expiry of the validity of this Permission
and no application' for extension of this time limit on
any grounds whatsoever will be entertained,

(3) The applicant does not sublet the stall’.
(4) The applicant is not involved in 1llegal activities.

: (5) The. applicant wil] not be allowed to discharge any
por dirty water or liquid or garbage outside your stall
: which may be nuisance not only from the' point of
view of health“but“alsoyaggthetics.

(8) The stall will be set WP exactly at the same locations . .
as in the last Year or as per the site approved by this
Dir_ecto;ate and confirm to the approved ‘drawings of

r

this Directorate.

y el 3 o
| | Pyblic lnm Officer {N)

Depariment of Tourism

" enea2/

: Panaji-Goa
[ I‘
h_.n."_.“mw x ..fu' T -.:-—h?’l;u-l!n-l s

i a 5 -3 i 7 "L h
L DT o et b i, = g Rk Lt - T 1 of e i T - s

; : -"I "' & hll':; I'H-Iﬂrj“‘:ﬂ-’l"- ooy r-lr‘v'na =4 't L a T - hﬂ"ﬁ*l = ¥
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v — i, o G
r'iirﬁ: 1 . i

R . g 2
AreRue: . ONS ;¢
LS AND, CONDITIONS .+ &
19 Th wil

¥y wlien B i
id for this current season +
R R R T g £ e g
only i.e. upto June 15, 1395 and in no’circumstances
' -;'[.", NPT e "—-:--"-1;-_:-g_---—f--—=--a.-_-;.-:~..;4....'._'.._...J.l......-.._._..' : __.—_-_:,,,-___,-,_,_-;_ .
e, Will it b@-‘r-;%'le“{%ds:fd't.\_‘.-t.;he"héx'?tx—?'seasp‘n*-é;cwhe‘rﬁvt‘he.."'-~:«
i : Brew molicys o sestumtl 15 00X season wwherivt he: S
' - opEDew policywily be ‘introduced, : ?
O et ; L R T S

—— ’ 15

.I._-,-P-' . o - e 5 W F
£ 2:fﬁihe:tgmgqgégx;sxructuqe&wiimﬁhave to -be removed .
,“,;;iuﬁﬁ;“vﬁkyﬂgﬁwiﬁhén?ih;e@“déys‘bfﬁéXbity"af the validity of
totale ey, f%¢hlsgpermlssion and no'application for, extension ;
AL =of thig time limit on~any-gzounds'whatSOEver willd
sube entertained, D i : :

| ; 3)?%The applicant doeg
o i ¥ The s 5o §

i ;5.4 he applicant will ot be a1l

not sublet the stall.

o aesthetics,
o o e SeidThelanplicant will maintain.a dustbin. where all the
: quﬁm§~W3ﬁwéﬁwastéfmatterland'gafb&g@;Will_be dumped and remove
RS AT N B oS Ch wa ste ima Etag

o ; r-aqd~gatbage.regularly'so,as

L T Tt Lo tnaintaint the s%all¢andusurroundingskélean-and-tidy.
t s Vi i ¥ et }', ¥ cd . ] :

%‘ Ao %,“fzn.§§?h§m§;t9¢anqiomhéragondrtiaqsyof the“stall ‘will at

£« _,xﬁmﬁliﬁiimés,coﬁfbrm toxﬁhe’jn%wings of ‘this office
p 3tAnd 1ho.'change will Beipermiftted, : .
Nl o -8;3§§§he Stall will be set.up
st e wﬁésgln the last yeariorias per the
> = n'&by ‘:_t‘ . oyl 3
TEAr AW

i Tl Sl JEFdods'and drinkg will “conform

T R e s
3 \"""

. to the provisions
w0f Food and Adulteration Act, 1954 and:-other -

Friales i ..,-~%¢egi$lati0ns is in ﬁgnqg‘;@ga;ping supply of food. :
A 5;:ﬂwyﬁa&ﬁﬁaﬂﬁrinksﬁ"Fﬁrther;fﬁeﬁappliCant will  fulfill

; A fgRulés’ and Regulations laid.down by the Govt, and/or

ST e L ithe ‘legal authority from time to time, . ]

vl FE s Ee 1 0siBnde e no cirtumstances,ithe applicant will have: anst
Feiiem ke 2 ’jﬁ?&ghthto claim for N.0.GC. d

T 4

i : uring the following years.
i 11 krhe stalliis meant for: the smle of tea, cold drinks:
23 g _E@pd other_permissiblgfe&tables only, A
e

éilu:euﬁg;gqmgmyﬁwtﬁhﬁgpy;pﬁmﬁhe abovewconditionsj-
’,i~l?Iéad”toﬁcdnéeﬁigﬁldn of .the licence without -
© WHoltice and*démobi&iongofvthe.stall at the cost  and
-_";ngésk of ‘the applicant. L

i o
! _-r_"" -~
i ol 2 ;
: & T ] i
i - ., PuvlicInforiation Ofiicer (N)
oA h et ; Depariment of Tourism:
Panaji-Goa -
A Pt ks ; :
1 '."_ . -:
oL A P f
e k! i
§ g "1
b = T
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N temporary g cucture will-shave tozbe removed.,
_‘”&hinithrééﬁadyﬁ”bﬁﬁéxbirrgpf'the yaifaity;oﬁu-j
T his;_fpermission'_and Mo 'application foa:;é._'exte_nsi;q.n_ Fet
JEof ithis timeflimit:dnﬁapyugrpuhds'whdtSdever Wil
: -",r,‘.n‘é‘.;be ‘entertaineq, SR L e : :
3}:@Thg applicant doeg not- sub

4.7 HThe.
2+ dhe 2oplicant wil) not allowed to discharge any.
.+ idihich, may be‘.”“i$ancé""°{t only:from the point of
L thﬁ?él&h~but~aisq%ae§thétics, : :

let the stall, ;

7o) Jrf?@ﬁf@i‘) ,Eb._@_lgfta_,lj“.].:&.?a*_lic{;.,su(;rfro
CTVREThE site cand. ‘ _Conditions of the stall will at
) . aallitimes corform tg ~the ‘drdwings of ‘this office
B And.no " change WillﬂQ81qermft§gd P
bt Th.ej":5=ta'1-lil-'-wiI‘lwlj'é"s‘él’ff’-'uvﬁfe‘k-ac,tly at the! sama 1n
= in t L Year‘or ‘as per ‘the site apprrved
Aandiconfarm 1y Lhe AppToved
ALs DiTectorates e s

o ¥
f
o

Latfng,

rinks will “conform - to theiprovisions

; dulterafion Act, 1954 and otherp. v
legislations ig 3 ceé regarding Supply of food. :
i : Fur_the_lf_,:tﬁ.elf'.faQplg’,‘-cj:_ant Will fulfily-, :
9ULrtions i Inid down by the 'Govt, and/or .
e legal -authority Erom time to timefpi. - ;
_ ¢ 10 nder ng c:i.‘r."c:Ums:_tan'cE’e‘-"s,?ch!je

R S G o 1 1 a0 S T

applicant '\n;ill have- ahy
during the ;’o-llow_i'ng_ years,
Ehhe stall . § s . me

o L is m ,-_a;n-t:-.ﬁ;é'.J_::%;'-.%thé‘.""s‘n.’_J:é of tea, cold. drinks? .
f;ﬂdf‘b‘;th"-’»l‘.“_DE.I-’-mléé-ible;jf‘eaetaibles-'on‘ly. 4] T
: v z i L £ ki f L

‘ :the cost  and
: e Bt 0 ,,
N - a-- L
R A S | ) 't [ 5

L Publc inforigation’ Oty ™

Department of Tourism: :
SR : Panaji:Goa ek : '
s '. : : . '1%":_.,-. 5 .
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Governmeht of Goa
** Directorate of Tourism
Panaji Goa ;

Dated : #A\3\n¢

«Lhe Comm1551qne; of ‘Excise,.
'”Panajl-- Goa.l"'“ :

i s

:'The Chief ‘Electrical Enganeer,- = o Rk
Electrlqlty Depgptmenq, 58 ot Y

.Panaji Goa, .: Q- i : o . |
.The* Superlntenqutlof Pollpe, e L Tl o %
Police Head ‘Quazter {North'Goa) i ._ :
- Panaji Goa. ___x_ %

. The Sarpanch, -
Vlllage Pancf’;ayat of &Tf‘r_il\_!.\:r:l-s—dt

Sub: setting ap of temporary ‘stall
a:t.l._n Arrarentad - beach

A= " A Gamdiertrie
= =

7 DR R
b f._ O

DS
by e e

ir,: g
Government has decided to grant perm1551on to ther-under- \
1ent10ned‘par\ties :to ‘put up his/her temporary stall at 3\"(’-‘-""'
»each: during the current season. subject’ to, strict comnliance

y i the\terms Aand condltions statepi belgw S

;_‘J_._,.j\,_l_o % Name ind address 1n short
%W»’Dp.‘,\ﬂ-‘n;k. v‘ﬂ \C--crr\-«-.r. kc\fv/ '(\ﬁr:“o.\~(-t\—\&_r\n. ,’.}‘H\N“\Qd\ ?E"\,V‘U\M (5
Z. "-'l_\M.; A 2\:\-(‘, ,5\;\ ’_') v)@\r(\m_ Q) L A AN \:\’\fﬂe : __-}\-yr:\.-w\od\ wa"r\r_w\ < By
b Morreliee 313vuga .eulumuaewjﬁemmenux Roiaviome = fopn
e Aot 8 } Q{O\L"\‘s‘\n \L\AOQ\.:_\\A\‘O m\c d\«o\w\\m\ Comre vam (2
). D““i‘- D@[\\?\/\'\M D! aﬂﬁ\h;(p gomkov NLAU j\quwu ":sd\ 92« vews _ (5

5, 3\(\«(\ ! L-MDD D ’J\ L\_‘ }
T SYVIVASSF .5\,\\25 ax %‘ SDCG 1040:%[0 ﬁ'ﬁma\ew“kxm. ¢3

3. ‘sz& 2}\(‘“ '\‘ "\'\ Wd\'\fﬂ.\c‘ﬂ,n—/ gi&u‘ysﬂwo{\(\u E‘TM'\\O!’\ e‘lf\,\"&\:\
\'W % i M“ ' 3 \—Y\GL‘ c \-\\C.C\r\a k\*\ﬂ\ ch~ (‘U\q QDI\C‘

yblic ln&;n Officer (N)
Department of Tourism i

" Pandfi-Goa

:h'aaw-n o &;\:jr)w
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i

(9. This No,Dbjection is subject to approval of
Penchavet/Munieipai—touneilte Sromdag (.
z | '.__:: i ,:{;.-'.;’-l‘ 55 ‘;‘s'ﬁ;;:'\-_m_"-‘;' 5 ’;_‘ ES et g ::., —._::.le¢

the Viliage -
Radvom — (A

.

o

[y
s W e
-
o TR

+Thig Dlr‘;ec bjection: to; hgr/his obtaining

1 Beex licence from fc__h_q,._,E;c,.q.isg};%li@@g‘l.ﬁtmérit& T

At may, Rlease be ensured -that «the, location of“the stall

s beyqqg,- 100mts. from the b,qoundgry of . the existing
duxury hotel’and-alee 10.mts; away from any ofithe.

.;--iﬁempo;apﬁﬁstall, SRR o 2 i

16, Ihe'_'gpp]::j:‘!fant should not place-umbrellas, ché_irs ete,
-.out51de_:;t;r‘1e 5tall. ety ' '

- 17. The applidant should not use:laud-speaker

in the stall, - LSt R L #erSy

,;k

_ Vit :
; T - = 2 T . e
torate .has .no. ob

steroysystem
_ © Yours: faithfully,
el by \/1

(. U. Do Kamatg ™)
Dirvector of To urism
4 'I E ' ] E i # -j— i I":'IF 3
Copy.to ejc hiiof the above parties. ; '
T T T T e T

-__-_'.1_- . |
gka !

-

s
F

AF*

PEy
oy, :
f -

¥ = ;
B2 "'Pmﬁc'-'lnimﬂ“’ef ™

Depariment of Tourlsm
T j " Panaji-Goa

ey

S T
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Government of Gog

Directorato of Tourdam
beina § Lacton

<o.3/ 7‘_0( } ) /os<bry 36"-{/ Dated ;- ™. C.\(n] 14

ALLOTMENT OF SEASONAL_TEHPDRARY STALLE
QN DBEACHES

Pgrmission 15 hereby granted to the following appli-
cants for installation of seasonal temporary stalls on the
beach shown against ‘each of Ehem|l ol '

—-..——.--.--_-

Sizg gllogtgd_ i _Lgcgtiog

- = e e | e FER -— - - o - e

Lr.No. NaTe_aEd_ﬂgﬁfﬂEs_ S '
P, ',"5\«\'_( s Gsbiovy ekl -3"\"\‘(6Cl\\'4.l60\v L0y e Aeandon] beack
KholeWawora de. , Iranal,al i am,
2 Shy Suveth D6 oede ) A P T I W b
B(‘.\’nl\-n\whtt‘(‘\.’/ -':)\'\'(‘Vm\w n\—- PU-v' LAR L VIV
\ L
A 0
é o Suhag & Caogi, Wk Hovmmikol  kbanel,

-ll'r\x\fh'\(}‘\#\ﬂ.m.v C‘-{-\r\ : J'\“'('uv"\.‘;' p-.) b Pu-v AR R

1 |‘9 SML‘DQ-\\ihL‘Y\c\ @\Sv lk C.\; g LRLIE R VISR SN ALY (A RR N | -\ vl
R 2 u i . | |
Jmuz-\t‘-w uyﬁ\;‘lo,--.‘.’.\"y.ww-.o-l-- \‘&’V"““{' O I
P e ‘h- -.: ‘Tr - s :.“_-',-i." '?—‘T_"‘;-:‘“:?‘_:"I;:H_'”-:;ﬁ-;—’;_;-‘ Erc . -‘-'--T_Q—.
o SR ks —
.H“\ﬁ?.\\' .i' . /
: \ ‘ /
] : F N\‘-‘- -
_____ R - R Ty

“—-_-—--’—" - p . : N T =

-————— e e

L ————

The above permlssion 15 grinted subject to the fBITBw—
ing conditions :- ' .

1. This N,0.Cc. will be valid fo: this current season only
le, upto June 15, 1996 ane in ne clirecumstances will
create right tn claim for renewal during the next soar-

up at thé.pplace indicated by the

2T stall will be put :
A i ot put up . in Lrenm .

Dilrectorate of Tourism., No stall wlll he
of any hotel Property.

Pubiic lnfoﬂiﬁ—o: Officer oy

Depariment of Tourism
Panaji-Goa

-

B il s 5 T LT

i S -

s T S —
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3. The structure will he as per the design approved by
Cloywvarrepant, o™ 10 nd e 1 RTRCT I N A TR SRR R R N R ETEER R R L
indicatad above. d cupy of the gdrawing ‘s attachod.

4. The stall will be removed ithin 3 Jdays of expiry of
the permission (including disconnecting of temporary
cloctrdcal conneclion LE obtained) and willl not utore
any furnjiture or equipment used in the installation of °
ve said.stall at or near the site of the stall.

5. The activity in the stall will be restricted to sale of
readywmade catables -and cold drinks and will not be uti-
lised for any other purpose. In no case cooking of food
will be permitted. Howcver only -warming of eatables will .o

L lowed.On sale of -baer will be pérmitted subjeet to issug -
%?cwnco %¥ Excisufhapmgtmcn%. ekl b3 oy

o The stall will not bho sublet.

7. The ap-licant has no criminal record. A cortificate of
antuecdents from the: Police Ctation of the arca will be
produced to this oftice within fitteen doys of receipt
of thly communication.

‘U
~—d

b1
.

The applicadt is not involved in illegal activities in-
cluding trafticking in drugs immoral activities ctc.

J. The applicant will not discharge dirty water, liquid,
garbage or dry waste outside the stall or on the beach,

and will remove it to a safe place outside the beach
arca.

i, Por this purposc, the applicant will maintain garbage
. bins for collection of solid waste matter and.ligquid

el Fluants. d o

Whive wpt vt Do el vatbiphebie Pl pbog 18 A L1 bee usidnbge i)
clcan. '

11, Fallure.to comply with any o! the above conditlons will
1rad t cancollatior: of thoe' liceonce withont notice and
dleinad TCLon oof bhg ptall ot dter coak and clek o) Lh

applicants - . S ALoerd e g 1e m i
. (A e 5
~ bl (U D SR AMNLE
bk qkt: i J Dircctor of Tourism

Copy tor’ inf. " n.a.:i-
1. Thn Sarpanc.:, Vill. g Pancha, b+ of = Nesendd

Sdwansbug\ e Newose o i 28 e .
2. The Collector, Q,A*01\5\)ﬁmj 0\~\Og{ T &?Uf\

3. Wy Ghdet Bleetcloal Mnginoeer, Dana Jd-too,
4. The Commissioncr of Excise, Fanaji-Goa.
. 5. The Commissioner of Sales Tax, Panajil.

6. The Dircetor of ticalth Services, Panajli-Goa.

7. The Superintendcnt of Police ( jiqﬁqk‘ )
quexoﬁﬁ — o e
! il o -

£..The Dy. Supdt. of Police(Tourist Policc Ccll), Panaji-fi-

BI* s lbs ' :
Public Infor ation Officer R.‘-?
Depanpmem of TGUIim’r:
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_ Govcrnment'of Goan
Departaent or Tourism
Tourist Home
Patto-Panaji
Goa
\. (\))/96-mr /3817 Dated: \a\n\gy

ALLOT viihP UF SEASONAL 7

.

EFPORARY ST ALLS ON pEAChAS

Permission is hercby

granted to the following appli-~-
cants. for install

ation of seasanal temporary stails an
R of
the beach shown against cach sof them;

—-—-—-—-——._-—_—_

H————.————--—-n—

_--.._._o-.——o-—.-—

A Wy Buka . el
: ?%&LﬁOﬁ{X\pﬂvﬁ@ﬁci,AﬁYﬁNd%ﬂ&

%E?QJTVVUV“uﬁa Csve-

2

i ‘P\ox.e',\'):st 3\0249?\?) 4 \M'\&B Re aoon
The above peraission is strictly governed by CRZ
regul@tions as contained in the Motification dataaq

-19/2/4991 51 the Uniosn
as aisended by Notdific
Judgencit of the Hon,

will ‘be further sub

Ministry ar Invironinet and Forcst.
atisn dated 16/8/1994 and tic

Suprease Court deted ,18/4/1996, ond
deet to the following conditions:

T. This 11.0.C.. will be valid'f>r this curreitt scason

ke only i.e. upto June 15, 1997 znd in noa circuastanccs
WIll create right ts elain for renecwal during the-
next scason., '
2. The stall will be put up at tha place indicated in ,
the ‘peramission, Ny stgll will e put up in front.
: offany hotel proptrty.w )
3.*The structure will be & per the. design’ approved by
Gavernaent and its size* should not cxcced the sne
H R I . N ,
AR . ifdicatecd zbove, :

; o go b Thebstall will be removed within 3 days of expiry of
S, fﬁi“*‘théﬂbermiésiQH (includin§~disconhcctingJof temporary
Rt : s ‘. Gfd%triCGI,bohnection if- obtained) and will not gtoren

' ; ©oanyf furthitare; or: cquipeiert Used in the Ihstallation of
thd said stall at or nesy the site of thestall.

o : . 5 I
: : Public Infdrhation Officer (N)

b - Department of Tourism

i . ¢ Panaj-Qoa.

: ,{ )

Y UL B N N T Ol et S S W R L
TT 5l e AT L e T a i LIRS e s RS T



s

- 6. The stall will not be sublet,

-'. ady a

bl rl‘ e

~» < i Fs
-::' 1
B ; -
J..
'

3
A

= 2 -

5. Theiactiyity in the stall will be restricted tok
of rcadymade catables and cold:drinks and will no A
utilised for any other purposc. In no casc. cooliings
foodiwill be permitted. ‘However, only waraing of
catables will be allowed.  Only salc of boer will <
peraittcd subjcct to dissuc of licence of Excisc Bdp}

1,

7. The applicant has.no criminal rceord. A certificatdls
ofrantccedents from the Police Station oi the arca

will be produccd to this office within Ffiftcen days

of reccipt. of this comunication, ;
8. The, applicant is not involved in 21lecgal activitics,

including trafficking in fdrugs, immoral.activiti¢s'bﬁcﬂ

9. Th@&wpplicant will not, dischorge dirty water, liquid,
Gapbage or dry waste outside thd stall or on the
beach, and.will rcmove it to a safc, place outside
the, beach arca. For this purpose, . the applicant will

agintain garbage bins for collcction of splid matter
and: 1iquid cfflucnts,

10. ‘The: area in and outsidc the stall will be Jaintained
clecan, - :

il TE&:stqll.owncﬁu.will¢ngt-pghpggmitted t5 put up becach.
< sumbrellas or.'chg irs. citlChAArrant of theib stalls. on .‘
--3}'135't115'__bk3€;cl|1', e

fore

v i 5
.

o, 2 . e el st L Lot :
12, Failurc to comply withghny of «thc. above: .coriditions
Il lcad to cancellation, of the~licence without-
';nbpipe¢gna?demalitiéngéfﬁth@@étail at -the cost and
risk ot the e PPLic ol e '

-

‘;'}2. L ;

o Fa A ST e
o oo e < Dircctor af Tourisn
Copy for inforagtion &on.a.. _' .
[ Thclsarpanch, Yillagc Pégchayat‘of'ékvqﬁm?éaf\ .
J\ﬁbANQmﬂ. (%anwm~\j*- sre- : :
2. The' Collector, Noviu ' (opa Eoaafy
3. The' Chicf Fjectical Engineer, Ponajl Goa _ :
4. The.Conmissioner of Excisc, Panaji Goa &
2. The Comaissioner of Sales T ax, Poanaji
G The Dircetor of Health Services, Panaji Goa ] :
7. TherSupcrintedndent of Policc( M ovh ) :
O O S -
8. The, Dy, Supdt. or Policeé {Tourist Policc Cecll,
Panaji Goa :
9. ThqﬁDirector Food & Drugs fdimm,

NG#* =@ =

«on Oificar (N
eic nforropation
i \dDBpaﬂmaﬁl ol Toursm
" panaj-80a

-
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Government of Goa
Department of Tourism
: Tourist Home
Panaji - Goa

No.3/PL/70(1)/2000-D71/ = glo Datc
Permission is pgranted to Shri,’yn—t.’ Suhag T
Resident of ’KK&\Q\NO -Madda "“\b’nw}?ﬂ( for
the purpose of sctting up a temporafy shack of size IS R77  mts, at NO L
= Ao walosH __ bcach for the tourist scason 2001-2002 upto

15/06/2002 subjcct to the following conditions:

I. Licence of the concerned Village Panchayat is obtained before the
commencement of zctivity, :

2. Licenco of tho Dircctoraty of Food & Drug Administration is obtained
under they G.P.F.A. Rulos, 1982 before starting any dealing in food
articles,

3. Licence of Excise Department is obtaincd, if interested in‘sale of beer
only.

The licencee should be registerced under Goa Sales Tax Act.
Tho allottec of a shack shall bear {he proportionate daily clcaring

cont of the Mobile Toilot if any, placed at/near the shack for tho
uaage of the customcrs,

6. That he/she will place two dustbing, onc for biodogradable and
another for non-biodegradable garbage gencrated by his/heFshack arc
¢nsure to remove/lift and dispose the garbage twice a day in the
morning and cvening.

7. That failure on his/herpart to remove tho garbage and disposc of the

same and to keep the shack and jis surrounding clzan and hygicnic

condition, the permission will be revoked summarily.

¢. All the torms and conditions governing to grant of permission for

installation of shack/deck-bedsfumbrellag incorporated in the tender

form are strictly observed,
9. The shack shall not be sublet.

Lh e

i Please noie that if it is found that any statement or information
' furnished by him/her at the time of submission of the application and
documents referred to therein, has cither been suppressed or any false
information/steicmont furnished, or for violation of any condition
imposcd herein the prescnt offer/permission granted will be liable to be
revoked without any show cause notice, without prejudico to any other
legal action which this Department may initiate.
Yourn faithfully,

( N.Suryanhrayana )

To, Dircctor of Tourism
1))
S Sulay 5. Toabhu
Kaodelba - vl e? /’41\0 walsy7 Py
s - UIE Ing, ;
- ‘P"m:iu?:.‘f_-".; A On ] | Deparime. 10N Office, (
————— P en.‘. of TOUHSm N)
Copios to: Nafi-Gog

1. The Sarpanch, Village Panchayat of_-_'_AT‘c-t "“-5‘“-—
2. The cxg’sc Commissioner, Panaji-Goa

3. The Chicf Electrical Enginecr, Panaji-Goa

4. The Director, Food & Drugs Administration, Pansji-Goa
5. The Superintendesnt of Police, North/South, Panaj-Goa

@\

(=Y = e = e DR R = S T MR S el S
o 1 = ot T L ST e
= i ——=- E—— R M e i T LR z e, B o & |




Cﬁ Ze;mmt of Goa

Department of Tourism
Patto, Pan afl, Goa

No.3/PL/T0(1)/2002-DT/ 35 19 Date 25./1- 02—

Permission Is granted to Shd/}nt./é whas 5 foabhe N

Mo . 61g cheo - Voskdo Hivu & purpose of setting up temporary shack of size
14X I mts. atds30. 8, Avo idedl_—  pegoh for the fourlst season from October 2002
to 16" June 2003 subject to the following conditions:

1. License of the concerned Village Panchayat Is obtained before the commencemebt

2. Llcense of the Directorate of Food & Drug Administration Is obtalned under the
G.P.F.A. Rules, 1982 befors starting any dealing In food articles,
License of Excise Department |s obtained, If interested In sale of beer only.

oA
3!
o
S
3
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o
o
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condition Imposed herein the present offer/permission granted will ‘be liable to be
revoked without any show cause notice, withoyt prejudice to any other legal action
which this Department may initiate, '

(N.%\;r?:m |

Director of Tourism

To, '
Sl Sban S, P%tb%,q ﬂ!,

”:r'_im - 6 ' E; 'f‘:ml CE\R "VO“L’ ) et Imhefhation Citicer (N_} ‘
e AR W o AT e s aMmant of Tourism
- ’ Panaj-Goa

Copy to:

1. The Sarpanch, Village Panchayat of Arar i)
2. The excise Commissioner, Pangji-Goa

3. The Chlef Electrical Englnae:_', Eapq_/l—eop

Fheo Mlne cdn e .
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GOVERNME4‘F£ GOA

Department of Tourism
Patio, Panaji, Goa

No.6/REV/70(1)/2004-DT/ L% 82— Datc :-26- X 2¢e4p 5

»
]

Permission is granted to Sﬁl‘i/S (= ukﬁm 6. rabhy pi-md !
resident of 40 /72 kedetar -'\!ar(do/ﬁfmmbd?_fur the pl%jse of set%
nA 5 3 . C

Sap

temporary shack of size 14 x 10 mts. at Sr. No. 6 at Proves

Th 2
2 D 0 for
i

AR
the tourist season from October 2004 to 31st May, 2005 subject to thé Tollowing
conditions:

1.

License of the concerned Village Panchayat/Municipality is obtained before
erection and commencement of activity.

License of the Directorate of Food & Drug Administration is obtained under the

G.P.F.A. Rules, 1982 before starting any dealing in food articles.

Licenge of Excise Department is obtained, if intercsted in sale of beer only.

Licenses of Health Department and Fire Services are obtained.

The allottee should be registered under Goa Sales Tax Act.

That he/she™will place two dustbins, one for biodegradable and other for non-

biodegradable garbage generated by his /Bershack.

Waste water should not be disposed in the sand.

That failure on the part of the allottee to dispose of the garbage and to keep the

shack in a proper manner and its surrounding clean and in hygienic condition,

the permission shall be revoked summarily.

9. The shack shall not be sublet. Association with Lamanies, Masseurs, hawkers
and sale/display of any other items other than food and beverages shall not be
permitted.

10. Allottee should not be involved in illegal activities including trafficking in drugs,
paedophilia, immoral activities, etc.

11. That no foreigners without valid working visa/business visa shall be permitted
to work in any shack. ’

12. All the terms and conditions governing the issue of permission for installation of

shack incorporated in the application form are strictly observed.

=

o O b O

® N

Please note that if it is found that any statement or information furnished by the
” allottee at the time of submission of the application and documents referred to therein,
has either been suppressed or any false inforination/statement furnished or for
violation of any condition incorporated In the application form or those incorporated
herein, the present permission shall be Jiable to be revoked and the shack shall be
demolished at the risk and cost of the allottee without any show cause notice and
without prejudice to any other legal action which this Department may initiate.

~

A T o PN
(A. C. Pereira)

Director of Tourism
To

va: é tabn . F
s X 5 Frnbhu Bublic \hydrmation Officer (N)
Hnko . )72, lead eleer ~Vodt &o g Department of Tourism

Panaji-Goa
Apavbod2 Fentein '90"‘ . F
Copy to: -

1) The Sarpanch, Village Panchayat/Chief Officer, Musieipatity of Aoanbil
2} The Excise Commissioner, Panaji, Goa.

3) The chief Electrical Engineer, Panali, Goa

4} The Director, Food & Drugs Administration, Panali, Goa.
5) The Superintendent of Police, North/South, Panaji, Goa.
6) The Comunissioner, Sales Tax, Panaji, Goa,

7) The Director, Health Department, Panall, Goa.

8) The Director, Fire & Emergency Services, Santa Inez, Panaji, Goa
9) The Chief Conservator of Forest, Forest Department, Panajt, Goa
10) O/C.

=2 VAR e e R
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-’vaernment of Goa
Department of Tourisin
Patto, Panaji, Goa

/”“-:(‘;“U ;.. % Y
N /’Q"P‘:':’-"" i N
No.6/REV/T0(1)/2002-DT7 2S¢ Date / <77 |+ S
, . - . — T
Permission is granted to S;;r@ar{. 5uka)_( 1% bhy Q}S(,J_/’Jrfes."t'!e;nt of
Ao j72, Kedely, Vo fof the purp

se. pfisetting-ugor tefaporary
shack of size 14x7 mts. 710 x 7 mts. at Sr. No, O 7-<Fb” 1;;;;,l*,§avjy/ beach for
the tourist season from Octobor 2003 to 15" June 2004 Subject to the following
conditions: ‘

1. License of the concerned Village Panchayat is obtained before the
commencement of activity.

2. License of the Directorate of Food & Drug Administration is obisined under
the G.P.F.A. Rules, 1982 bafore starting any deaiing in food articles.

3. License of Exc,se Department is obtained, if interested in sale of beer only.

4. License of Health Department is obtained,

5. The licensee should be registered under Goa Sales Tax Act.

6. Licensee should procure and maintain a mobile toilet adjacent to his/ber™
shack for the convenience of customers/tourists. )

7. That hegsjf?{iz"place two dusthins, one for biodegradable and another for

non-biodegradable garbage generated by histher shack and same to be

deposited In the dust bins kept by the cleaning contractors every 200 mtrs.
on the bheach.

8. Woaste water should not pe gisposed in the sand.

9. That failure on his/ part to remove the garbage and dispose of the same
and to keep the shack and its surrounding clean and hygienic condition, the
permission will be revoked sumimarily.

10. Ali the terms and conditions governing to grant of permission for instatlation
of shack incorporated aion g with application form are strictly observed.

11. The shack shall not be sublet. Association with Lamanis, Masseurs hawkers
and sale/display of any other items other than food and beverages shall not
be permitted, In case of violation of this clause the permission is liable to be
cancelled/withdrawn with immediate effect, and the shack shall be
demolished,

12. Licensee should not be involved in illegal activities including trafficking in
drugs, immoral activities, etc.

Please note that if it is found that any statement or information furnished by’
him/her at the time of submission of the application and documents referred to

therein, has either been Suppressed or any false information/statement furnished,

or for violation of any condition imposad herein the present offet/Bermission

granted will be liable to be revoked without any show cause notice, without
prejudice to any other legal action which this Department may initiate.

Cb.rerj]s—f&n\h—-.\
Public lnfﬁﬁ/on Officer (N) ( N. Suryaharayaria )

Department of Tourism Director of Tourism
Panaji-Qoa

§

To,
6L' SLLL'LCE'IJ 'P/ch[ghu

H N0 1727 Kedldilia - Valds
Copy (o: Anevds L -CLoor .

The Sarpanch, Viliage Panchayat of ﬁ-ﬂff\wbm___
The Excise Commissioner, Panaji-Goa

The Chief Ejectrical Engineer, Panaji-Goa

The Director, Food & Drugs Administration, Panajl-Goa
The Superintendent of Police, North / South, Panaj!;G oa
The Commissioner, Sales Tax, Panaji-Goa

The Director, Health Department, Panaji-Goa

The Chief Officer, Municipality S ——

Ofe.,
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Resident of _Prambo]

CUUVEHMMENT OF GOA

DFﬁ MENT OF TOURISM
PATTO, PANAJI, GOA

- T
-

AATMENT Og
PPt

( N G0
{ )

\ M - —
No. 6/REV/70(1)/2005-DT/ 2 320 ‘\‘" ;;;%t&%gﬁfi

Permission is granted to Shri/Smt. S LLH:JS = ?‘&.PD‘RLT 3

. for the purpose of setling up temporary shack of

size 14 x 10 mts. at Sr. No._ 66 al ﬂ're‘m.h;ml beach for the tourist season from
October 2005 to 31= May, 2006 subject to the following conditions:

1.

License of the concerned Villa

. ge Panchayat shall be obtained before erection and commence-
ment of aclivity,

. License of the Directorate of Food & Drug Administration shall be obtained under the G.P.F.A.

Rules, 1982 before starting any dealing in food articles.

. The activity in the shack shall be restricted to sale of food items and cold drinks and not for any

othef purpgse. For sale of any alcoholic beverages, necessary licence shall have to be
obtained by the allottee from the Department of Excise, as per the provisions of Excise Laws.

Licenses from Heallh Depariment and Fire Services shall be oblained.

. The allottee should be registered under the Goa Value Addided Tax Act 2005.

The allottee shall place two dustbins, one for biodegradable and ancther for non-biodegradahle
garbage generated by his/her shack.

Waste waler should not be disposed off in the sand.,

. That faiture on the part of the aliottee to properly dispose oif the garbage generated by his/her

shack and also failure to keep the shack in a proper manner and its surrounding clean and in
hygienic condition will result in the permission being revoked.

. The shack shall not be sublet. Association with Lamanies, Masseurs, hawkers and sale/dis-

play of any other items other than food and beverages shall not be permitted.

Allottze should not be involved in any illegal activities including trafficking in drugs, paedophilia,
immoral aclivities, sic, and they should not use any obscene images of women or do any act
that is in contravention of the Indecent Representation of Women (Prohibition) Act.

- That no foreigners without working visa/business visa shall be permitted to work/run/manage

any shack.

. Ail the terms and conditions governing the grant of permission for installation of temporary

shack incorporated along with application form shail be strictly observed.
The aliottee shall prominently display the permission letter at the shack.

Please nots that if it is found any statement or information furnished by tha allotiee at the time of submission of the

applicalion and documents referred lo thersin, has sither been suppressad or any lalse information/siatement fur-

nished, cr for violation of any condition incorporated in the application form or those incorporated herein, the said
permission shall be liable to be revoked and the shack shall ba donolished al the risk and cost of tha allottee without

any naolice and without prejudice to any other legal action which this Department may iniliate.

!

Ve 9
’3*5

R & 10.
? 4§

g. 1
3§

;= 12
y

L 13.

|

QGLC‘;?_:-C.ﬁ

( SANDIP JACQUES )
Director of Tourism

To,
Ah\ Cuhae™ <. Mu Pudiic Inforation Officer (N)

N

H. e 192, khalchawada, Depa P";f]’:ﬂ oy s
Brembol, Pernem- Gog . :
Copy to:

1.

The Sarpanch, Vilage Panchayat of t\'_r'm-—l‘vp - pw{'ﬂ' fc]‘,"“

2. Tho excise Commissionar, Panaji-Gea

3. The Chiel Electrical Engineer, Panajl-Goa

4. The Director, Food & Drugs Administration, Pavgji-Goa
5.
6
7
B
2

The Superintendent of Folice, NorttvSouth, Panaj-Goa

. The Commissioner, Commercial Taxes, Vikrikar Bhavan, Panaji-Goa,
. The Director, Health Departmant, Panaji, Goa.

. The Diractor, Fire & Emargency Servicas, Sanla inez, Panaji, Goa,

. Dy. §.P, Tourist Police, Panaji-Goa,

i
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Government of Goa
DEPARTMENT OF TOURISM
Patto, Panaji, Goa

Y

No.7/7(13)(Shacks)/2006-07/DT/ £ & | atg:\ (

Permission is granted to Shri/Smt, Suhay @ . 20N RNMENT c;’f_,_ =
resident of - (g 61 ¥; if-mg“@.wo.&m/_ Arapbs| Vs G
for the purpose of setting up temporary shack of size 14 x 7 mts. at

Sr. No. (GYSS at A-QA-M 2.0l __ beach for the tourist season
from October 2006 to June 15, 2007 subject to the following conditions: :

P 1. Trade License from the concerned Village PanchayaUMunicipality shall be
obtained before erection and commencement of activity.

2. License of the Directorate of Food & Drug Administration, Health

Department and Fire Services shall be obtained prior to commencement of
the activity. :

3. The activity in the shack shall be restricled to sale of food items and
beverages and not for any other purpose. For sale of any aicoholic
beverages, necessary license shall have to be obtained by the allottee from
the Department of Excise, as per the provisions of Excise Laws.

4. The allottee shouid be registered under the Goa Value Added Tax Act,
200&' F ~o ™.} ‘u“

5. The allot{;eﬁshall place two dustbins, one for biodegradable and another for
non-biodegradable waste generated by his/her shack.

6. Waste water shquld not be disposed off in the sand.

7. The failure on the part of the allottee to properly dispose off the waste,
generated by his/her shack and also failure to keep the shack in a proper

manner and its surrounding clean and in a nygienic condition wilf result in
the permission being revoked.

8. The allottee will be required to compuisorily keep and maintain‘a mobile
toilet for their respective shack.

9. The allottee shall not_sublet the._ shack. Association with Lamanies,
Masseurs, hawkers and sale/display of any other items other than food and
beverages shall not be permitted. No sign board displaying the Menu shall
be permitted outside the shack. '

10. Allottee should not be involved in any illegal activities including trafficking in
drugs, paedophilia, immoral activities, etc. and they should not use any
obscene images of women or do any act that is in contravention of the
Indecent Representation of Women (Prohibition) Act .

Public Infefmation Officer (N) ~
Deparimem of Tourism
Panuji-Goa
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11. No foreigner shall be permitted to work in any shack.

12. The aiiottee is permitted to place only five (5) pairs of deckbeds & 5
umbrellas in front of their respeclive shack. Name of the shack may be
palnted on the, SId of the deckbeds along with serial number 1 to 10.

13 The al‘j‘?gee sh l’pmglnently ‘display the permission letter at the shack.

4. In addlition, the/Shafk allottee shall” also display the identification plate
ey promlneuorf the shack, indicating the shack number and Tourism

}
‘Deparimentid onhlch will be provided by the Department to ldentlfy the
shack allotted by the Department of Tourism.

15. All the terms and condntlons governing the grant of permission for

installation of temporary shack incorporated along with application form
shall be strictly observed.

Please note thét) if it is found, that any statement or information furnished by the
allottee at the time of submission of the application and documents referred to
therein, has either been suppressed or any false information/statement is
furnished, or for violation of any condition incorporated in the application form or
those incorporated herein, the said permissicn shall be liable to be revoked and
the shack shall be demolished at the risk and cost of the allottee without any

notice and without prejudice to any:other legal action, which this Department
may initiate.

q n,c;z\u LS
(Sandip Jacques)
Director of Tourism

S\T\nSt_L\cm- C. W&Q\u
STy %y

YOl Q\I, ewu&wu a&a

Copy to:

l:')I'}‘Ifle Sarpanch, Village Panchayat of A‘Y@‘M\‘JC{)) co—" Municipal Council
The Collector (North) / {South) '

The Excise Commissioner, Panaji-Goa

The Additional Commissioner, Commercial Taxes, Vikrikar Bhavan, Pangji-Goa
The Chief Electrical Engineer, Panaji-Goa

The Director, Food & Drugs Administration, Panaji-Goa

The Superintendent of Police, North Goa/South Goa, Panagj-Gea

The Directorale of Health Services, Panaji, Goa.

The Director, Fire & Emergency Services, Santa Inez, Panaji, Goa.

10 Dy. S.P., Tourist Police, Panaji-Goa.

11. Guardiile 12, Oic.

C@ENPO LN

]
“Ublic Ing
atf
Depadtngn, gfn Officer ¢
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13. No foreigner shall b?}rmltted o;w&k in any Shack without work visa.

, - &

14." The allottee |s permltted to. place only ten (10) pairs of Deck-Beds & 10 umbrellas on a
other Beach- stre’t’ches and fi ve;OS) pairs of Deck-Beds & five (05) umbrellas on Calangute
to Candolim Beachtretches, in front.of their respective Shack. Name and number of the
Shack shall be painted on the side of the Deck-Beds permitted.

15. The allottee shall display the permission letter in original duly laminated at the Shack
at a prominent location.

16. All the Terms and Conditions governing the g'rant of permission for erection of
Temporary Shack incorporated along with Application Form shall be strictly observed.

17. The flex banner provided by the Deﬁartmeril shall be displayed prominently in
front of the Shack for identification.

18." The Shack shall be erected only after the demarcation of the site/location by the
officials of the Tourism Department.

19. After obtaining the permission, the Shack shall be erected within one month of the
date of permission, failing which the permission issued shall be liable for cancellation
and shall not be considered for experience.

Please note that, if it is found that any statement or information furnished by the
allottee at the time of submission on the application and documents referred to
therein, has either been suppressed or any false information/statement is furnished or for
violation of any condition incorporated in the applicalion form or those incorporated herein,
the said permission shall be liable to be revoked and the Shack shall be demolished at the
risk and cost of the allottee without any notice and without prejudice to any other legal
action, which this Department may initiate.

NC i'Thre.@, cmdcﬂ Q@T\ELBTQY\S -
(Sw I"(k)
Di@r of Tourism

To,

....................................................
...........................

..........................

Copy to:-

The Sarpanch, Village Panchayat of \w_l:)A € el -~ "&'CW

The Collector, North/Spdth Goa.

The Superintendent of Police, North/Spfith Goa

The Excise Commissioner, Panaji-Goa.

The Chief Electrical Engineer, Panaji-Goa. @’{ =i

The Director, Food & Drugs Administration, Panaji-Goa
The Cornmiscioner, Comm R PR

Tha! u ot 4

=1V X1 =
oo, | L mergency Services, oantalnez Panaj-Goa. 099"“93:\3
1 he Poiice Ing; 1, Tourist Police Cell, Panaji-Goa
Guard file.
fc.

SR IENONAWN
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Department of |
Patto, Panaji-CR

Email: poatourismi@ dataone.in Web: Wy goalaurism. gov.in
- A

No.7/7(56)(Shacks)/2010-11/DT / Bes1 DBIEZ..Q'.Z:I..\.Q!.?:.Q..\.O ‘

Permission is hereby granted }o 3\'\T\%‘-\\f\ﬂﬁg\"c\ﬂh&f?’f‘%}é5!dent of

“C\'m'\‘{-ﬁ’-;‘ﬁ-\ﬂ&\t\/\%m AR e for the purpose of setting up

Temporary Shack of size 15 mts. X 8 mts, on all other beach stretches and 12 mts, X 6 mts. on
Calangute to Candolim Beach stretches and height 5.5 mis. (including height of board displayed
above the roof) at Location No. ... @ ... at {gﬂu b for the tourist season from
October 2010 to 31% May, 2011 subject to the following conditions:

1. The size of the Shack shall not exceed beyond the siz2 mentioned above.

2. Trade License from the concerned Village Panchayat/Municipality shall be obtained
before erection and commencement of activity.

3. License of the Directorate of Food & Drugs Administration, Health Department and Fire

Services shall be obtained under the G.P.FA. Rules, 1982 prior to commencement of
activity.

4. Theactivity in the Shack shall be restricted to sale of food items and beverages and not for
any other purpose. For sale of any alcoholic beverages, necessary license shall have to be

obtained by the allottee from the Department of Excise, as per the provisions of Excise
Laws.

5. The allottee should be registered under the Value Added Tax of 2005.

6. The allottee shall place two dustbins, one for biodegradable and another for
non-biodegradable waste generated by his/her Shack.

7. Waste water should not be disposed off in the sand.

8.  Thatfailure on the part of the allottee to properly dispose off the waste generated by his/her
Shack and also failure to keep the Shack in a proper manner and its surrounding clean and
in a hygienic condition may result in the permission being revoked.

9. The allottee shall be required to keep and maintain a mobile toilet which as far as possible
be chemical mobile toilet for their respective Shack. -

10. The allotiee shall take due care not to disturb any existing sand dunes and gioneer beach
vegetation covering the sand dunes and they shall be protected and conserved. Failure to
protect and conserve the same the allottee will be held responsible for violation of CRZ

- Notification, 1991 and action initiated against the violators. It may also result in revocation
of this permission.

11. The allottee shall not sublet the Shack. Association with lamanies, masseurs, hav\.lkers
and sale/display of any other items other than food and beverages shall hot be permitted.
~ No Sign Board will be alléwed outside or beyond the Shack.

12 Allottee should not be involved in any'illegal activities including trafficking in &'rugs; 7
paedophilia, immoral activities, etc. and they should not use any ogicene images of

women or do any act that is in contravention of the Inde_'cent tesentation of
Women (Prohibition) Act. Public infdsrhation Officer (N)
.ﬂiﬂ Departman of Tourism
e Panafi-Goa__

T e e S R = R
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Additional Conditions:-

20. The sound of the music played shall be heard only within the shack and
only 2 speakers of 50 watt each is allowed. Loud /amplified music is
strictly banned. All conditions as per Noise Pollution Rules shall be
strictly followed. It shall be compulsory for the shack owners to take
photograph of the music equipments ‘alongwith the above mentioned
technical specification to be"used at the shack, and it should be submitted
to the Tourism Department. '

21. For holding wedding parties, fashion shows, sports activities etc which
involve beach area, a special permission has to be obtained from the
Department of Tourism and separate charges shall be levied.

22. The*shack allottee shall procure health card for all hisher employees
working in the shack and the copy of the same shall be subitted to the
Department of Tourism. Further, detailed information including photos,
etc of the employees shall be maintained and also informed to the nearest

Police Station.
(Sw.ﬁﬂl%ik)

Director of Tourism

Public Imm Officer {N)

Departiment of Tourism
Panap-Goa




Gover4'8@ of Goa

| A
) D i
;g epartment of Tourism _h
T il e Panaji-Goa :
Tel: 0091 (0)832-2438750/51/52 Fax: f 2438757
Email: goataurism@dataone.in Wel walfis- oatougism.gov
".l" )
— Y’
G‘\g\\%\' . ﬂJ’J. S+ l
VE”NMENT of © :

No.7/7(56)(5hacks)/2011-12/DT\ \a S 3te : 24.10.2011

Permission is hereby granted to Shri Suhas Shankar Prabhu resident of H.No.172,
Khalchawada, Arambol, Pernem - Goa for the erection of Temporary Shack of the Size 15x8 Sq
mts and height 5.5 mts (including height of board displayed above the roof) at Location No. 03
at Arambol Beach for the Tourist Season from 01-Oct-2011 to 31-May-2012 Subject to the
strictly adherence to the following conditions:

+

1 The size of the shack shall not exceed beyond the size mentioned above.

2 Trade License from the concerned Village Panchayat / Municipality shall be obtained before
erection of the Shack and commencement of activity

3 License/NOC from the concerned Departments like Food & Drug Administration, Health,
Electricity, PWD, Commercial Taxes and Fire Services shall be obtained under the G.P.F.A
Rules, 1982 prior to the commencement of aclivily. Failure to obtain any of the license/NOC
is liable for cancellation of the permission forthwith.

4 The activily in the Shack shall be restricted to sale of food items and beverages and nol for
any olher purpose. For sale of any alcoholic beverages, necessary license shall have to be
obtained by the allottee from the Deparimenl of Excise, as per the provisions of Excise
Laws.

5 The allottee shall place two dustbins, one for biodegradable and another for non-
biodegradable waste generated by hisfher Shack.

6 Wasle water shall not be disposed in the sand.

7 The Shack allottee shall properly dispose the waste generated by his/her Shack and shall

"+ . keep the Shack in a proper manner and its surrounding clean and in a hygienic condition.

Failure lo maintain the same as par the conditions shall result in cancellation of the
permission forthwith. .

8 Burning or burying of wasle or any other material on the beach is prohibited. Violation shall
-lead to cancellation of permission forthwith.

9 The Shack shall be erected only out of natural eco-friendly materials like bamboos/wooden
poles, palm leaves/thatched bamboo mat roofing and wooden planks can be used for the
floor. If any other malerial is found to be used other than permitted, shall be liable for
cancellation of the permission forthwith.

10 The Shack allottee shall provide a mobile toilet for his/her shack. The toilet to be kept clean
and proper hygiene shall be maintained.

11 The Shack shall be erecled away from the sand dunes. Destroying/cutting of sand
dunes/vegetation is prohibited. Failure to protect and conserve the same the allottee shall
be held responsible for violation of CRZ Notification, 1991. Violation shall result in
cancellation of the permission forthwith. i o

12 The Shack allottee shali not siiblet the Shack. The Shack allotlee shall be availabie at the
shack till the validity of the permission. Any correspondence addressed to the allottee shail
be replied by him directly and he/she shall be available as and when the Department
requires. Failure to comply, it shall be presurnad that the shack has been s.uiblet which shall
resuft in cancellalion of the permission forthwiih

Public Intgrination Officer N)
Depariment of Tourism

Panaji-Goa




J Associatiop with Lamanies, Masseurs4.8k1rs Is nol allowed. Sale/disolay of items other
than permitled is not allowed. Menu Board is not aflowed outside or beyond the Shack.

14 The Shack Allottee shall not be involved in any illegal activities including trafficking in drugs,
pedophilia, immoral activities, etc. and they should not use any obscene images of women
or do any act that is in contravention of the Indecent Representation of Women (Prohibition)

. Act. Violation shall lead to cancellation of permission forthwith.

15 No foreigner shall be permilled to work in any Shack without work visa. /

16 The Shack allottee is permitted 1o plage only ten (10) pairs of Deck-Beds (20 nos.) & €0
umbrellas on all other Beach stretches. Five (05) pairs of Deck-Beds (10 nos.) & five (05)
umbrellas is permitted on Calangute to Candolim Beach stretches. The beds shall be placed
only infront of the shack. The beds shall be numbered alongwith the name & location
number of the Shack. Viotation shall lead to confiscation/penalty.

17 The Shack allottee shall make available the permission in original issued by the Department
as and when demanded by the Government Officials.

18 The flex banner provided by the Department shall be displayed prominently in front of the
Shack for identification. Failure to display the same shall be liable for penalty of Rs.1,000/-.

19 The Shack shail be erected only aller the demarcation of the siteflocation by the officials of
the Tourism Department and the Shack shall be put to operation only after obtaining
Licenses/NOCs from all other concerned Departments specifically FDA and Health
Department.

20 The Shack shall be erected within one month of the date of permission, failing which the
permission issued shall be liable for cancellation, and the permission shall be issued to the
waitlisted applicant.

21 The sound of the music played shall be heard only within the shack and only 2 speakers of
50 watls each is allowed. Loud /amplified music is strictly banned. All conditions as per
Noise Pollution Rules shall be strictly followed. Failure to comply, the Department shall
initiate action deemed fit

22 For any private funclions like wedding parties, fashion shows, sporis activities etc which
involve beach area, a special prior permissicn shall be obtained from the Department of
Tourism. The fee shall be minimum of Rs.6,000/- and above depending on the event and
equal amount has to be deposited as security deposit

~¥3 The shack alloltee shall procure health card for all his/her employees working in the shack
e (::om the Health authorities. Further, details of the employees alongwith photograph shall be
~.% given to the Police Station coming under the jurisdiction.

24,. Fife work is strictly prohibited on the beaches.

’25/‘3«1 the Terms and Conditions governing the grant of permission for erection of Temporary
oY /éhack incorporated along with Application Form shall be strictly observed. Failure to comply
=" shall result in cancellation of the permission forthwith.

26 Failure to comply with any of the Conditions/Clauses contained in the Permission/Terms &

Conditions of the Beach Shack Policy shall also make liable the allotiee to be debarred upto
three years.

Pusiic lm Othicer (N}

Depariment of Tourigm

Panafi-Goa
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fease note that if it is found thal any stalement or information furnished by the allotee at the
fme of submission of the application and documents referred to therein, has either been
suppressed or any false information /statement is furnished or for violation of any condition
incorporated in the application form or those incorporated herein, the said permission shall be
liable to be revoked and the shack shall be demolished at the risk and cost of the allolee without
any notice and without prejudice to any other legal action which this Department may initiate.

Yours Fagthiully,

(Swapnil M. Naik)
Direclor of Tourism

To

Shri Suhas Shankar Prabhu

H.No.172, Khalchawada, Arambol, Pernem
- Goa

Copy to :-

1. i'jl'!tze Sarpanch, Village Panchayat of "ﬁ”‘ﬂ’“«hﬁt%’twﬂ—kb‘ ) ?e“”em’ (Q’Tq
. The Collector North Goa / South Goa.

. The Superintendent of Police North Goa / South Goa.

- The Excise Commissioner, Panaji - Goa.

. The Chief Electrical Engineer, Panaji - Goa.

. The Director,Food & Drugs Administralion, Panaji-Goa.

. The Commissioner, Commercial Taxes,Vikrikar Bhavan,Panaji-Goa.
. The Direclorate of Heallh Services, Panaji - Goa,

. The Director, Fire & Emergency Services, Santa Inez,Panaji - Goa.
10. The Police Inspector, Tourist Police Cell, Parzji - Goa.

CoOo~NOoOUh LN

1. Guard File.
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GOVERNMENT OF GOA
DEPARTMENT OF TO}

Patto, Panaji - Goa

-

Permissionis granted to Shi/Sptt.Suhas. Shankar Prablhg resident
of ... &% M0 VB2, Khalehawacta . Flevmed | forthe purpose of setting up Temporary
Shack of size 14 mis. x 7 mis. at Location No. ....24%....... at..frxambel Beach for the

tourist season from November 2007 to 31st May, 2008 subject tothe following conditions:

1.

10.

11.

Trade License from the concerned Village Panchayat/Municipality shall be obtained before
erection and commencement of activity,

License of the Directorate of Food & Drug Administration, Health Department and Fire
Services shall be obtained under the GP.F.A. Rules, 1982 prior lo commencement of activity.

The activity in the Shack shall be restricted to sa'e of food items and beverages and not for
any other purpose. For sale of any alcoholic beverages, necessary license shall have to
be obtained by the allottee from the Department of Excise, as per the provisions of Excise
Laws.

The allottee should be registered under the Value Added Tax of 2005.

The allottee shall place two dustbins, one for biodegradable and anotherfor
non-biodegradable waste generated by his/her Shack.

Waste water should not be disposed off in the sand.

That failure on the part of the allottee to properly dispose off the waste generated by histher
Shack and also failure 1o keep the Shack in a proper manner and its surrounding clean and
in a hygienic condition will result in the permission being revoked.

The allottee will be required to compulsorily keep and maintain a mobile toilet which as far
as possible be chemical mobile toilet for their respective Shack, _

The allottee shall take due care not to disturb any existing sand dunes and pioneer beach
vegetation covering the sand dunes and they shall be protected and conserved. Failure to
protect and conserve the same the allottee wili-be held responsible for violation of CRZ
Notification, 1991 and action initiated against the violators.

The allottee shall not sublet the Shack. Association with Lamanies, Masselrs, hawkers
and sale/display of any other items other than food and beverages shall not be permitted.

No Sign Board will be allotted outside the Shack.

Allottee should not be involved in any illegal activities including trafficking in drugs,
paedophilia, immeoral aciivities, etc. and they should not use any bbscene images of women

~ordo anyact that is in contravention of the Indecent Representation of Women {Prohibition)

Act.

Pm"c lnf i PT.O.
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12. No foreigner shall be permitted to work in any Shack.

o~

13. The allottee is permitted to plgée only five (5) pairs of deck-beds & 5 umbrellas in Jg.__
their respective shack. Name of the Shack may be painted on the side of the deck-bed
along with serial number 1 to 10. -

14, The allottee shall prominently display the permission letter at the Shack.

15. Allthe terms and conditions governing the grant of permission for erection of Temporary
 Shackincorporated along with Application Form shall be strictly observed.

without any notice and without prejudice to any other legal action, which this Department may
initiate, .
d%— b o 2

Vk PN [ xatda
Vv (Arvind B: Tyekar)

Director of Tourism

To

oW A2 ¥halchawada,

.............................

Copy to:

1. The Sarpanch, Village Panchayat of ﬂmmbol ! SO T T MUmEpar Coonl,

2. The Collector (North) / (Setith).

3. The Excise Commissioner, Panaji-Goa.

4. The Chief Electrical Engineer, Panaji-Goa. ﬁ oicer NG
5. The Director, Food & Drugs Administration, Panaji-Goa. " oulic intdgmaten Touis
6. The Superintendent of Police, North Goa/Seuth-Ges. ngaparu'mm ot

7. The Commissioner, Commercia Taxes, Vikrikar Bhavan, Panaji-Goa. pana<

8. The Directorate of Health Services, Panaji, Goa, =

w0

. The Director, Fire & Emergency Services, Santa Inez, Panaji, Goa,
10.  The P.i., Tourist Police Cell, Panzj-Goa.
11. Guard fila,

s Chir
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GOVERNMENT OF GOA
DEPARTMENT OF TOURIS
PATTO, PANAJI - GO

Permission is hereby granted to Mr. Suhas Shankar Prabhu,

H. No.172, Khalchawada, Arambol, Pernem - Goa for the purpose of

-------------

1.

IR

_Q'I

=~

10.

11.

...................

Trade License from the concerned Village Panchayat / Municipality shall
be obtained before erection and commencement of activity.

N i - .

License of the Directorate cf Food & Drug Administration, Health
Department and Fire Services shall be obtained under the G.P.F.A.
Rules, 1982 prior to commencement of activity.

The aclivity in the Shack shall be restricted to sale of food items and
beverages and not for any other purpose. For sale of any alcoholic
beverages, necessary license shall have to be obtained by the allottee
from the Department of Excise, as per the provisions of Excise Laws.

The allottee should be registered under the Value Added Tax of 2005.

The allottee shall place two dustbins, one for biodegradable and another
for non-biodegradable waste generated by his/her Shack.

Waste water should not be disposed off in the sand.

That failure on the part of the allottee to properly dispose off the waste
generated by his/her Shack and also failure to keep the Shack in a
proper manner and its surrounding clean and in a hygienic condition may
result in the permission being revoked.

The allottee will be required to keep and maintain a mobile toilet which as
far as possible be chemical mobiie toilet for their respective Shack.

The allottee shall take due care not to disturb any existing sand dunes
and pioneer beach vegetation covering the sand dunes and they shall be
protected and conserved. Failure to protect and conserve the same the
allottee will be held responsible for violation of CRZ Notification, 1991
and action initiated agzinst the violators. It may also result in revocation
of this permission. .

The aliottee shall not sublet the Shack. Association with Lamanies,
Masseurs, hawkers and sale/display of any other items other than food
and beverages shall not be permitted. No Sign Board will be allowed
outside or beyond the Shack.

Allottee shouid not be involved in any illegal activities including trafficking
in drugs, ;3535’5999@, immoral activities, etc. and they should not use any
obscene images of women cr do any act that is in contravention of the
indecent Representation of Women (Prohibition) Act.

Public o, % P.T.0.
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12. No foreigner shall be permitted to work in any Shack without work visa.

13. The allotiee is permitted to place only ten (10} pairs of Deck-Beds & 10
umbrellas in front of their respective shack. Name of the Shack shall be
painted on the side of the Deck-Beds along with serial number 1 to 20.

! 14. The allottee shall prominently display the permission letter at the Shack.

15. All the Terms and Conditions governing the grant of permission for

erection of Temporary Shack incorporated along with Application Form
shall be strictly observed.

16. The flex banner provided by the Department shall be displayed in front on
top of the Shack for identification.

17. Location of Shack shall be demarcated by the officials of the Tourism
Department.

Y
Please note that, if it is found that any statement or information furnished
by the allottee at the time of submission on the application and
documents referred to therein, has either been suppressed or any false
information / statement is furnished or for violation of any condition
incorporated in the application form or those incorporated herein, the said
permission shall be liable to be revoked and the Shack shall be
demolished at the risk and cost of the aliottee without any notice and

'.wi.thout prejudice to any other legal action, which this Department may
inttiate.

{
(Elvis Gomes)
‘Director of Tourism

Mr. Suhas Shankar Prabhu,
H. No.172, Khalchawada,
Arambol, Pernem ~ Goa.

Copy to:-

The Sarpanch, Village Panchayat Arambol, Arampaol, Pernem - Goa.
The Collector North/Saeth (Goa).

The Superintendent of Police North / Seuth (Goa).

The Excise Commissioner, Panaji — Goa.

The Chief Electrical Engineer, Panaji — Goa.

The Director, Food & Drugs Administration, Panaji - Goa.

The Superintendent of Police, North Goa / Sexth-Goa.

The Commissioner, Commercial Taxes, Vikrikar Bhavan, Panaji —
Goa.

9. The Directorate of Health Services, Panaji — Goa.

10. The Director, Fire & Emergency Services, Santa Inez, Panaji — Goa.
11. The Police Inspector, Tourist Police Cell, Panaji — Goa.

12. Guard file.

13. Ole.

e

Public Intbpmation Ofiicer (N)
De ant of Tourism

Panali-Goa

b
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GOVERNMENT OF GOA

S T DEPARTMENT OF TOURISM
PATTO, PANAJI - GOA

No.7/7(56)(Shacks)/2009-10/pT /3§66

Permission is hereby CJ‘%;ranted to BL‘Q 8“‘\9‘4 S
O

........

resident of _frrtanaby PR, e
purpose of setting up Temporary Shack of size 15 mts. X 8 mis. and height
5.5 mis. at Location No, WO at fxtamkol for the tourist

season from Oclober 2009 to 31° May, 2010 subject to the following conditions:
1. The size of the shack shall not exceed beyond the size mentioned above.

2. Trade License from the concerned Village Panchayat / Municipality sha
be obtained before erection and commencement of activity,

from the Department of Excise, as per the provisions of Excise Laws.
5. The allottee should be registered under the Value Added Tax of 2005,

6. The aliottee shall place two dustbins, one for biodegradable and another
for non-biodegradable waste generated by histher Shack.

7. Waste water should not be disposed off in the sand.

generated by histher Shack and also failure to keep the Shack in a
proper manner and its surrounding clean and in a hygienic condition' may
result in the permission being revoked.

9. The allottee shall be required to keep and maintain a mobile toilet which
as far as possible be chemical mobile toilet for their respective Shack,

10. The allottee shall take due care not to disturb any existing sand dunes
and pioneer beach vegetation covering the sand dunes and they shall be
protected and conserved. Failure to protect and conserve the same the

11. The allottee shal| not sublet the Shack. Association with Lamanies,
Masseurs, hawkers and sale/dispiay of any other items other than food
and beverages shall not be permitted. No Sign Board will be aljowed
outside or beyond the Shack. _ ~ublic p;nformation Officer Ny .
. _ . o of Toiyricr o
+12.. Aliottee should not be invelved in any iliegal activities including trafficking P, uﬂsm.. .
in drugs, paedophilia, immoral activities, etc. and they should not use any
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ﬁw’f:,j’ﬁ"%of;{greggner shall be permitted to work in any Shack without work visa.

STy e ST
B

]

}14;,The allttee is permitted to place only ten (10) pairs of Deck-Beds &

“10 umbrellas in front of their respective shack. Name and number of the

::3hack shall be painted on the side of the Deck-Beds along with serial
number 1 to 20. =

55 The allottee shall prominently display the permission lelter at the Shack.

16. All the Terms and Conditions governing the grant of permission for
" erection of Temporary Shack incorporated along with Application Form
shall be strictly observed. .

17. The flex banner provided by the Department shall be displayed
prominently in front of the Shack for identification.

18. Location of Shack shall be demarcated by the officials of the Tourism
Department.

Please note that, if it is found that any statement or information furnished
by the allottee at the time of submission on the application and
documents referrad to therein, has either been Suppressed or any false
information / statement is furnished or for violation of any condition
incorporated in the application form or those incorporated herein, the said
permission shall be liable to be revoked and the Shack shall be
demolished at the risk and cost of the allottee without any notice and
without prejudice to any other legal action, which this Department may
initiate.

(SwepnH Naik)
Director of Tourism

To
ﬁk@&g&%ﬁ¢ﬂu&k
Hemsoarz kel lebawseds,

...........

Copy to:- Arm\w—@ . L

- The Sarpanch, Vilage Panchayatof ..., .00
The Collector, North/South Goa,
The Superintendent of Police, North/South Goa. Putti
The Excise Commissioner, Panaji — Goa. Wlic Infobation oy,
The Chief Electrical Engineer, Panaji — Goa, ge0 anment of Toy,
The Director, Food & Drugs Administration, Panaji — Goa, Panaj-Goa
The Commissioner, Commercial Taxes, Vikrikar Bhavan, Panaji ~Goa.
The Directorate of Health Services, Panaji — Goa.
The Director, Fire & Emergency Services, Santa Inez FPanaji ~ Goa.
- .The Police Inspactor. Tourist ol ¢ Coll, Panaji — Goa, .
. Cuard fils. -
" Olc.
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BEFORE THE HON'BLE NATIONAL GREEN
TRIBUNAL (WESTERN ZONE) AT PUNE

Execution Application: 2 1/2016

(rM. Y IN
4 NOTAR
H { AOVOCATEC KA )

Application No. 03/2014
M.A. NO: 186/2014

{Disposed off on 17/ 12/2014)

Aleixo Arnolfo Pereira Applicant
V/s
State of Goaand ors. Respondents

AFFIDAVIT -IN-REPLY ON BEHALF OF THE GOoA

—

COASTAL Z0ONE MANAGEMENT AUTHORITY IN
COMPLIANCE TO ORDER DATED 6/12/2016

I, Srinet Kothwale, son of Narendra Kothwale, major
of age, Indian National, resident of Aroba, Dhargal,
Pernem, Goa,.the Member Secretary of Goa Coastal Zone

Management Authority (GCZMA} the respondent ne.3

herein above mos: respectfully state angd submit as
under: -
ko
=
P 2;-%) I. I'say that | am Presently the Member Secretary of
N -
- :?t’ '-_-__r-’r%: Goa Coastal Zone Management Authority (herein
M omE '
5 3 after referred to as 'GCzMA’ for ‘sake of brevity)
@ 5 '
o i .
f,f = which s respondent no.3 ip the present
?:_ Application.
) “

Page 1 of 14
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I say that I am filing this present Affidavit in
compliance of the Order dated 06 /12/2016 of this
Hon'ble Tribunal whereby the Member Secretary of
this Respondent has been directed to file a specific
statement in answer to the Show Cause Notice in
order to show the compliance of the directions
issued  vide Judgement/Order dated 17wt
December, 2014, within a period of (02) weeks time

as last chance.

. I say that the Application No. 03/2014 was filed by

the Applicant before this Hon’ble Tribunal interalia
challenging the legality and propriety of the
“Tourism  Policy 2013-2016 for Erection of
temporary seasonal structures, beach shacks, huts
in private properties more specifically Para ©
pertaining to the terms and conditions for erection

of temporary seasonal structures, beach shacks,

huts in private properties,

I say that this Hon'ble Tribunal after hearing all
the concerned parties was pleased to dispose of the
Application No. 3 /2014 vide Judgement/ order
dated 17/12/2014  with the six directions

contained at Para 17 of the said judgement/ order.

Page 2 of'16
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5. 1 say that as far as directions at para 17 (i) to (v) of

the Judgement/Order dated 17/12/2014 is
concerned the same were specifically directed to be
complied with by this Respondent. [ say that
directions at para 17 (vi) the same was to be
complied with by the MoEF and in view of the
above time bound directions the Application was

listed for compliance on 14/02/2015.

. | say that as far as directions contained at Para 17

{ij {for convenience herein after referred to as
“Direction mo: ") of the said judgement is
concerned, in terms of the directives contained in
the Judgement dated 17/12/2014, this respondent
had issued public notice through the local
newspapers thereby directing the applicants to
apply to GCZMA for grant of permission for
temporary seasonal structures i.e. shacks & huts
already existing in the private properties in CRZ
area for the tourist season 2014-15. | say that the
individual  applications received from the
Applicants were scrutinized at primary level in the
office of the GCZMA so as to verify the documents,
plans, etc. | say that the Applications received by
this respondent being of temporary seasonal

structures only, the individual site / location under

O Page J of 16



SN

i

I S e e R

P T YR I S T B A ST e TR . S B & B b

reference were inspected by the Expert members of
the GCZMA on individual application basis and
detailed site inspection report was drawn to that
effect. I say that all these Applications alongwith
report of site inspections were placed before the
Authority for decision in terms of para 8 (v) 3(iii) of
the CRZ Notification, 2011. I say that the para 8 {v)
3(ili) of the CRZ WNotification, 2011 specifically
provides that purely temporary and seasonal
structures customarily put up between the months
of September to May is permissible activity. I say
that hence the Direction no. [ of the said

judgement is complied.

. 1 say that all the applications reccived up to the

due date ie. 31/12/2014 were placed under
Agenda Item Nos. 3, 7, 12 (Total of 161 cases) in

the 112t GCZMA meeting held on 28/01/2015.

. I say that pursuant to Directions of the Hon'ble

Tribunal dated 17/12/2014, the GCZMA in its
112*% meeting has examined the individual cases /
applications in detail and accordingly decided
either to grant or reject the individual application
in accordance with the CRZ Notification, 2011. I

say that while granting permissions for temporary

Page d of 16
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seasonal structures which inter alia include
number and nature of temporary structure,
specific location, dimension, etc were specified. I
say that all the permissions inter alia also included
specific as well as general conditions including
environmental safeguards. 1 say that accordingly
in the 112t GCZMA meeting held on 28/1/2015
out of 161 applications reccived for (tourist season
2014-15), 140 were approved, 2 deferred and 19

rejected.

. I say that as far as directions contained in Para 17
(i} (for convenience herein after referred to as
“Direction no. II"jof the Judgement are concerned,
all the relevant minutes pertaining to temporary
seasonal structure/ shacks / hut / cottages and
guidelines were uploaded on the official website i.e

htip: / /www.dstepoa.gov.in and

http://www.crzgoa.org. | say that direction no.ll as
contained in Para 17 of the judgement dated

17/12/2014 is complied.

10.[ say that for the tourist season 2015-2016 this
respondent was in receipt of various applications

for erection of temporary seasonal structure ie

shacks/huts/ tents etc in private properties at

Page Sof 16
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various locations in the State of Goa. I say the said
proposals were placed in 121t GCZMA meeting
held on 13/10/2015 and 122 meeting held on
23/11/2015 and the decision thereof was deferred.
] say that a Rapid Survey Report prepared by the
Goa State Council for Science and Technology was
submitted on 15/12/2015. I say that in the 123+
meeting held on 21/12/2015 this respondent after
conducting site inspections, and thereafter detailed
discussion and due deliberation decided to grant
only provisional permissions after imposing general
and specific conditions. I say that out of 334 nos of
the total applications received (Tourist Season
2015-16) 273 applicatiolns/proposals were
approved, 53 applications/proposals were rejected,
5 were deferred and 3 applications/proposals were
not inspected. | say that out of 273 approved
applications, provisional N.O.C letters were issued
only to 115 applicants / proponents. 1 further say
that remaining proponents / applicants though

approved by the Authority, no Permission/N.O.Cs.

were actually issued to them.

I say that as far as directions contained in Para 17
{iv) {for convenience herein after referred to as

“Directions no: [V") are concerned, this respondent

Page 6 of 16
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had issued a public notice dated 24/12/2014
bringing to notice the directions passed by this
Hon'ble Tribunal. | say that this respondent
pursuant to said notice received various
applications/ proposais for the tourist season
(2014-15) and the same were scrutinized by the
officials and inspected by the Expert Members of
GCZMA in accordance with CRZ Notification 2011.
I say that the averments made in paragraphs 6, 7
and 8 of the Affidavit may be read to have been
incorporated herein. | say that this respondent
has thus complied with said direction no. IV in

terms of judgement/ order dated 17/12/2014.

12.1 say that as far as directions contained in Para 17

(iiij (for convenience hercin after referred to as
“Directions no: III") are concerned, this respondent
had earlier issued work order (5/12/20 1'4] to
National Institute of Oceanography, Donapaula
(NIO) for preparation of comprehensive Coastal
Zone management plan for the State of Goa which
inchudes identification and mapping of sand dunes.
I say that in the meanwhile, nr.thithstanding that

work of sand duhe mapping is one of the module of
preparation of comprehensive New Coastal Zone

Management Plan (CZMP) this respondent allotted

Page 7 of 16
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the said exercise to the Goa State Council of
Science & Technology (GSCST} which is
functioning under the aegis of the Department of
Science & Technology (DSTE), Government of Goa
to carry out the exercise of rapid sand dune
survey. 1 say that a Report- “A rapid survey to
tentatively identify and locate the sand dunes
present in the villages within CRZ-I area in the
coastal areas of Goa” using IRS- P 6 Satellite Data
with Limited Field Validation) wr;xs submitted by Dr,
Joseph S.R. De Souza, Principal Scientist, Goa
State Council for Science and Technology which is

already placed on record before this Hon'ble

Tribunal. [ say that the in the said sﬁ_ldy Survey of
India (SOI) 10 (ten) toposheets on 1:25,000 scale
were utilized for mapping; grouped into ten sectors
.‘ ' which limits the survey from the coastline to 200
mts on the landward side of the coastal villages of
Goa. I say that as far as work allotted to NIO,
Donapaula for preparation of new CZMP is
concerned, it is submitted that the Ministry of
Environment, Forest and Climate Change (MOEF &
CC) in the meanwhile vide letter dated no. D.O
n0.11-64/2011-SICOM(VolLIl) dated 14/11/2014
allotted the task of demarcation of High Tide line

{H.T.L) to National Centre of Sustainable Coastal

Page B ol 16
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Management, Chennai (NCSCM). | say that for the
Tourist Season 2015-16 permissions/N.0.Cs. were
. granted based on the basis of the rapid survey to
tentatively identify and locate the sand dunes
present in the villages within CRZ-] area in the
coastal areas of Goa submitted by Goa State

Council for Science and Technology.

13. 1 say that presently the task of sand dune
mapping in the State of Goa is allotted by this
respondent to National Centre of Sustainable
Coastal Management, Chennai (NCSCM) {work

order dated 29/3/2016) which is recognized

agency of Ministry of Environment, Forest and
Climate Change (MOEF & CC), Government of
ndia after following codal formalities, | say that in
terms of NGT Order dated 19/09/2016 no
permissions/N.O.Cs.  will be issued for Tourist
season 2016-17 till completion of the studies as
contemplated in Clause iii and v of paragraph 17

of Judgement dated 17/12/2014.

14.1 say that as far as directions contained in Para 17
(v) (for convenience herein after referred to as

“Directions no: V') are concerned this respondent

had initially decided to allot the said task of

Page 9ol 16
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carrying capacity study of different beaches to the
sub-committee or to committee of Experts or to
extend the scope of work of NIO which was then
also assigned the task of preparation New
Comprehensive Coastal Management Plan (CZMP}
for the State of Goa in terms of CRZ Notification
2011. 1 say that presently the task of carrying
capacity study of beaches in the State of Goa for
the purpose of providing shacks and other
temporary structures permissible in terms of CRZ
Notification 2011 is allotted by this respondent to
National Centre of Sustainable Coastal
Management, Chennai (NCSCM) (work order dated
29/3/2016) which is recognized agency of Ministry
of Environment, Forest and Climate Change (MOEF

& CC), Government of India after following codal

formalities.

I say that presently the National Centre of

Sustainable  Coastal Management, Chennai
[NCSCM) has been allotted the following works:-
a) Mapping of sand dunes

b} Assessment of carrying capacity for coastal

beaches of Goa,

I say that NCSCM has also been allotted the

work of preparation of new CZMP for the State

Page 10 of 16
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of Goa in terms of CRZ Notification 2011,
however the same is not subject matter of these

proceedings.

16. T say that with regard to direction no.lll and V
contained in: the Para 17 of the judgement/order
dated 17/12/2014 is concerned the National
Centre for Sustainable Coastal Management has
vide letter dated 21/12/2016 conveyed to this
respondent that the final carrying capacity report
which includes sand dune mapping upto 200 mtrs
in the CRZ area will be submitted by 28/12/2016.
A copy of the said letter from NCSCM dated

21/12/2016 is annexed hereto and marked as

Exhibit I.

17.1 say that it may noted earlier vide order dated
9/2/2016 passed by this Hon’ble Tribunal interalia
directed this respondent to revoke all such

permissions issued by them within a week.

18.1 say that pursuant to said order the matter was
placed in the 125% GCZMA meeting held on
11/2/2016 wherein the authority decided to

revoke all the provisional permission granted for

erection of temporary seasonal structures in terms

Page 11 of 16



g TSI T HLE T4

of para8 (v) 3 (ii) of CRZ Notification, 2011 for

tourist season September 2015- May 2016.

19.1 say that further the order dated 9/2/2016 was

stayed vide order dated 18/02/2016 (and various

other orders passed therein) passed by the Hon'ble

High Court of Bombay at Goa in Starnp Number
Mr;u'n no.636/2016 after hearing a writ petition
filed by All Goa Private Property shacks and hut
owners association v/s State of Goa & ors. | say
that the said matter was finally disposed off by the
Hon'ble High Court vide order dated 20/04/2016.
say that the Hon'ble High Court of Bombay at Goa

was pleased to dismiss the said writ petition,

20.1 say that after disposal of matter by the Hon'ble

High Court of Bombay at Goa, the issue pertaining
to shacks was discussed and deliberated upon in
the 128t GCZMA meeting held on 06/5/2016. I
say that in the said meeting the authority decided
to issue directions under Section 5 of Environment
(Protection) Act, 1986 (Central Act 29 of 1986) read
with power vested with the GCZMA vide Order S.0.
2264 (E) dated 22/07/2014 issued by the Ministry

of Environment, Forests and Climate Change

(MOEF & CC) , Government of India, to all the

Page 12 of 16
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concerned applicants whose permissions were
revoked as per the directions contained in the
order dated 09/02/2016 of the Hon’ble Tribunal to
immediately suspend the operation with further
directions to demolish the temporary seasonal

structures.

21.1 say that vide various letters/ correspondences this

respondent  directed the concerned Deputy

ollectors i.e Deputy Collector & S.D.0 of Bardez,

ANLUTKAR\ Deputy Collector & S.D.0 of Salcete, Deputy
E & NOTARY )'; i

ﬁ’;‘;‘;,,’“: ). ! Collector & S.D.O of Pernem, Deputy Collector &
,_,-/ééy" S5.D.0 of Canacona and Deputy Collector & S.D.O

of Mormugao to expeditiously carry out the
demolition drive pertamning to shack/ huts/ tents

/cottages etc.

22.1 say that the details demolition drive of the
shacks/huts /tents /cottages etc carried out by
the concerned Deputy Collectors & S.D.0 in their
respective talukas was already placed on record
vide affidavit on the last date of hearing. [ say that
certain demolitions were fixed on 5/12/2016 and
15/12/2016 in Pernem, Canacona, Salcete

Talukas respectively. The revised table pertaining

1
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to demolition drive and the respective Taluka wise

status can be briefly seen as under:-

Sr Name

of | Total MNumber of Number
Number shacks/hut of shacks

no Taluka of s/ stall/ huts/

shacks/ tents etc stall to
huts/ Demolished be
stall/ /not demolish
tents etc installed ed

Remarks

1 Pernem 209 196 13~

The structures

(1 shack, 11
huts) in
syno.216/0
mandrem village
in Pemem taluka
erected by Mr.
Rishal Sawhney
are subject
matter of writ
petition filed
before the
Hon'ble High
Court (Wp
no.917/2016).

Further Mr.
Satish Prabhu
has claimed {1
structurej in
syno. 71/0
armabol village js
ptior to 1991 o
which a show
cause dated
7/10/2016 has
been issued by
this respondent

A I
3 Salcete 164 164 Nil

2 Bardez 182 167 15+

Mr.Glenn Souza
Ticlo has filed an
Writ Petition
no.1125/2016 {in
respect of 15
structures in Sy
nro.259/7,
Calangute village)
before - Hon'ble
High Court of
Bombay at Goa.
Vide order dated
20/12/2016 the
demolition order
of this
respondent has
been stayed.

Demolition drive
is complete

4 Canacona 29 I 261 Nil

Page 14 o1 164
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~_~
5 Mormugao 3 3 Nit Demolition drive
is complete
6 Total 849 821 28
Total number of shacks huts / stalls/ huts 28 —out of these, 27 structures

yet be demolished

are subject matter before the
Hon'ble High Court of Bombay
at Goa as stated above and one
such structure has been issued
Show Cause Notice by this

respondent,

23.1 say that the above status report is based on

information pertaining  to demolition drive

auaficaTiug | .

cmifg&m' L communicated by the concerned Deputy Collectors

WADI T,

i /‘f = Fi & 8.D.0’s within whose jurisdiction the said
i

F GOM S s shacks/ huts /tents /cottages were erected.

24.1 say that thijs respondent have not granted
permissions in CRZ area to any shack/ hut/
cottage/tents etc in private property for the current
season i.e, 2016-17 and same would be granted only

in terms of Order dated 19/09/2016 of the Hon'ble
Tribunal.

25.1 say that in view of the above, all the directions are

complied and the present Execution Application be

disposed off.
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26.1 say that whatever has been stated hereinabove is

based on the records in thé Office to which I have

access and which I believe to be true and correct,

Solemnly affirmed at Panaji, Goa, }

'
on this 26th day of December, 2016}

DEPQNENT

P

Identified by me:

SOLEFNLY AFFIRMED 4ND vemnm
BEFORE ME BYe2riin g N -
WHO IS {DSNTIFZD Baro

ORE 65 oY
1.70:-‘1 i,
SR.HC. _ O2S /16
tiiED: - 28/ 12 )2 elf
Hoo—
ar

%%‘
R. N. Kalan

Advocate & Notary
Tiswadi Taluka
Reg. No, 369/14

ksibanmade
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Dempo Tower, 31 Floor, Pattg Panaji-Goa,

To,

. Satish §. Prabhu
H.No. 172, Khalchawaddo, Arambo)
Pernem-Gogq.

Sub: Provisiona] Permission/NOC for erection of temporary seasong] Structure j.e, g
temporary shack in Survey No. 71/0 Arambol Village, Pernem Taluka,
Ref: Your application no, nj] dated 07/09/2015,

Sir,

that the Goa Coastal Zone Management Authority (herein after referred to as ‘the GCZMA’, in
short) has examined your proposal in its 123 GCzZMA Meeting held on 21/12/2015 in
accordance with the provisions of the Para § (v) 3XCRZ of Goa) of CRZ Notification 2011 as




10.

11.

12.
13.

14

506

2.

You are required to prepare garbage and sewage management plan and it should be
managed accordingly. You are required to obtain necessary NOC / Consent to operate
from the Goa State Pollution Control Board. Further, the Solid Waste / Plastic should be
segregated and disposed off in scientific manner.

There should be proper disposal of garbage, common waste treatment facilities and
Community toilets / Portable toilets to prevent open defecation by public / tourist/
visitors. Any toilets / soak pits constructed on sand dunes should be immediately
removed. '

No ground water shall be tapped at the proposed site.

The applicant shall take all requisite environmental safeguard to ensure that there would
not be any environmental degradation in this area.

The traditional access, right of way, easement shall not be blocked by the applicant /
project proponent. |

The project proponent / applicant should not exceed the dimensions of the temporary
seasonal structure Shack as mentioned in the application / enclosed plan i.e. temporary
shack having dimension of 12.00 x 8.00 mir.

The proposed temporary seasonal structure should be made of wooden or environment
friendly material only and no stone/bricks/ concrete material / cement / iron rods / steel
should be used for the same. No cement / concrete should be used for flooring. No
structure of permanent nature shall be erected/constructed,

In the event of any change in the project profile, a fresh reference shall be made to the
GCZMA.

After completion of erection work, the applicant should inform this office in writing.

The GCZMA may stipulate any additional conditions subsequently if deemed necessary,

for environmental protection which shall be complied with,

. The office of the GCZMA reserves the right to revoke this recommendation / clearance

without prior intimation of non compliance of any one or more of the aforestated

conditions.

. You are required to obtain all the requisite permissions / licences / NOC etc from the

competent Authorities before actual operation of the said temporary structure/ enabling
activities. This NOC is issued without prejudice to any other permission as required
under the law including that of ownership of the property, property dispute, easement
rights, court case etc. As such, prior to the erection and operation of the aforementioned
‘temporary seasonal structures, it will bg incumbent upon the applicant to obtain all the
requisite permission / NOC / licences etc from the Authorities / Departments for any
other authority as required under the law including from the local authority, Goa State

Pollution Control Board, Revenue Authority, Department of Tourism, etc.




{:‘!

Encl: As above
Copy to:

16.

17.

18.

19.

1.

2.

PN

507

-3-

This permission is liable to be revoked, if it js found, at any stage, that the application

i

contained false information / wrong plans / calculations / documents / misleading or false
information, etc.

Surprise site inspections shall be carried by the team comprises of the Expert Members of
the GCZMA and or other Authorities / Departments to ensure compliance of aforestated
condition. In case of any non compliance of the terms and conditions stipulated above,
the action as deemed fit including that of demolition of structure, disconnection of Power
/ Water supply will be taken,

This provisional permission shall be valid only up to 30% May 2016 and the Applicants /
Owners / operators / project proponents shall remove the entire structures latest by
10/06/2016 and restore the land to its original state without fail. The aforestated
temporary seasonal structure should be dismantled and removed from the site latest by
10/06/2016 and the site should be restored to jts original condition and the compliance
report to this effect to be submitted to the office of the GCZMA latest by 15/06/2016
without fail alongwith the photographs.

Any appeal against thig provisional permission clearance shall lie with the Hon’ble
National Green Tribunal, if preferred within 30 days as prescribed under section 16 of the
National Green Tribuna] Act, 2010.

The provisional permission from CRZ point of view is being issued without
prejudice to the action initiated under the Environment Protection Act or any Court case /
matter pending in the court of law / NGT and it does not mean that the project proponent
/ applicant has not violated any environmental laws / CRZ, Notification, 1991 /2011 in the
past and whatever decision under Environment Protection Act or of the Hon’ble Court /
NGT will be binding on the project proponent / Applicant. Hence this recommendation /
clearance does not give immunity to the project proponent in the case filed against him /

her, if any or action initiated under the Environment Protection Act. or any other law,

PA ¢to Principal Secretary (Enviromment) / Chairman (GCZMA), Secretariat,
Porvorim.....for kind information.

The Director, Department of Tourism, Government of Goa, Patto Panaji Goa.... for
information and necessary action.

The Member Secretary, Goa State Pollution Control Board, 1 floor, Dempo Tower,
Patto Panaji Goa. ... .. for information and fiecessary action.

The Dy. Coltector & SDO, (Pernem), Pernem Goa.... for information

The Secretary, Village Panchayat of Arambol, Pernem Taluka ... for information and
necessary action, '

5 v = ! T T Lk T R Y i A T B T— e TR 4 e TR T
. B q—-—;u—:—u-—-_ il RO T Thlad e § SRR oA - Sl Ria [ 3o 1o (N



508 . / N I)‘r‘%mgt:;' Secretan

o \ . i 2
; -."_ A% -7 Inwarg Ng 02/4‘4//
AGST IMMEDIATE o ;5/ L neeadlagye
' [ (L a
CONFIDENTIAL Lf,'\ :
OFFICE OF THE DEPUTY COLLECTOR & SUB-DIVISIONA I

OFFICER,
SUB DIVISION PANAJI, PANAJI-GOA
Collectorate Bldg., Panaji-Goa- 403001.Phone Nos: 2225511 Fax No:- 2225511
, Emgail:- sdm-panaji.goa@nic.in
No.DEMO-SQUAD/56/2016[ [ S

Dated:-23/8/2016.

ORDER

Whereas, Dy. Collector and S.D.M., Pernem Sub Division, Pernem-Goa
vide letter No. DCP/NGT/CRZ-DEMO/2016/2413 dated 19/8/2016 requested to
provide the services of demolition squad and oolice protection for the demolition

of temporary structures as per Annexure —A enclosed.

Now therefore, " |, Shri Pundalik V. Khorjuvekar, Sub Divisional
Magistrate/Incharge of the Demolition squad, North Goa District, Panéji -Goa
hereby grant the demolition squad to the Dy. Collector and 5.D.M., Pernem Sub

Division, Pernem-Goa on 30/8/2016 and 31/8/2016 at 9.00 a.m. and request the

following authorities /fagencies as under:
1. The Superintendent of Police, North Goa District, Porvorim, Bardez- Goa:

to depute 20 police personnel, including 5 lady police personnel headed by

P.I1./ P.S.\. on the above schedule date at 9.00 a.m.

The Executive Engineer, Work Division-XIif, P.W.D., Mapusa Bardez Goa: to

provide the demolition team of 25 labourers, one trucks, JCB Machine,
alongwith other necessary tools and equipment on the above schedule

date-at 9.0G a.m.

The Dy. Collector & S.D.M. Pernem, Pernem-Goa: to depute Executive

Magistrate/Mamlatdar to effectivelv carry out the demolition and O%c;ﬁﬁgﬁ

Yy

care of Law and order problems on the above mentioned date.
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authority after execution of this order within two days of execution,

DS strictly followed.

<0 - AN
™~

”' “-_-__'-'H\
//ﬁja.omsmm Mag,

s/

}%{{ e

( Pundalik v ¢ orjuvekar_),
Dy. Collector & S.D.m. -

& Incharge of the Demo!ition'Squad,

North Goa District, Panaji- Goa.

¥.) ?
4w, omston-
‘\:q:” SUB__D-TY‘-',':;’

Service through Dy, Collector and 3.D.M., Pernem Sub Division, Pernem-Goa
Mapusa,Goa tg Authority/Agency at Sr. No. 2 to 5 mentioned below and
compliance report of the same should be submitted to this Office before date




.4 Name of the Viekator  Surmey  Nooo Steuctores (o bhe demaolished
Noeo & address & village
I | |
a3 I Mr.  Satish  Prabiw. | 700, 1 'I'cmp'm';lr}' seasonad shack (01 Nos)
| | Khalchawada Arambo) | Arambaol |
. ! !
b, A, James  Rosario " 2705, sesonal Hots (18 Naw)
Fermandes. Junaswada Mandrem
Aandrem
. cA DM Mamigoa o, 1 Temporars  asonal shack (01 Moy -
Miolidday Py Lad.. i Mandrem tand huts (03 nos)
C Ashvem Mandrem ! '
* Mr. Rishal Swahney. 2060 Cfemporary seasonal shack (01 No)
Ashvem Mandrem Mundrem <and buts (11 Nos)
: 3, Mr. Charles Narayvan | 182/9. “Tempoiary scasonal shack (01 nost |
j Kormokar. : Morjim ard I*Mlcms !
i ! Gawadewada Morfim 5{(@“ ity '
: i ‘gt!c-- 45 T
i & ~ .
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VILLAGE EAGICHAYAT ARAMEBOL

PERNEM - QOA

WrEAOTILY Y STy, XTI - vy

wede wu)

Re:d- NO.’flﬁfq/'?//B. Pern,“ No. 3/8.9"\’0 Year }989“90

Aead + 1) Tne Goa Daman And Diu Village Panchayat ( reguiation of building) rute 1971. Rule 3{2}b, permission for the
consruction of Kaccha House at the Eslimated cosl ol Rs. 10.000/- { Rupees Ten Thousand only)

2) The Goa Government grant of loan for houses under the paying guest scheme and small hotel establishment
fulg 1978.

PERMISSION FOR THE ERECTIGN/RE-ERECTION OF BUILOING

Pert..Isslon undar Sce. 83 of the Goa, Daman and Diu, Villags Panchayais Regulatian

(Amendmant) Act, 1969 s hereby granted to Shii/Swt. _ -f'c-récu-s i Sj,qnéczy

Prabhic it of _fyeg b

for tho alachonmire-ereclion  of building, a3 doscribed Welow in the loonlity of

— Mlyrzqwj\s- Q/Véwﬁﬂ“_eé. in ward Kéa/ﬂ__ej;q,@% o!

T ; R :
Areenrbhel a8 por specilication shown, In the attached nlen, with follewing conditions.

DESCRi+TION OF ERELT.ON/RE-ERECTION

&K&m&é&-_@f@zﬂ&z—@g Yant ) shop éeﬂo’_@

o 2-5'9_/:.5’/;’-4@#-24{__.:-7’ #o—ypﬁ, Secrves ea/ qq#ﬁq;ﬁﬁz
7 .. 4 W

2tlo_tensan o Pilagecrc Crsloan wodde e

€dlrri atel coegt of Ra . lo veoe/ —
CONDITIONS

1. Thet the psrmit holder shall commonce the 'work palore the axpiry ons y
the date of issus of lhis“po:rn‘il.

~ L. That the parmit hoider shallcause the Panchayat and the Tarhnical Ollicer;.-\w-
41 the following stages ol Work progress.

4) Upon commoencemant af the: work,
b} Upon con{plulion of up to the plinth level and beforz scoziicn ol the foundatian wall,

c) Upon Total completion of the work authorlsod by the buiding permit ond bslore
ocecupancy.

3. No byilding shall be occupied unless aoccunancy curtificale (3 obtainad.

4. In ths case of axpity of this permit ths parmit holder may apply for the axiention of
further pariod,

G. This Grsm Panchayat reseive the tight to revoka any permit issued by this Gram Panchayat
it any lrregularitios are found, such as tals‘u_ slatament miss-ropresantation of any matorisl
pacsed, approved or shown in the application on which the pormli was basod.

Date: .2.17-/2--—/73.3 W
Coravry

i e " R T SO ke T L
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VILLAGE Pﬁﬁﬁ%@fﬁﬁ ARARBOL .
PERNEM - QOA

WrETrer ey YTy, CrE oY - iy

%{Bfo Ne. vpp/SS /7] 259]f £9-50 Datei- /-3 - /350

(Poermissisn i:\ll. Jo [ 85-v)

iw ~ applicatisn dated 24 /72 /Ijj FSreceived by shri "):‘:e.%'.a'zfu

....‘s:}.".'(o?./.c'f‘f’.’.;.o-.?.—?’?*{’ E€r. resident ®£ H.N®o - 2—50/[,
 phadech & wada , Arambel Village dn Pernem Guae

' -

PERMISSION FOR RESTARANT -ANJ COLD DRINK HOQUSE

In exercise 9f Pswer donferred by clause (1) »f Sectiwn 31
of Village Panchayat Reghlatien 1962,

The Secretary »f village, Panchaya.t: Arambal Parnem ~G#a hereby
grand permiasisn £8 start the RESTAURANT AND com DRIMK HOXUSE at 1
aranbsl IXKbeelachigada  as premi'zes nee 250/ / ,sitnated at
¥ l JV S eeey v G-F vhser
Jhfethyada, Arambsl in the praperty knewn as . y:
surveyad under Nbo. ?ff(ﬂ’ to th'io S bover S b s beor Porce s it

cesident ®f fCheclechmin Arambnl. as per his writeen .request

vidae hia applicatisn dt.2iy- I?.-cS’Swhnqa phet® is attached belew.
J

Tha nams »f the restauorant' in u foa; K”'Lf e
The permissian 1is valid fierever t£ill the RESTAURANT AND

- COLD DRINK HOUSE 45 in werrking cz!»nditi.on & funetisning there sn,
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IN THE COURT OF THE DEPUTY COLLECTOR & SDO
SUB ~ DIVISION - PERNEM
PERNEM — GOA

Case No. DCF;IL}\?CIILL-CONVI 8-%86/ 2019/?‘6’(7

STATE
Represented by the Mamlatdar of Pernem Goa .. Complainant

Vis

AT, Suhas Prabhu

r/o.Khalchawada, Arambol, Pernem-Goa. Respondent

SHOW CAUSE NOTICE

WHEREAS, it has been brought to the notice of this Authority by the
Mamiatdar of Pernem Taluka that the respondent has undertaken illegal
construction of shack on beach erected with pucca plinth for commercial
purpose for an area admeasuring 290.50 $q. mts in respect of the property
bearing Survey No. 71/0 of village Arambol of Pernem Taluka, without
obtaining required permission from the Competent Authority, thereby materially
destroyed and injured the nature of land for which it has been assessed and further

unauthorizedly converted it for non-agricultural purpose.

AND WHEREAS, the atove unauthorized act of iconve“rsion of use of
agricultural fand for non-agricultural purpose on the part of respondent amounts to
contravention of the provisions of sections 30, 31 and 32 of G.D.D. Land Revenue
Code, 1968 and G.D.D. Land Revenue (Conversion of use of land and non-

agricultural Assessment) Rules, 1969.
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Now, therefore 1, Shri Chz:hdral(ant B. Shetkar, Dy. Collector & SDO,
Pernem Sub Division, Pernem — Goa hereby direct the above named respondent
or his agent or any person acting on his behalf to forthwith stop such unauthorized
use and restore the land in question to its original use or show cause as to why action
w/s 33 of the G.D.D. Land Revenue Code, 1968 and Rules framed there under shall
not be initiated against him for such unauthorized use and for restoration of land in

question to its original use by appearing before this Authority on _02 / ©1 /2020

at 10.30. a.m. failing which the proceedings will be heard and determined ex-parte.

Given under my hand and seal of this Authority on this zs“Elay of December,
2019,

_/C/}J’Uf/

(Chandrakant B. Shetkar )
Deputy Collector & SDO
Pernem Sub Division,
Pernem-Goa.

Forwarding through the Mamlatdar of Pernem Taluka for service and return
the copy on or before 92 /©//2020 If the respondent is absent or refuse to accept
the notice, he may be served as per the provisions made U/s 173 of the Goa, Daman
& Diu Revenue Code, 1968 and rules framed thereunder. Mamlatdar to submit
compliance report alongwith the Notice/Panchanama etc. by special messenger.
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